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LEGISLATIVE AS8SEMBLY
Wednesday, 13th February, 1946.

The Aasembly met in the Assembly Chamber of the Council House at Eleven
of the Clock, Mr. President (The Honourable Mr, G. V. Mavalankar) in the
Chair. ’

MEMBER SWORN:

Mr. Rattan Kumar Nehru, I.C.S., M.L.A. (Government of India: Nominated
Official). .

STARRED QUESTIONS AND ANSWERS

(¢) ORAL ANSWERS
STOPPAGE OF MILLS AND FACTORIES DUE TO NON-SUPPLY OF COAL

230. *Mr. Manu 8ubedar: (&) Will the Honourable the Industries and
Supplies Member please state how many factories in India were stopped on
account of their being officially informed that no coal could be supplied to them?

(b) How many steel rolling mills were involved in the operation of such
stoppage, and from which date, and what was the amount of production lost?

(c) How many of them are, since the stoppage of hostilities, invited to start
operations again and are being supplied with coal?

The Honourable Mr. A. A. Waugh: (a) As the Honourable Member is aware
there are suthorities both under the Central Government and under the
Provincial Governments controlling the allocation of coal, and the duration ot
stoppages has varied. No general information is available with Government,
but if the Honourable Member has any particular factories, or classes of
factories, in mind, Government will endeavour to collect the information.

(b) Owing to acute shortage of coal, 81 steel rolling mills were involved in
such stoppages from 16th August 1944 to 80 June 1945. There was no loss in
the total production, as the re-rolling mills which remained in operation during
this period produced 144,018 tons between 1st September 1944 and 30th June
1945, as against 180,888 tons produced by all re-rollers during the corresponding
period, 1st September 1943 to 30th June 1944.

(c) All of them.

Mr. Manu Subedar: May I know, in view of the increased production of coal
which has been promised and the desirability of giving preference to coal trans-
port over even military goods transport, which I urged the other day, whether
the Honourable Member will endeavour that hereafter factories will not be
closed for wanb of coal?

The Houourgble Mr. A. A. Waugh: Yes, Rir; I shall use my best emdeavours
to that effect.

Mr. Manu Subedar: The factories I had in mind are textile factories and
paper factories and miscellaneous factories for steel produc¢tion and others, and
since the civil population hag been starved of these things and there is an acute
shortage of steel, will not the Honourable Member endeavour to give ahsolute
priority to coal for industrial purposes even over the military goods movement,
now that the war emergency has ceased? :

The Honourable Mr. A. A. Waugh: T cannot guarantee absolute priority. I
can guarantee very high priority.

Sri M. Ananthasayanam Ayyangar: What quantity of coal does the Honour-
able Member expect will be released from military requirements to industries
now, after the cessation of hostilities?

The HonouraBle Mr. A. A. Waugh: The amount of coal now being consumed
for defence purposes is very small.

(889) A
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Mr, Manu Subedar: Have Government ascertained the number of men
thrown out of work by the stoppage of the 81 ruiling mills which the Honourable
Member mentioned? '

The Honourable Mr, A. A, Waugh: No; I have not got the figures.

CoNTROL PRICE OF STEEL DURING WAR.

281. *Mr. Manu Subedar: (a) Will the Honourable the Industries and
Supplies Member please state the control price of steel, at which steel was
purchased by Government from the steel manufacturers in India during the
period of the war?

(b) How often was the price revised?

(c) Were the mauufacturers free to sell in the open market the defectives,
which did not come up to the specifications?

(d) Is it a fact that the rate of these defectives increased enormously during
the war? If so, what was the reason given by the firms?

(e) How does the rate, at which the firms were allowed to sell to the publio,
i.e., the civil population, compare with the rate at which they sold to Govern-
ment?

(f) Are Government still receiving this preferential rate on their purchases?
1f so, what is the reason for penalising the civil population and not compelling
the manufacturers to supply to the civil population at the same rate?

The Honourable Mr, A. A, Waugh: (a) There are over 60 categories of steel,
and prices have varied from time to time. Governmnent regret, they cannot
furnish full statistics of all prices paid by Government, but the following may
make the general position clear:

The basic prices of steel bought by Government for Defence purposes were
the commereial prices current shortly after the outbreak of war, adjusted to
F.O.R. Tatanagar, and revised every six months for increases in costs. Govern-
went purchases for non-Defence purposes were paid for at commercial rates,
which were uncontrolled until June 1944. For instance, the price of bars for
(rounds and squares below 3” and flats 1” to 5” wide, thickness 1/4" and over).
in October 1939, for defence purposes was Rs. 167 per ton; between the 1st
October 1942 and 31st March 1943, it was Rs. 177 and between 1st April 1944
and 30th June 1944 it was Rs. 197/8/-.

(b) In the case of Defence steel, prices were revised half-yearly on the basis
of increases in costs, as stated above. Following the introduction of commercial
price control in June 1944, the prices of commercial steel have since been revised
six times, .

94(c) No, 8ir. The distribution of defectives has been controlled since August
1941. -
" (d) Yes, 8ir. Up to the first half of 1942, tenders for defectives registered
a steep rise in price. The main producers then agreed to stabilize priges under
a ceiling price fixed about Rs. 10 per ton below the prices of untested standard
steel. Statutory price control was introduced from 19th May 1948.

(e) The question presumably refers to standard steel, as Government is no$
a purchaser of defectives. At present the difference between the price of steel
supplied to Government for Defence purposes and the commercial price of main
producers is roughly Rs. 10 per ton.

(f) Yes. Government under their war contract get a rebate on the commer-
cial price, but this does not amount to penalizing the civil consumer.

Mr. Manu Subedar: With a view to encourage building operations which will
help the rahabilitation of soldiers and ofthers, will Government now endeavour
to bring down the price of steel which is used for building purposes, and
give the required stimulus by bringine it down bv Rs. 10 less, which the Govern-
ment are getting themselves on the Government purchases?

The Honourable Mr. A A. Waugh: T might sav that the prices of certain
commercial kinds of steel came down by roughly Rs. 80 per ton on 1st July

“
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mst, and the question is constantly under consideration whether we can reduce
the commercial price of steel. As to the rebate which Government get for
defence purposes, that is not totally unjustified. I think it is usual business
practice that large buyers pay something less than others because they are
buying in a big way.

Mr. Manu Subedar: May I urge vn the Honourable Member to go thoroughly
.nto thig question and fix the prices for the commercial buyer, not on the basis
which has been current in the past, but on the actual cost basis and whether
the steel firms are unable to supply, now that the war emergency has ended,
ig it not a question which Government ought to inquire?

The Honourable Mr. A. A. Waugh: I shall certainly examine whether prices
can be brought down. s

Mr, Muhammad Nauman: May I know if the present average cost of Rs. 10
is nearly 300 per cent. more than the pre-war rates of August 1939, when it was
Rs. 3/12 a ton?

The Honourable Mr. A. A, Waugh: I do not think that is correct.

Mr, Muhammad Nauman: What was the rate in August 1939?

The Honourable Mr. A. A. Waugh: I would point out that the present price
for certain main categories is very much what it wag at the outbreak of the
war, owing to the recent reduction. I should also like to say that as things now
are, Indian steel is among the cheapest steel in the world.

Beth Govind Das: Are the Government aware that even at present prices
the civilian population is not getting enough steel for their building .purposes?

The Honourable Mr, A. A, Waugh: The smounts allocated for civil uscrs last
year was something like 380,000 tons and this year the amount that is going to
be available for the civil consumer will considerably exceed that figure. I
cannot give my Honourable friend the exact quantities yet. The various regions
have been allott®d large quotas; if these have not reached the actual consumer,
then I am afraid there must be something faulty in the provineial distribution.

Seth Qovind Das: Are Government aware that in the Central Provinces
enough steel is not available for the civil population? /

The Honourable Mr. A, A. Waugh: I think the allocation for the region is
very adequate and it is not reaching the consumer. I suggest that this matter
might be taken up with the Provincial Government.

Mr. Manu Subedar: Are Government aware that the system of steel control
has not proved satisfactory and it has evoked lot of protest from all parts of the
country and that large stocks of usable steel are frozen in the hands of merchants
who are anxious to sell—they are not permitted to sell—the necessary licenses
are not given?

The Honourable Mr. A. A. Waugh: I will look into this question.,  There

ga.s Jluatlle[ﬁabllf co!;:n]t:la;nt wgen the Honourable Member wrote to the Honourable
upply Member but after that the regions have got ad

will make inquiries and find out the g:)sition. ot adequate quotas of steel. 1

CosT oF FERTILIZER PLANT 1N INDIA

232, *Mr. Manu Subedar: (a) Has the Honourable the Industries sand
Bupplies Member noticed the statement in the Indian Fingnce of the 22nd
December, 1945, that ‘At the same time four svnthetic ammonia units were
Installed at a cost of some £2,000,000 (Rs. 2,14,00,000). Construction of plant
to convert the output of these units into ammonia sulphate fertiliser has now
;Jeen E?mmancnd, These may plav an important part in food production in the
el:iprT:si;?:; ,;Jost-war years, as well as safeguarding Australias’ future needs of

(b) Are Government in a position to state now the

(b v : ) ¥ cost of the proposed
iefrt;ll:];;:;];lant in India, which was at one time estimated by them at ten crores

A2
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(¢) Hes the Pitkeathly Miesion borme fruit? If so, will Government give
the latest position with regard to the establishment of the fertiliser industry in
budia? .

The Honourable Mr, A. A, Waugh: (a) Yes, Sir.

(b) According to present information, the cost is still estimated at Res. 10-79
qrores.

(o) The attention of the Honourable Member is invited to the press nofe
dated the 17th January 1946, of which I lay a copy on the table. -

-

DEPARTMENT OF INDUSTRIES AND SUPPLIES
New Delhi, January 17, 1046
PRESS NOTE.
GOVERNMENT FERTILISER FACTORY

It was announced in a Press notification dated January 20, 1845, that a Mission under
the leadeiship of Sir James Pitkeathly had proceeded to the U. K. for negotiating the
purchsse of plant for the Government Ammoniumn Sulphate Factury to be erecied at Sindri
in Bihar. This Mission was especially charged  with the responsibility of investigating the
processes and plant employed in the manufacture of ammonium sulphate, both in the U. K.
and insthe U. 8. A., with the object of securing for India the most up-to-date plant
possible for the production of this type of fertiliser from indigenous materials.

After lengthy investigations with U. K. and American experts, the Mission had sub-
mitted jts recommendations, and on the basis of these recommendations the Government of
India have now sanctioned the negotiation of agreements for the supply of plant and
machinery for the factory, and for the erection of the factory. Two contracts are contemplat-
ed : one with a leading firm of American consultauts for the design of the whole factory,
supervision of the erection of the factory, and seeing it into production at its rated outturn;
the other with firm representing a consortiumm oi British chemical plant manufacturers,
who will arrange the supply of the necessary plau. and its erection, under the supervision
of American experts.

To supply the plant for this factory in the time required, it will be necessary to call
upon the resources of a large number of firms including boiler-makers,, manufacturers of
turbo-alternators, suppliers, of electrical equipment, suppliers of mechanical handling and
weighing equipment, in addition to utilising the resources of the chemical engineering industry
for the suppiy of the main chemical plant: The supply of the major part of the plant will
be by competitive tender. It is anticipated that large orders for fabricated steel work, pipe
work, tanks, vessels, etc., will be placed by the main contractors referred to above with
Indian firms. In this way, it has been possible to secure the fullest Anglo-American collabora-
tion in providing a plant, of the most up-to-date design, and incorporating the best experience
of both countries, whilst at the same time employing to the fullest possible extent the
resources of Indian industrialists and Indisn labour in the supply of such plant and equip-
ment as can be made in India.

Government, are confident that, us a result of the work carried out by the Pitk
Mission, the Bindri factory, when completed, will be one of the most modern ammoninm
sulphate fertiliser factories in the world, incorporating the latest improvements known to
science, both in England and in Arerica, and capable of supplying fertiliser at the lowest
possible cost to the cultivator, consistent with the utilisation of indigenous raw mmaterial

My, K. O. Neogy: With refetence to the Press Note, will the Honoutsble
Member be pleased to indicate the substance of any report that may have beén
received from the Pitkeathly Mission in this connection, and which may have
formed the basis of the consideration of the Government?

The Homourable Mr. A, A. Waugh: I am not quite sufe to which part of the
Press Note my Honourable friend refers to in particular.

Mr, K. 0, Neogy: The Press Note states that the Government of India have
recently sanctioned the negotiation of certain agreements in connection with
this scheme. T take it that this sanction has been given on the basis of a report
from the Pitkeathly Mission. If that be so, will the Honourable Member be
pleased to iay on the table of this Houge any report of the Pitkeathly Mission
on gich this action may have been taken?

The Honourable Mr. A. A. Waugh: There was a serics of reports in the
ordinary course.of correspondence and there is no report which summarises in
one particular note the information which the Honourable Member desires hut
T will endeavour {p give the gist. .
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Mr. K. O, Neogy: Will the Honourable Member be pleased to lay on the
table not merely s summary of all these reports, but also the latest one which
may have determined Government action in this matter, and will all the copies
of the reports be made available to us by being placed in the Library of the

House?

The Houourable Mr. A. A. Waugh: I shall certainly examine this and give
as much information as I can.

Mr. K, 0. Neogy: Is it a fact that the agreements referred to in this connec-
tion are to be entered into principally with the Government of India on the
one hand and a British firm and an American firm? If that be so, what are
the terms on which these agreements are likely to be concluded so far as these
4wo firms are concerned, and what will be the nature of the interest of these
two firms in the manufacture of sulphate of ammonia?

The Honourable Mr. A. A. Waugh: Briefly the main contract is with an
American firm for the erection and supervision of the erection of the factory.
The second main contract is with a firm of manufacturers in Great Britain who
have special knowledge of manufacture of certain plant. The great part of the
non-specialised work will be done by means of tender in India and the work
will be done by Indian firms.

Mr, K. 0, Neogy: Will these two firms have a continuing interest in the
working of the plant in any way?

The Honourable Mr. A. A, Waugh: Their interests will be to put the factory
into proper working order and seeing that it is in working order. They will
have no interest in the profits.

Mr. K. 0. Neogy: Have Government inserted a condition that Indian appren-
tices will be trained by these experts in the process of manufacture as a conditicn
of their placing these orders with them?

The Honourable Mr. A. A. Waugh: Yes, most specifically.

Mr K, 0, Neogy: May I know when the Government expect to place a com-
prehensive financial scheme with regard to this particular project before the
Standing Finance Committee?

The Honourable Mr. A, A, Waugh: As soon as all the mnaterial is ready.

Mr. Manu Subedar: The Honourable Member has not replied to iy question.
The gravamen of it wus that if Australia has installed four synthetic ammonia.
units at a cost of 2 crores 14 lakhs, why is it necessary for the Government of
India to spend a sum exceeding 10 crores of rupees for one plant?

The Honourable Mr. A. A. Waugh: In the first place we do not know the
capacity of these synthetic plants and in the second place the specific plans
adopted in Australia for making synthetic ammonia. So far as I know, thers
is one such plant in the whole of India and that is u very small one. 8o I
really have not got the data to answer the question.

Mr, Manu Subedar: Notice of this question was given long ago and
there is an Australian Trade Cowmmissioner who would have obliged the
Honourable Member with the information.required. Does he not remember
that in the last session doubts were thrown on the volume of money to be
spent on this and certain experts definitely put forward the iden that 5 crores
should be the cost and not 10. It was on this complaint in this House that
the Pitkeathly mission was sent out to see how it can be done most economically.
Are we now to take it that the thing cannot be worked under 10 crores. Ts it
because it is being manufactured in the United Kingdom though planned and
designed in America? Is it not true that American and Swiss ammonia equip-
ment is cheaper than that provided by the United Kingdom?

The Honourable Mr. A. A. Waugh: The allegation ‘mentioned by my Hon-
ourable friend that the cost should nat exeeed 5 crores was investigated very
thoroughly and the result showed that in actual fact so low an estimate was
not possible,
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PrODUCTION AND DIsTRIBUTION OF CoTTON AND WOOLEN TEXTILES

‘283, *Mr., Manu Subedar: What steps has the Honourable the Industries

and Supplies Member taken regarding cotton and woollen textiles: .

(i) to secure larger production of those varieties in which there is a rampant
black market throughout the country;

(ii) to reduce exports from India of those varieties of which there is a
marked shortage;

(1i) to desl with corruption amongst officials concerned with the distribution
of cloth throughout the country; and _ _
(iv) generally to ease the cloth situation, which is reported' to be still acute,

The Honourable Mr, A. A. Waugh: (i) In the case of cotton textiles, Govern-
ment have obliged mills to devote 60 per cent. of their capacity to the produc-
tion ot daotis, sarees, longcioth, sheetings, chaddars, shurtings, voils, mulis,
drills, twills, tussores, coatings and towels, in order to secure adequate produc-
tion of varieties of cloth which are most in public demand. In the case of
woollen textiles, Government are jssuing import licences further to expand pro-
duction in India upto the level of demand.

(ii) In the case of cotton textiles, Government have completely banned the
export of folded yarn and of cloth of counts of 48 and above. In the case of
woollen textiles, no exports from India are permitted.

(iii) Government have no information of the action taken by Provincial
Governments against officials charged with corruption in the distribution of
cloth. I can assure the Honourable Member that any case brought to notice
will be promptly investigated. The Central Government maintain a Special
Police establishment charged with the duty of detecting corruption, and of
bringing offenders to book.

(iv) Among the steps taken by Government are:

Firstly, the provision of more coal for cotton textile mills. The monthly
sllocation of coal which stood at 124,000 tons a month in March 1944, has
increased steadily. In January 1945, the figure was 155,000 tons, and since
November 1945, the monthly figure has been 180,000 tons.

Secondly, consolidated demands for millstores from abroad have been placed
en the India Supply Commission, London, and are coming forward.

Thirdly, Government are taking steps to obtain sufficient new textile
machinery to bring about considerable expansion of India's production, both by
import and by utilising Government factories in InHlia. The estimated produc-
tion cloth in the second half-year of 1945 exceeds the figures of the correspond-
mg half-year of the three previous years, although the figures are not yet final.

Fourthly, with the reduction in exports and Defence demands, the quantity
of cloth available for civil use in 1946 may reasonably be expected to be about
5,500 million yards as against a round 5,000 million vards in 1945 and a round
4,900 million vards in 1944,

Mr. Manu Subedar: Will the Honourable Member tell us the total quantity
of the export of cloth? Has he not read that in recent times an enormous
quantity, literally thousands of bales of cloth have been exported from India
to various market and why is it 80, when there is an acute shortage?

The Hovourable Mr. A. A, Waugh: The export is controlled.

Mr. Manu Subedar: Ts it not a fact that the control is defective? Has he
not heard of corruption in the Fxport Control Department?
. The Honourable Mr. A. A, Wanrh: Tf mv Fonourable friend wil
metances to my notice, T will be glad to lnok into them.

Mr. Maon Subedar: TTave not the Government dismissed
account of this, thourh thev have not nrosecufed them?

The Honourable Mr. A. A, Waugh: I believe that is rorract,

] bring anv

rhfﬂr rervants on
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Seth Govind Das: May I ask why the export of cloth has not really been
stopped when there is so much need for cloth in this country?

The Honourable Mr. A. A. Waugh: I would remind the Honourable Member
that we also have very urgent needs from overseas, for example, foodgrains.

Mr, Muhammad Nauman: May I ask which are the countries to which
exports have been made of cloth manufactured in this country?

The Honourable Mr. A, A, Waugh: There are a number of countries which
were deprived of their usual previous sources of supply by the war, countries
which wete supplied by Japan. ,

Mr. Muhammad Nauman: Do we import food from those countries to which
we send our cloth?

The Honourable Mr. A, A. Waugh: Yes, Sir.

Prof. N. G. Ranga: Are Government considering the advisability of introduc-
ing rationing in the use of cloth?

The Honourable Mr. A. A. Waugh: Yes, 8ir. The rationing of cloth is in
existence, _

Khan Abdul Ghani Khan: Why do you not send all this cloth to the North-
West Frontier Province instead of sending it outside as there is very acute
shortage of cloth there? We have had lathi charges there on account of the
difficulty. in obtaining the cloth.

The Honourable Mr. A. A. Waugh: On this point I would like to tell my
* Honourable friend that the last report we ever had from the North-West
Frontier Province Government was dated the 4th October. They then said
that the situation was improving, although there was shortage of higher counts.
Bince then we have heard nothing from that Government, and most Provincial
Governments are usually very vocal if they fail to get the amount of cloth allocat-
ed to them, ]

Khan Abdul Ghani Khan: Who sends this report, the Provineial Government
or the Textile Commissioner, who is under the Central Government, sitting in
the Frontier?

The Honourable Mr. A. A. Waugh: On the amount of cloth received, the
report is sent by the Provincial Government.

Khan Abdul Ghani Khan: I mean about the scarcity of cloth: who sends the
report of the province, the Textile Commissioner or the Provincial Government?

The Honourable Mr. A, A, Waugh: The Provincial Government, if they do
not get the amount allocated to them,

8ri M. Ananthasayanam Ayyangar: Is it not a fact that cloth below 40 counts
is generally used by the poorer classes in this country and that such cloth was
being imported from Japan before the war?

The Honourable Mr, A. A. Waugh: I must ask for notice of this question.

Srl M. Ananthasayanam Ayyangar: Then, why is it that cloth of 40 counts
and below is allowed to be exported from this eountry and not of higher counts?

The Honourable Mr. A. A. Waugh: Because higher counts are very scarce
here, and to do something for these needy countries, certain cloth ir allowed
to be exported.

Mr. Vadilal Lallubhai: Will the (Government consider the question of helping
the people in the matier of cloth by taking help of the hand-spinning industry
in this country?

The Honourable Mr. A, A, Waugh: Ves, Sir.

Bl:i M. Ananthasayanam Ayyangar: What is the percentage of the machinery
that is sought to .be brought into this conntry for the spinning mills?

The Honourable Mr. A. A. Waugh: We have not vet arrived at a decision
on that, but the intention is to get as much spinning machinery as rossible.

-
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Seth Govind Das: The Honourable Member said that cloth is required over-
seas, but is it not the duty of the Government to see that the needs of this

country are met first and then to export cloth?
Mr, President: I believe he has explained the situation.

Seth Govind Das: He has said that cloth is required in other countries. I
am asking him whether it is not the duty of the Government first to see that
the needs of this country are met and then to export cloth outside?

Mr. President: 1 believe his reply is contained in the statement that we had
to export cloth in order to get foodgrains. Am I right?

The Honourable Mr. A. A. Waugh: Yes, Sir.

Mr, Vadilal Lallubhai: There is lot of second hand machinery in America
which is being exported to China, Palestine and other countries. Will the
Government consider getting this machinery for India?

The Honourable Mr., A. A. Waugh: ] shall certainly take that up.
MANUFACTURE OF PLANTS AND MACHINERY IN INDIA DURING WAR.

234. *Mr. Manu Subedar: (a) Will the Honourable the Industries and
Supplies Member please state whether it is a fact that plants for the manufac-
ture of sugar, vegetable ghee, distiliery equipment, oil expellers and many
other industrial plants on order have been mauufactured in India during the
period of the war? ’

(b) What precautions have Government taken in order to see that the
manufacturing capacity developed in this manner is not liquidated, but con-
tinues to function?

(c) Have Government made any provision to see that orders to the full
capacity are given to the local manufacturers for the class of goods, which they
are manufacturing satisfactorily?

(d) Have Government made any arrangements with regard to factories
licensed by them, stipulating that the machineries will be ordered in India?

(e) Will Government make a statement of their policy in connection with
this question so as to reassure manufacturers of plant and machineries in India
that they will get on a priority basis their share of orders in the increased
industrialisation of this couutry?

The Honourable Mr. A, A. Waugh: (a) Yes, Sir, with the exception of
certain parts like electrical machinery. Complete sugar plants, however, have
not been manufactured in India.

(b) In a Press Note issued on the 14th August 1945, Government assured
producers and manufacturers that, so long as the various controls remain in foree,
they would endeavour to give assistance for the production of civil supplies in
the same way as previously of war supplies and make the greatest possible use
of indigenous production, and particularly of those industries which have, under
the influence of war needs, achieved production conforming to acceptable stand-
ards and specifieations. A Tariff Board has been set up by Government to
examine claims for assistance or protection of industries which have been started
or developed in war-time and which are established and conducted ou sound
business lines. '

(¢) No, Bir. Government have no hand in placing of private orders for these
plants by users and it is for the manufacturers themselves to canvass orders for
full capacity. For stores which are under control, Indian production is taken
into account when issuing licenses for imports.

(d) No, Sir. I have explained the position in answer to the previous part
of the question.

(e) The policy of Government in this regard has already heen clarified in
paragraph 9(i), (ii), (iii) and (iv) of the ‘Statement of Government’s Industrial
Policy' issued by the Planning and Development Departmenf on 21st April 1945
and in the Press Note issued by the Department of Supply on 14th August 1945.
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Briefly, the policy is that ‘subject to reasonable safeguards as to quality und
price, Government will continue to encourage Indian industry by buying its
products in preference to others’. It has also been decided that before some
items of machinery were allowed to be imported, it should be examined whether
they are not being, or cannot be, manufactured in India.

Mr. Manu Bubedar: Will the Honourable Member investigate the complaint
which I am making here on bebalf of these manufacturers that there is not
sufficient co-ordination in the various Departments of the Government and as
my Honourable friend is in charge of industry, it is his duty to see that the
Declaration of the 14th August and other declarations which he has now made
on the floor of the House are carried out? Is the Food Department not issuing
licences for vegetable Ghee farfories on condition that the equipment be imported”
from the United Kingdom when plants of this type bave been made in India and
are working satisfactorily?

The Honourable Mr. A. A. Waugh: Yes, Sir; we have tried to co-ordinate the
policy of the different Departments. In the particular case of Vanaspati plants,
to which my Honourable friend refers, the subject was very fully thrashed out
with the would-be users and manufacturers of such plant and the conclusion
come to by the industrialists concerned was that it is better at the present stage
to allow people either to have the machinery manufactured here or to cbtain it
from abroad. That is only at the present stage.

Mr. Manu Subedar: Will the Honoursble Member investigate the complaint
which I am making now that there is no such co-ordination and that the orders
are being canalised to the United Kingdom and that the Planning and Develop-
ment Department, the Commerce Department and the Food Department are
all erring with regard to this matter and are encouraging the orders in the United
Kingdom rather than have the stuff manufactured here? Will he please
investigate this?

The Honourable Mr. A. A. Waugh: I will investigate this.

RECRUITMENT OF SUBORDINATE STAFF ON M. & 8. M. Rainway

285. *Sri M. Ananthasayanam Ayyangar: Will the Honourable the Railway
Member please state:

(a) how recruitment of staff {(subordinate) drawing over Rs. 100 per menscm
on the Madras and Southern Mahratte Railway is made, and whether there are
any Belection Boards for the purpose;

(b) if the answer to (u) is in the affirmative, whether they are part time or
whole time officers; and whether they consider promotions or uppointments
purely on merit;

(c) whether there are different scales of pay for the Aunglo-Indians and
Indians for the same post, or whether there are in effect grades to which only
Anglo-Indians are, as a rule, promoted and not Indians;

(d) whether any kind of preference is shown to any class of persons in
recruitment to subordinate posts or gazetted posts; and, if so, what, and the
reasons therefor; '

(e) whether any preference that may be shown to children or relatives of
persons in the Railway service is shown only to the Anglo-Indians; and

(f) the number of persons recruited by promotion or direct appointment
during the year 1945, on this Railway, and how many of them were—(i) Hindus,
(i) Muslims, and (iii) Anglo-Indians and others, for posts drawing Rs. 100 per
mensem and over?

The Honourable Sir Edward Benthall: (a) to (f). The Honourable Member is
referred to my reply to Starred Question No. 110, asked in the House on 8th
February, 1948. Government understand that promotions in certain cases on
the M. & 8. M. Railway are being made without the aid of a selestion board,
and the question whether this is in accordance with the rules is being examined
further. Information regarding direct recruitment on the M. & S. M. Railway
to poste carrying & eslary of Rs. 100 p.m. and over is being colleeted and will
be laid on the table of the House in due course.
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Mr. Frank R. Anthony: In view of the communal nature of part (c) of the
question, is the Honourable Member aware of the widespread rumours that
Hindu officers, particularly Brahman Hindu officers, invariably practice dis-
crimination in favour of caste Hindu employees in the matter of promotion and
selection?

The Honourable Sir Edward Benthall: I have heard it from interested
parties,
RECRUITMENT OF SUBORDINATE STA¥F ON N. W. RaiLway

238. *Sri. R. Venkatasubba Reddiar: Will the Honourable the Railway
Member please state:

(a) how recruitment of staff (subordinate) drawing over Rs. 100, per
mensem on the North Western Railway is made, and whether there are any,
Selection Boards for the purpose;

(b) ifethe answer to (a) is in the affirmative, whether they are part time
or whole time officers; and whether they consider promotions or appointmente
purely on merit;

(c) whether there are different scales of pay for the Anglo-Indians and
Indians for the same post, or whether there are in effect grades to which only
Anglo-Indians are, as a ruie, promoted and not Indians;

(d) whether any kind of preference is shown to any class of persons in
recruitment to subordinate posts or gazetted posts; and, if so. what, urd the
reasong thernfor; -

(e) whether any preference that may be shown to children or relatives of
persons in the Railway service is shown only to the Anglo-Indians; and

(f) the number of persons recruited by promotion or direct appointment,
during the year 1945, on this Railway, and how many of them were—(i) Hindus,
(ii) Muslims, and (iii) Anglo-Indians and others, for posts drawing Rs. 100, per
mensem and over?

The Honourable Sir Edward Benthall: (a) to (f). The Honourable Member
is referred to my reply to his Starred Question No. 110, asked on Bth February,
1046.

As regards direct recruitment on the N. W. Railway to posts carrying a
salary of Rs. 100 p.m. and over, the required information is as under:—

Community Direct Recruits
Muslime . . . . . . . . . . . 66
Other Minority Communities . . . o . . . 31
Anglo.Indians and Domiciled Europeans . . . .
Hindus . . . 34

Prof. N. G. Ranga: With regard to part (a), what is the nature of this
selection board?

The Honourable Sir Edward Benthall: Ad hoc selection board, I think.
Prof. N. G. Ranga: Who appoints them?
‘The Honourable Sir Edward Benthall: The railway authorities.
Prof. N. @G. Ranga: For what period?
The Homourable 8ir Edward Benthall: For the purpose of selection, I think,

" Prof. N. G. Ranga: For what period? Is it for special periods or for a period
of three years?

The HonoOurable Sir Edward Benthall: For the period required to make the
selection.

Sri M. Ananthasayanam Ayyangar: Why don’t you hand over the selection
to the Federal Public Services Commission ? ¢

The Honourahle Sir Edward Benthall: That applies to gazetted staff only.
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REVISION OF SCALES OF Pay oF THE PosTAL AND R.M.S. EMPLOYEE 8

237. *Pandit Sri Krishna Dutt Paliwal: (a) Will the Secretary of Posts and
Air please state whether his attention has been drawn to the resolution passed
by the Conference of the All India Union of Postal and R.M.8. employees to
the effect that on and from the 16th February, 1946, the entire Postal and
R.M.8., E.D.As., and E.D.Ms., who are under the organisations of the All
India Postal and R.M.8. Union shall commence attending office in the
minimum dress with a red badge containing the words ‘‘Hungry Postal
Employee'’ printed on it till the revision of the scales of pay is accepted by
Government?

(b) Will he please state the step or steps which Government intend to
take to revise the scales of pay of the Postal and R.M.S. employees?

Sir Gurunath Bewoor: (a) Yes.
(b) I would refer the Honourable Member to the statement which I made
in the House in the course of the debate on Thursday the 7th of February.

Prof. N. G. Ranga: Has the Honourable Member had any further conference
with the Federation concerned after this House had an opportunity of discussing
this matter?

Sir Gurunath Bewoor: The debate took place on 7th February, and since
then we have been examining the various demands made by the Federation and
we hope to come to a decision very early. In the meantime, contact is being
maintained with various office bearers of the Union.

Shri Mohan Lal Saksena: May I know if any action will be taken against
these employees for putting on these badges?

Sir Gurunath Bewoor: I do not know whether they have started putting on
badges. I earnestly hope that the employees will not make themselves
ridiculous in relation to similar employees of other Government departments who
perhaps get something less than the postal employees and"yet they do mot put
on these badges. _

Sri M. Ananthasayanam Ayyangar: May I know whether the Commission
referred to by the Honourable Member has been appointed?

Sir Gurunath Bewoor: It is going to be appointed. It will take some time
to select the personnel required for the commission and to collect the material
required for the work. But it is on hand.

. Shri Sri Prakasa: Will the Honourable Member tell us what exactly is the
eituation today, and whether there is any danger of the threatened strike
materialising or not?

Sir Gurunath Bewoor: I do not think there hag been any development since
the last five days. _But the news appeared this morning that the all Indis
Postal Union had given notice to strike to the Director General. But the fact,
however, is that the Director Genergl has not yet received any such notice.

- Mr. B. B. Varma: May I know if the Honourable Member is aware of the
fact that the postal employees in Bihar were putting on these badges, and that
on the agsurance given by the Post Master General that he will strongly
recommend their case for revision of scales of pay, that ‘they discontinued
wearing these badges? ' '

Sir Gurunath Bewoor: I do not know whether the Honourable Member is
referring fo an incident which took place last vear or to an incident which is
taking place at present?

Mr. B. B. Varma: Only a few months ago.

Sir Gurunath Bewoor: They started wearing hadges and I believe the Post
Master General persuaded them to give up wgaringg badges.

Mr. B. B. Virma: It was on the sssurance that he would recommend their
case strongly. '
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8ir Gurunath Bewoor: I will make enquiries.
Mr. B. B. Varma: The Postmaster General also wrote a letter to that effect?
Sir Gurunath Bewoor: I will enquire.

ARREST OF RAjA MAHENDRA PRATAP.

238, *Pandit Sri Krishna Dutt Paliwal: (s) Will the Secretary for External
Aflairs please state if it is a fact that Raja Mahandra Pratap was arrested in
Japan under the order of General MacArthur on the ground that he was the
General of the Aryan Army there?

(b) Will he state the present whereabouts of Raja Mahandra Pratap?

(¢) Do Government intend to permit Raja Mahandra Pratap to return to
India as a free man?

Mr. H. Weightman: (a) and (b). The Government of India have no official
information, but have seen press reports of his arrest and subsequent release
in Japan, )

(c) Since Raja Mahandra Pratap renounced his British Indian nationality,
Government are under no obligation to afford him entry into India.

Prol. N. G. Ranga: In view of the fact that many people in this country
take interest in his welfare and what happens to him, will the Honourable

Member enquire and see that he is given proper facilities if he desires to return
to India?

Mr. H Weightman: He has not applied to return to India; so the question
is hypothetical.

Prof. N. G. Ranga: In the interest of those people in India who are anxious
about his welfare, will the Honourable Member enquire and find out his where-
abouts?

My, H. Weightman: I suggest his own family should make enquiries.

Prof. N. @. Ranga: In view of the fact that this gentleman has left India
wmore than thirty years ago, it is doubtful whether he has got any sort of relatives
still alive. We all feel very much interested in him and all of us consider our-
gelves to be his relatives..........

Mr. President: Order, order. The Honourable Member should put a
question.

Prof. N. G. Ranga: In view of the fact that a large number of people in this
country are interested in him, will the Honourable Member make enquiries?

Dr. 8ir Zia Uddin Ahmad: His brother is alive.

CoaL SuprpLY FOR ToBAcco FLUE-CTRING

239. *Prof. N, G. Ranga: Will the Honourable Member for Industries and
Bupplies be pleased to state:

(a) who is responsible for allotment and distribution of coal for tobacco
flue-curing in the Madras Presidency, and who entertains complaints regarding

distribution and actual despatch of coal as between the distributors and
consumers;

(b) whether Government have received any complaints from the consumers
of the Ongole Area of the Guntur District regarding the wrong weights and
excess rates imposed on consumers by the retailer at Chivala and Ongole and
the refusal of the Indian Leaf Tobacco Development Company (i.e., I.T..T.D.)
the wholesaler for North Indian Coal. (that is, other than Singareni Coal) to
entertain any complaints against the authorised retailer appointed by them;
if so, when and how often; :

(¢} whether it is a fact that Mr. K. Sankavazea has suggested to Govern-
ment on behalf of the consumers of the Ongole area that just,as the Singareni
Collieries have been supplying coal directly to consumers since 1948, North
India coal also may be supplied directly to such of the consumers as desire i,
without the unwanted mediation of the wholesaler and retailer;
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(d) the reason why Government persists in imposing the unwanted, too
costly services of these middlemen on the consumers; and Sl
(e) whether it is also a fact that, in view of the retgsal o_f th_a wh_olesn er
to deal any longer with Mr. Sankavazza, the Ongole consumers of coal are
today without any coal supplies for their tobacco flue-curing?

The Hnourable Mr. A. A. Waugh: (a) On recommendations made by the
Pobacco Adviser, the Central Government fixes each month a quota of: coal for
all flue-curing concerns in India. Out of tl_:iis quota, an allotment is 1ssue<_1_
by the Deputy Coal Commissioner (Distnbl._lt:ou) in favour of -t.he In_dlan Leaf
Tobacco Development Co. to meet the requirements of flue-curing concerns in
South Indis. Bhipments of this coal are artanged according to the programme
prepared by the Indian Leaf Tobacco Development Company who distribute it
among the ryots under the supervision of the Excise Department. Complaints
regarding distribution and actual despatches of coal between the distributor and
consumers should therefore be entertained by the Indian Leaf Tobacco
Development Company.

(b) PYes, Bir. Ap co{nplaint, in this connection was received from Mr. K.
Sankaraili in August iast. This was referred to the Provincial Ccal Controller,
Madras who on enquiry stated that such complaints were found to have little
justification, _ _

(c) Such a suggestion was made by Mr. K. Sankaraih, not by Mr. Sankarazza.

(d) To avoid delay in coal transport, it is essential to arrange despatches to
one distributor, rathcr than direct supplies to a large number of consumers.
Government wll not however object to making direct supplies to individual
consumers provided the tonnage required is substantial, and the case is recom-
mended by the Tobacco Adviser and responsibility is accepted for prompt pay-
ment to the collieries.

(e) During the current tobacco curing secason 2,092 tons of coal (other than
Singareni) were despatched 10 Indian Leaf Tobacco Development Co. up to the
end of January, 1946 to meet the requirements of the Ongole ares.

Prof. N. G. Ranga: In what capacity have the Government entrusted this
Indian Leaf Tobacco Development Company with powers to supply or not to
supply coal to individual businessmen? Why should a private company be
conferred with these powers?

The Honourable Mr. A. A. Waugh: They are consumers’ distributors but
if anybody wants to get direct supplies, we have no objection.

Prof. N. G. Ranga: Is it not a fact that although the flue-curing doncerns
and tobacco growers required to be supplied direct and although they are

prepared to give necessary securities, yet they have not been supplied so far
with the necéssary coal ?

The Honourable Mr. A. A. Waugh: I have no information that any firm
made any such offer, :
8rl V. Gangaraju: May I know whether Government are prepared to supply
separately to the tobacco growers for curing purposes?
" The Honourable Mr, A. A. Waugh: Provided there is adequate guarantee of
adequate orders and of prompt payment to collieries by the tobacco growers.
Prof. N. @. Ranga: Who is to decid® whether the assurances given by the

tobacco growers are satisfactory or not? Is it the Tobacco officer or the Indian
Leaf Tobacco Development company ?

The Honourable Mr. A, A, Waugh: The Tobacco Adviser.

DirEor SupPLY OF CoAL To ToBBACCO FLUE-CURING Coar CoNSUMERS
i oF ONGOLE -.|
240. *Prof. N. G. Ranga: Will the Honourable Member for Industries and

Bupplies be pleased to etate:

(a) if it is a fa&t that Mr. K. Sankavazza complained on behalf of the Ongole
Areg eoal consumers who are tobacco flue-curers to the Depuby Coal Commis-
sionet (Distribution, Calcutta) on the 14th August, 1945, about the malprictices
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of the retailer and the refusal of the wholesaler to set right the retailer for the
distiibution of coal at Chivala and Ongole and requested the said officer to
subdivide the quota of coal, already allotted for flue-curing in the Ongole area,
so fur as the needs of those flue-curers who desire direct despatch aund supply
of coal in the Ongole area are concerned;

(b) whether it is also a fuct that Mr. Sankavazza interviewed his assistant
Mr. Scott at Calcutta on the 2nd January, 1946, and told him that unless coal
was supplied to flue-curers immediately, it would be too late for this flue-curing
season commeucing from about the 15th January, 1946;

(c) whether it is a fact that he advised Mr. Sankuvazza to approach the
Tobacco Adviser at New Delhi and that Mr. Suankavazza interviewed the
Tobacco Adviser in Bombay on the 26th January, aud was told that it was
ouly the Deputy Coal Commissioner at Calcutta who had to pass final orders
on distribution and that he could uot interfere; and

(d) what Government propose to do in order w eunsure timely and direct
supply ot coal to the tobacco-flue-curing coal consumers of the Ongole area?

The Honourable Mr, A. A. Waugh: (a) A complaint was received from Mr.
K. Sankaraih (not Mr. Sunkavazza). The attention of the Honourable
Member is invited to reply to parts (b), (c) and (d) of Question No. 289.

(b) and (c¢). Mr, K. Sankaraih (not Mr. K. Sankavazza) interviewed Mr,
Scott. He was informed that Government would have no objection to arrange
direct supplies in his favour or in iavour of individual ryots provided their case
‘was recommended by the Tobacco Adviser.

(d) The attention of the Honourable Member is invited to reply to part (d)
of Question No. 239.

Prof. N. G. Ranga: Sir, I have myself given copious information here but
the Honourable Member says he is not able to do anything. His own Tobacco
Adviser was approached on behalf of the growers for this privilege and the
Tobacco Adviser said he had no powers and he asked this gentleman to interview
the Deputy Coal Commissioner. Is the Honourable Member aware that if
they make the tobacco growers run from pillar to post in this manner they will
not be able to carry on tobacco growing and flue-curing ?

The Honourable Mr. A. A. Waugh: I have slready said that the Deputy
Coal Commissioner, subject to the availability of coal, will entertain such
applications. '

Prof. N. G. Ranga: Is the Honourable Member aware that even till today
coal has not been supplied to our tobacco growers there although the flue-curing
season starts in the middle of January?

The Honourable Mr. A. A. Waugh: gi:, I have no information.

GOVERNMENT PoLIOY re RaL RoAD CO-ORDINATION,

241. *Seth Govind Das: (a) Will the Honourable Member for War Trampowt
be pleased to state whether the policy of the Central Government regarding the
Rail-Road Co-ordination, was clearly laid down by notifications in every Pro-
vince particularly in the Central Provinces and Berar by its Government?

(b) If the answer to (a) is in the negative, what are the reasons for not
doing so?

(c) Does the Honourable Member now propose to issue necessary instruc-
tions to the Government of the Central Provinces and Berar for laying out this
policy of Rail-Road Co-ordination?

The Honourable Sir Edward Benthall: (a) The policy of the Central Govern-
ment regarding Rail-Road Co-ordination has been set out in fhe White Paper
which was laid on the table of this House at the opening of this session and
which has been circulated to all Provincial Governments. Communiques or
notifications have been issued by all Provinces in which negotiations for the
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formation of tripartite companies have reached an advanced stage. A comuni-
que has also been issued in one other Province and one Provincial Government
has passed a Resolution on the subject. In the Central Provinces the Provin-
cial Government have sent the President of the Provincial Motor Union a
detailed Memorandum setting out their views on Road-Rail Co-ordination policy
and forwarding him printed copies of the Central Government’s White Paper
for distribution to Motor Unions.

(b) and (c). Do not arise.

Seth Govind Das: Will Government in the present circumstances defer this
matter till popular Governments come into power, and leave the matter to
them ?

The Honourable 8ir Edward Benthall: The whole matter is being considered
by the Committee at present.

Babu Ram Narayan Singh: Is it a fact that the Bihar Government are
against this Road-Rail co-ordination?

The Honourable Sir Edward Benthall: T do not think that is & strictly
accurate description of the Bihar Government's policy. They are framing a
policy of their own.,

Mr. Muhammad Nauman: May I know what views of the Bihar Government
have been so far received? Is it a fact that they do not see eye to eye with
the Government of India in the matter of the road-rail programme as in the
White Paper?

The Honourable Sir Edward Benthall: They differ in certain respects. I db
not think they have yet put out a communique, which is the subject of this
question.

Shri Sri Prakasa: May I know how far the work of that Committee has
progressed and whether the Honourable Member has asked all provinecial
Governments to stay their hands till the work of this Committee is completed ?

The Honourable Sir Edward Benthall: Yes, Sir; I informed the Provincial
Governments and the Railway Administrations that we will make no further
financial commitments till this Committee has reported. The Committee has
had several sittings and is meeting again toddy.

Shri D. P. Karmarkar: Is the Honourabie Member aware that the Bombay
Government is proceed:ng with this scheme in spite of the fact that the Com-
mittee is making inquiries into the matter and that fresh permits have been
issued after it was entrusted to this Committee ?

The Honourable Sir Edward Benthall: Yes, Sir, but that has nothing to do
with the Central Government.

Shri D. P, Karmarkar: In the interest of harmony of the whole scheme will
the Honourable Member advise the provincial Government to stay its hand till
the report of this Committee is submitted ? N

The Homourable Sir Edward Benthall: The provincial Government is fully
aware of the pogition.

SURRENDER OF MoTOR VEHIOLES BY THE CENTRAL PROVINUES GOVEEN-
MENT TO CENTRAL GOVERNMENT.

242, *Seth Govind Das: (a) Will the Honourable Member for War Transport
please state the number of new motor vehicles of lend-lease or otherwise, which
have been surrendered back to the Central Government by the Government of
the Central Provinces and Berar, out of the quota allotted to this Province, since
the ‘control over the motor vehicles came in force?

. (b) What were the reasons stated by the Provincial Government, in ques-
tion, for such surgender?

P (c) Is?it a fact that there was no urgent necessity for new vehicles in that
rovince

A
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The Honoureble 8ir Edwazrd Bemthall: (a) 30 Government owned Austin
10 H. P. motor cars were allotted to the Central Provinces in July, 1945, ouv
of which 14 have been surrendered. No other mot$oer vehiocles have been surren-
dered by the Cemtral Provinces Government.

(b) The reason stated by the Provincial Government for this surrender wae
shat there was no demend for the remaining 14 motor ears and they could not
therefore be disposed of in the Province. ' _

(¢) 1t is understood that the present price of these cars was the reason why
they could not be sold. Presumably intending purchasers pre‘erred to await the
artival of commercailly imported motor cars in the hope that prices would be
lower. .

Lt.-Ool. Dr. J. O. Chatlerjee: In view of the fact that the Central Govern-
ment have by lend or lease or otherwise come in possession of 8 number of
spare motor vehicles, will the Honourabie Member consider the desirability of
allotting an adequate number of jeeps for the use of Members of this House
and let them acquire these at reduced prices?

The Honourable Bir Edward Benthall: As far as 1 am aware, the present
Government does not own any jeeps.

Mr. Manu Subedar: When does the Honourable Member expect that
commercially imported vehicies will be available to the civil population, who
have been waiting for them so long?

The Honourable Sir Edward Benthall: Licences have been given for a
certain number, but whether any have arrived I do not know. But the price
of the commercially imported 10 H. P. Austin cars has been fixed at a higher
figure than for these Government imported ones; and it is possible that those
who rejected the chances of getting cheaper Government imported cars may
regret their action.

Mr. Manu Subedar: Is it a fact that cars can be imported cheaper from the
U.8.A. and that many importers have approached Government for permission
to do so, but they have been refused? 1s it dollar difficulty or British patrio-
tism ?

The Honourable Sir Bdward Beathall: 1 think that is rather straying outside
the sphere of the question; I shall require notice.

Shri Mohan Lal Baksema: May I know if cars were surrendered by other
provinces also, besides the C. P.?

The Honourable Sir Edward Benthall: I want notice of that question.

Mr. P. B. Gole: Is the Honourable Member aware that many applications
To¥ these cars have been turned down by the C. P. Government ?

The Honourable Sir Edward Benthall: No, Sir; I am informed that there
was no demand for these particular cars, and that is why that Government
surrendered them.

Shri Mohan Lal Saksena: Is it a fact that Government did not want to sell
these to other companies beside two specific companies and that is why these
.cars have not been sold?

The Honourable Sir Edward Benthall: No, Sir.

Shri Mohan Lal Saksena: Will the Honourable Member make inquiries ?

The Honourable Sir Edward Benthall: I have made inquiries and these are
‘the reasons I have given. There is another reason, and that is that the paint
on these cars was not attractive.

Shri Mohan Lal Saksena: Am I to understend that if there are applications
pending from another company there will be no objection to supplying them ?

The Honourable Sir Edward Beathall: The difficulty is that these have been
surrendered and allotted to some other people.

Shri Sri Prakasa: What was the occasion for this surrender? Did the
‘Central Governmens wage war against the C. P. Government ?

Mr. President: Order, order. Next question.
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PERMITS FOR STAGE OARRIAGES FOR PRIVATE Usk.

243. *Seth Govind Das: (a) Will the Honourable Member for War Transport
plense state if it is a fact that permits, for stage carriages have been issued
under the Defence of India Rules to individuals for private use, neither con-
nected with war works nor in aid of war works?

(b) What is the number of such permits issued since 1944, in the Central
Provinces and Berar? .

The Honourable Bir Edward Benthall: (a) and (b). Permits are not issued
under the Defence of India Rules. 1f the Honourable Member refers to
Ordinance No. XXXI of 1945, that Ordinance, in order to meet the situation
created by the war, empowered the statutory authority constituted under the
Motor Vehicles Act to issue permits without being bound by the maximum
and minimum periods for which they are effective as fixed by the Act. The
Central Government have no information as to the number of permits issued
under the authority of the Ordinance in any particular Province.

Mr. P. B. Gole: Will the Honourable Member kindly enquire how many
applications for renewal of permits by the operators have been turned down by
the Provincial Government ? :

The Honourable Sir Edward Benthall: Yes, Sir.

Seth Govind Das: Will the Honourable Member make further enquiries as
to why permits are being given to the new operators and not to the old ones.
There is a complaint in the Provinces that these permits have been issued to
new operators and not to the old ones. Will the Honourable Member make
enquiries from the Central Provinces why old operators were not given any
permits ?

The Honourable Sir Edward Benthall: Yes, Sir. I will make enquiries.

Shri Mohan Lal Saksena: Is the Honourable Member aware that a circular
has been issued by the Provincial Transport Authority saying that in future
permits will be granted only to those companies in which the Government and
the Railways are interested ?

The Honourable Sir Edward Benthall: That question arises on the previous
question—No. 241,

Mr. President: Next question.
QUANTITY AND VALUE OF CLOTH QUOTA IN BiHAR

244. *Mr, Madandhari 8ingh: Will the Honourable Member for Industries
and Supplies please stute:

(a) the quantity and value of the latest quota of cloth allotted to the
Province of Bihar; .

(b) the basis on which the respective quota was fixed;

(c) whether the Honourable Member is aware of the scarcity of dhoties and
saries (popular cloth) in-Bihar; and

(1) whether steps have been taken to remove the scarcity?

The Honourable Mr, A, A, Waugh: (a) Bihar's monthly quota of cloth 1
85,736,000 yards. The value of this quantity is about 2-08 crores of rupees.

(b) Quotas for all provinces are fixed on the basis of their population and
their consumption in pre-war years, '

(¢) Yes, Sir.

(d) Yes. The Textile Industry (Control of Production) Order, 1945, compels
mills to devote 60 per cent. of their capacity to the production of certain types
of cloth in popular demand, among which Dhoties and Saries are included.

Mr. Muhammad Nauman: May I know what was the consumption of Bihar
in pre-war days aml how it has been calculated ?

The Honourable Mr. A. A, Waugh: I must ask for notice of that question.

B
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Mr., Muhammad Nauman: You have just said in reply to part (b) of thel
question that the basis of calculation was the consumption of that province in
the pre-war days. How did you make this calculation ?

The Homourable Mr. A. A. Waugh: I shall give the information asked for
by the Honourable Member after making enquiries. I cannot say off-hand how
the actual calculation was made. .

.Sreejut Rohini Kumar Ohoudhug: In fixing the quota is any consideration
given to the provinces which have no textile mills?

The Honourable Mr. A. A. Waugh: Yes, Sir. Consideration is given to the
present population of the province, on the basis of its pre-war consumption.

Babu Ram Narayan 8ingh: Is it not a fact that Bihar hes not been getting
her full quota for the past two or three years?

The Honourable Mr. A. A. Waugh: I am not aware of it.

Babu Ram Narayan 8Singh: Will the Honourable Member enquire into the
matter ?

The Honourable Mr. A. A, Waugh: Certainly, Sir.

Sri M. Ananthasayanam Ayyangar: May I know whether in calculating. the
consumption of goods in pre-war years, only that cloth which was manufactured
in the Mills in India is included, or does it also include those quantities which
were imported either from Japan or from Lancashire ?

The Honourable Mr. A. A, Waugh: Bo far as I am aware, it includes the
total consumption and not just the consumption of cloth made in India.

Khan Abdul Ghani Khan: What is the percentage of reduction on the
average for the whole of India? The supply of cloth per head was reduced
according to the scarcity of the supplies available for civilian consumption.
Will the Honourable Member tell me what was the percentage of reduction for
each province or for the whole of India?

The Honourable Mr. A. A. Waugh: I cannot give that information off-hand.
I was only asked about the quantity and value of cloth for Bihar. _

Mr. Muhammad Nauman: Has the Government got a complete record of all
this ?

The Honourable Mr, A. A. Waugh: Sir, I want notice of this question.

8ri M. Ananthasayanam Ayyangar: May I know, Sir, whether in fixing a

quota for the various provinces, the production of cloth by handlooms was also
taken into consideration ?

The Honourable Mr. A. A, Waugh: I believe it was.

Babu Ram Narayan 8Singh: May I know whether in fixing a quota for various
districts in the province, the Provincial Governments are independent or do
they fix the quota in consultation with the representatives of the (GGovernment
of India?

The Honourable Mr. A. A. Waugh: No, Sir. The internal distribution is a
matter for the Provincial Governinent.

Khan Abdul Ghani Khan: How does the Honourable Member fix the quota
for a province if he does not know how much he has to cut?

Mr. President: The Honourable Member wanted to have notice of that
question. Next question.

QUANTITY AND VALUE OF KEROSENE OIL QUOTA IN BIHAR

245. *Mr, Madandhari Singh: Will the Honourable Member for Industries
and Supplies please state:

(n) the quantity and value of the latest quota of kerqsene oil allotted o
the Province of Bihar;

(b) the basis on which the quota was fixed;



STARRED QUESTIONS AND ANSWERS 807

(c) whether the Honourable Member is aware of the acute scarcity of
kerosene oil in the rural areas ot the Province of Bihar;

(d) the reason why quota of kerosene oil has been reduced in the month of
January; and .

(e) whefher Government propose to take steps to remove the scarcity in
the near future?

The Honourable Mr. A. A. Waugh: (a) and (b). Kerosene quotas are not
fixed on a Provincial/State basis as the Oil Companies’ distribution arrange-
ments are based on rail-heads and their districts are not co-terminus with
provinecial boundaries. Information regarding the exact quantity and value of
Bihar's quota is, therefore, not readily available, but can be furnished in due
course if the Honourable Member desires. '

For the purposes of easy reckoning, the releases to the various supply areas
of the Oil Companies are expressed in terms of percentage of their consumption
in 1941. Current releases to all the supply areas in the country are at the
level of 65 per cent. of their 1941 off-take. '

(c) The Government of India have no information. Internal distribution
is the responsibility of the Provincial Government.

(d) and (e). Releases of Kerosene had to be reduced in January in order to
conserve up-country stocks against the likely shortage due to the recent strike
and unrest among the Oil Companies’ labour. Since then, it has not only
been restored but increased from 60 per cent. of 1941 consumption (the level
of releases prevailing in December in the supply area in which Bihar is situated)
to 66 per cent. of 1941 consumption from February 1946 onwards.

Mr. Muhammad Nauman: May I know whether the Government has got
any figures to show what was the oil consumption of that province before the
war, and how does it compare with the present quota?

The Honourable Mr. A. A. Waugh: I will make enquiries about that.

Prof. N. G. Ranga: Will the Honourable Member consider the desirability
of doing away with the existing discrimination as between the rural areas and
urban areas in the distribution of kerosene oil?

The Honourable Mr. A. A, Waugh: That is a matter for the Provincial
Government.

Sreejut Rohini Kumar Choudhuri: May I know if any special quota is given
to the students during their examination time ?

The Honourable Mr. A. A. Waugh: I am not aware of that. It is for the
Provincial Government to consider.

Prof. N. G. Ranga: May I know who decides to give greater quota of
kerosene to towns where there is already electric lighting than what is being
given to rural areas? Is that also for the Provincial Government to consider ?

The Honourable Mr. A. A. Waugh: That is a matter of internal distribution.

Prof. N. @G. Ranga: Where will the Central Government come in in regard
to this grievance which is felt by the rural areas? Has the Central Govern-
ment no responsibility at all for seeing that people in the rural areas do get
sufficient quantities of kerosene oil ?

The Honourable Mr. A. A. Waugh: I am not aware that the rural areas do
_not get an adequate share of what is available for distribution.

_Prof. N. @. Ranga: It is on the basis of that information that I have pu
this question. Will the Honourable Member at least be good enough to com-
municate the question and his answers to this question as well as the supple-
mentaries to the different Provincial Governments and bring it to their notice
the discontentment felt by the rural areas that they are not being deslt with
properly ? .

The Honourable Mr. A. A. Waugh: I am prepared to send the question and
answers to the Provincial Governments.

: B 2
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DETENTION OF AFGHAN PRINCES IN INDIA

246, *Shri 8ri Prakasa: Will the Foreign Becretary be pleased to state:

(a) if any Afghan princes are being detained in Indin; if so. the names of
these; )

{b) the reasoms, if any, for such detention; and

(c) the expenditure that is being incurred on them, and the allowances thag
ary peing paid to their families?

‘Mr., H. Weightman: (a) There are 10 persons detained in jail in India who
are connected in varying degrees of remoteness with previous dynasties in
Afghanistan. Their names are as follows:

(1) Sardar Ghulam Ahmad, s/o Sardar Ali Ahmad Jan,

(2) Sardar Fazal Ahmad, s/o Sardar Ali Ahmad Jan,

(8) Sardar Ali Mohammad, s/o Sardar Ali Ahmad Jan,

(4) Bardar Fakir Ahmad, s/o Bardar Ali Ahmad Jan,

(5) Musammat Shah Bano, wife of Sardar Ali Ahmad Jan,

{6) Musammat Shah Gul, wife of Sardar Ghulam Ahmad,

(7) Musammat Mah Gul, wife of Bardar Ghulam Ahmad,

(8) Musammat Msh Gul, wife of Sardar Ali Mohammad,

(9) Sardar Abdulla Jan, son of Sardar Mohd. Ishaq Khan, and
(10) Sardar Mohd. Hasan Khan, s/o Sadrar Mohd. Ishaq Khan.

(b) The first 4 and the last 2 in this list are detained for reasons of State
connected with External Affairs. The 4 ladies are the dependents of Nos. 1 to
4 and accompany them by their own wish.

(¢) Nos. 1 to 8 receive allowances totalling Rs. 11,160 per annum. In
addition Government expends some Rs. 4,000 per annum on the education of
the children of Sardars Ghulam Ahmad and Ali Mohammad. Nos. 9 and 10
have only recently been placed under detention and the question of the
allowances to be granted to them or their families has yet to be decided.

Maintenance costs for all amount to roughly Rs. 3,650 per annum.

Prof. N. G. Ranga: When were these gentlemen arrested and where? Was
it in India or was it in Afghanistan? ) .

Mr. H. Weightman: The first four on the list surrendered in India. The
ladies came to join them later. The last two were again arrested in India.

Shri Sri Prakasa: Are they being detained for any offence committed in
India or in their own country?

Mr. H. Weightman: The position is that these people have been implicated

in efforts to subvert the Government of a neighbouring friendly country from
bases in India.

Shri Sri Prakasa: Does not international law lay it down that political
offenders cannot be interned in a country in this manner, and if these gentlemen
and ladies have been committing political offences in another country, may 1
fmow how the Government of India regards it its right to intern them in India ?

Mr, H. Weightman: The offences were committed in India. As I tried to
explain they attempted to subvert the Government of a neighbouring friendly
country, operating from bases in India.

Mr. M. Asaf Ali: T am anxious to find out from the Honourable the External
Affairs Secretary, how long these people are to be detained: is there a limit to
their detention or none: and also while they are in detention will their allow-
ances remain where they are, or will they be raised in copsonance with their
position and status ?

Mr. H. Weightman: There were two questions,

Mr. M. Asat Ali: T am sorry.
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Mr. H. Weightman: One was about the length of time: no time has been
fixed. No.2was ......

Mr. Preasident: About allowances—whether they will remain at the same
figure or be revised ?

Mr., H. Weightman: About allowances, I do not think there will be any
question of revision of education allowances until the time comes when they
are no longer required.

(6) WRITTEN ANSWERS

NUMBER OF SIEH SUPERINTENDENTS, ASSISTANTS AND CLERKS IN CERTAIN
OFFICES

247. *Sardar Mangal Singh: (a) Will the Honourable Member for Industries
and Supplies please state separately the number of Sikhs employed us Superin-
tendents, Assistants and Clerks in the Office of the Chief Controller of Purchase
(Supply), Main Secretariat, Director General Supply, Director General (Dis-
posals) and Chief Registration Office?

(b) What is the number of Sikhs intended to be retained in the above cadres
in the above mentioned offices?

(¢) Will he please assure that the number of Sikhs retained in each category
will not fall short of their communal proportion?

The Homourable Mr. A. A, Waugh: (a) A statement is placed on the
table,

(b) The information required cannot be furnished at present, as the
strength of the new offices of the Directorate General, Industries and Sup-
plies, (in which the Directorate General of Supply and the Chief @ontroller
of Purchase (Supply) have been merged) and of the Directorate General,
Disposals, has not been finally determined,

(¢) Every effort will be made to ensure adequate representation of Sikhs
in these posts.

Statemnent

No. of Bikhs employed as

Organization .
| Buperintendents Assistants Clerks
Directorate General of Industries and Supplies . 2 30 19
Main Secretariat . . . . 1 13 2
Directorate General of Disposals . . 6 7
Office of the Chief Registration Officer . . 1 1

INDIANS A8 HEADS OF DEPARTMENTS IN RAILWAY ADMINISTRATIONS

248. *8ri M. Ananthasayanam Ayyangar: (a) Will the Honourable the
Railway Member be pleased to state if he has appointed any Indian as General
Manager or Chief Officer for the Commercial or Traffic Departments in any
of the Railway administrations during the last year, since the Railway Adminis-
trations have been taken over by the State? If so, what is the name of the
Railway, the post, and the name of the officer?

(b) Has any programme for Indianising the heads of Departments in the

;eveml Railway Administrations and the Railway Board been undertaken by
im?
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(0) With reference to his budget speech last year that Railways are 993 per
cent. Indian-operated, what does the other } per cent. consists of, the denomina-
tion of the officers, the number in the several denominations and the salaries they
are drawing?
(d) What steps, if any, have been taken to Indianise the remaining } per
cent?

(e) If no steps have been taken, why not?

The Honourable 8ir Edward Benthall: (a) I am not quite clear as to the
particular Railways to which the Honourable Member refers. 1f he is seek-
ing information in respect of the M. & 8. M., the 8. 1. and the B, N. Kail-
ways, which have been taken over by the State recently, one Indian officer
has been appointed as Transportation Manager of the B. N. Railway in 1945.

(b) Administrative posts like those of Heads of Departments are filled by
the promotion of officers on considerations of inerit. More Indians will fill
such posts when those recruited under Government’s policy of Indianisation,
which has been in force for over ten years, become eligible, by service and
experience, for selection.

(c) Europeans comprise the quarter per cent. referred to. As regards the
remaining portion of this part.of the question, it is not clear what the
Honourable Member means by ‘‘denomination’’. If he is referring to grades
of staff; so far as gazetted officers are concerned, all available information
will be found in the latest edition of the Classified List of Officers on Rail-
ways, & copy of which is available in the Library of the House. As regards
other staff, I regret I cannot undertake to collect the information as it would
involve am expenditure of time and labour incommensurate with the results.

(d) and (e). No steps have been taken as normal wastage among.senior
officers coupled with present policy is resulting in a rapid Indianisation of the
Railway services.

NUMBER OF HIGH SALARIED INDIANS AND EUROPEANS IN ADDITIONAL
DEPARTMENTS OF RAILWAYS

249. *Sri M. Ananthasayanam Ayyangar: (a) Will the Honourable the
Railway Member please state whether any additional departments have been
opened in any of the Railways or in the Railway Board as a wartime measure,
or otherwise since 1989?

(b) What is the number of additional hands employed during this period
classitied as Indians and Europeans drawing salaries of Rs. 2,000 and above of
Rs. 1,500 and above, of Rs. 1,000 and above, and of Rs. 500 and above?

(c) How many of them have been appointed temporarily and how many per-
manently? .

(d) Are any of these posts reserved for ex-service military men, European
and Indian and what is the proportion if any, of Europeans to Indians?

(e) Now that the war is over Have Government started any investigation as
to what extent retrenchment could be effected in (i) the personnel (ii) all
Departments and offices, (iii) salaries and (iv) allowances, and economy observed
in the use of fuel and other materials? If not, do Government propose to
appoint a committee for the investigation of retrenchment and economy in the
affairs of all the Railway Administrations?

The Honourable Sir Edward Benthall: (a) Yes.

(b) and (c). Information is being collected and will be laid on the table
of the House in due course.

(d) Tt has been decided to reserve, for war-service personnel, 70 per cent.
of the permanent vacancies filled in a temporary capacity during the period
from 1st June, 1942, to 81st December, 1945. The majority of the additional
posts refemred to in part (b) of the question, however, were or are on a tem-
porary basis and they are not affected by this reservation. As far as perma-
nent gazetted posts are concerned, the regulations permit of 25 per cent. of
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the vacancies being filled by the recruitment of those of non-Asiatic domicile.
No Europeans have however been recruited to these posts for some years and
none is likely to be recruited under present conditions.

"(e) No special investigation has been started but the position in respect
of the matters mentioned is being constently reviewed by the railway admin-
istrations and the Railway Board. In regard to fuel economy, the Homour-
able Member is referred to the paragraph on this sybject in Chapter VI of
the latest Administration Report, Volume I. Government do not consider
the appointment of a special Committee called for at present.

CoAL SITUATION ON RAILwWAYS

250. *Sri M. -Ananthasayanam Ayyangar: Will the Honourable the Rail-
way Member be pleased to state if he has considered the coal situation of Rail-
ways and made any propossls to Government for the purchase of any collieries
with a view to making Railways self-sufficient in coal? If not, do Government
propose to consider the advisability of obtaining some more collieries to work
departmentally?

The Homourable 8ir Edward Benthall: The coal situation on railways is
under constant day-to-day scrutiny.

The Railway Department has, at the moment, no proposals for the pur-
chase of additional coal bearing areas. Any such decision might be depen-
dent on the report of the Indian Coalfields Committee which Government

have recently set up to report on the problems of Indian coal resources and
demands.

INVESTIGATIONS BY MR. SANEABRA IYER re ASSETS OF RAILWAYS

251. *8ri M. Ananthasayanam Ayyangar: (a) Will the Honourable the Rail-
way Member please state if Mr. Sankara Iyer has completed his investigation
into the lines of the assets of the several Railways and has prepared a list of the
assets and submitted a report thereon? If not, why not?

(b) Have Government taken any other steps to get the assets valued on a
scientific basis and to take a list of such assets? If so, what are those steps,
and when are they expected to be complete?

The Honourable Sir Edward Benthall: (a) The Committee of which Mr.
Sankara Iyer was the Chairman, had to be wound up owing to the fact that
Railway Administrations found themselves unable to spare, in war-time condi-
tions, the staff necessary to compile and examine the large mass of statistical
data pertaining to the Inquiry.

The Committee submitted a report which contained recommendations as
to the manner of marshelling and examining the requisite data. '

(b) The question is not fully understood, but I presume that the Honour-
able Member wishes to know if any steps have been taken to resume the
investigations which were entrusted to the BSankara Iyer Committee. The
problem has been taken up again by the officers of the Railway Board and
a considerable amount of data” has already been collected and is now under
examination. Whether the results of this -investigation will be placed before
any other expert body or bodies will be' decided in due course. Government

hope to formulate their conclusions before the Railway Budget for 1947-48 is
presented to the House.

RETRENOEMENT OF LaABOUR HANDS ON RAILWAYS AND MANUFACTURE
or SLeErERS, RATLS, RTO

252. *Sri M. Ananthagayanam Ayyangar: (a) Will the Honourable the Rail-
way Member please state whether there is a proposal to retrench labour hands
employed in Railways or Railway Workshops? If so, how many in all and
separately from each Railway Administration? .

(b) Out of these, how many Railway Workshop men and other Railway
ooolies can be absorbed in other productive Departments of Railway work?
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"(c) Are Railways manufacturing in India all the slgepers, rails and other
socessories necessary? If not, have Government considered the advisability
of opening such factories and absorbing the released workmen?

The Honourable Sir Edward Benthall: (a) and (b). Temporary employees
who cannot be absorbed in railway employment are being and will have to
be discharged but as explained in a broadcast talk by the Chief Commis-
sioner of Railways on 22nd December, 1945, a copy of which I lay on the
table of the House, all possible steps are being taken to reduce this number
to a minimum by the absorption of surplus staff in other railway employment.
As the full effect of the measures which it is expected will absorb a large
proportion of the surplus staff cannot be accurately gauged at this stage, it
is not possible to frame a reliable estimate of the total number of persons
who will either be absorbed or discharged.’

(c) All rails, fittings and metal sleepers required by railways are already
being manufactured in India, though not by the railways. As regards the
latter portion, it is unlikely that labour being discharged from railways can
be employed for this purpose and even if it could, it would only produce
unemployvment elsewhere,

WITH THE COMPLIMENTS OF ALL-INDIA RADIO
No. F. 64/1/45.DPS.

NOT TO BE PUBLISHED BEFORE DECEMBER 23, 1945.
FUTURE OF TEMPORARY RAILWAYMEN

Following is the full text of a broadcast talk by Sir Arthur Griffin, C. C. of Railways
on the future of Railway personnel employed temponrilgasdalivered at the All India Radio,
Delhi Station at B-40 .M. on Baturday, December 22, 1945.

I am speaking to you tonight on the vexed question of retrenchment of labour on the
Indian Railways.

This matter has exercised the minds of many. The temporary Railwaymen themselves
are nntun;ll.l‘{ospprohenlivo lest they lose their jobs; there are many not employed on the
Railways natarally and quite rightly recognise the excellent work done by the Railways
during the critical .days of the war and who hope that in return the railwaymen will have a
square deal, and there are very many more who recognise that trouble between the railway-
men and the Railway administrations would have a very damaging effect on the gemeral
economic life of the country and retard the progress towards rehabilitation and develop-
ment for which we are striving. It is my purpose to try and put the problem into
proper perspective and to allay the fears I have mentioned.

Much publicity has been given to a figure of 250,000 men stated to be surplus and it
has been alleged either that the Railway Board intend to retrench this number or this
number is likely to be retrenched. I can deny outright that any such decision has ever
besn taken, nor have the Railway Board ever held the view that discharges on anything
spproaching such a scale would even ultimately prove necessary. But despite contradiction
the fears of railwaymen have been and still are being raised by statements that this large
number is liable to be retrenched—that is discharged.

This figure of 250,000 represents the total of employeer on the Railways who are tem-
porary and includes, therefore, those holding permanent post in a temporary capacity about
which I shall speak in & moment. We must first understand why this large increase has:
occurred. All are aware of India’s all out effort during the last six years whichycaused an
enormous expansion in industrial activity which, with the military demands, imposed an
unheard of load on the railway systems. Additional staff had to be employed to deal with
thess demands. The number of temporary employees was also incressed by the fact that
since 1642 permanent vacancies have been filled in a temporary capacity, in view of the
undertaking by Government that 70 per cent. of such permanent vacancies occurring up
to the end of this month will be reserved for ex-servicemen.

The balance of 30 per cent. of such employees serving up to now in a temporary capacity
are in process of being confirmed in accordance with & procedure which is equitable to all.
Those who are left as temporary, and the total is estimated at 70,000, though liable to be
displaced by ex-servicemen will eventually, it is hoped, be absorbed in later vacancies or
elsewhere. The important point is that complete demobilisation is a relatively slow process
and in sddition many such ex-servicemen will have to be trained. Tlerefore, the
of displacement of such tempo! staft will be correspondingly slow, and during the whole
time there are considerable possibilities of absorption since, for one thing, such trained
temporary staft will be given preferential treatment in filling permanent vacancies occurring
after the end of this year.
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But what about the purely temporary employees. Asa I have said, the load on railways
increased enormously, and that load still continues. The process of industrial expansion
will still go on, mg in replacement of a falling military demand there will arise the civil
demand which up to now has had to take second place. The picture dos not end there,
however, All railways are faced with arrears of maintenance as all their resources have had to.
be used to the maximum extent and maintenance has had to be restricted to eesentials
only. For the workshops alone, where so many temporary men are employed, I estimate
that this deferred work will keep them fully busy for a very long time to come. The
poesibilities of absorption of temporary staff are further increased by the programmes of
development and rehabilitation which all Railways have in front of them, or indeed which
in some cases are already being tackled. Railways in the past were busy developing services.
in areas already served by railways. The future programme envisages plans for breaking
into the hinterland and aseisting in developing the natural resources in areas that have-
remained undeveloped through lack of suitable tnnsfort. All these factors will involve in.
some fashion or other the employment of staff and labour of various categories, and, as I
see it, the majority of those now in temporary employ can confidently look forward to
continued emplo{ment. provided the future, always unpredictable, does not interfere with our
present plans. If they are trained men, the Railways, will, I feel, have need for their
services. But in some cases, employment different from that which they are now perform-
ing, or in some different locality, may have to be offered, and then it will be up to the
individual to accept or not. Whilst. therefore, the Railway Board could obvionsly not give-
the categorical assurance asked of them by the representatives of the railwaymen that no
man employed in any capacity, temporary or otherwise and irrespective of length of service,
wounld be discharged, they are confident, from present indications and assuming that nothing;
supervenes to hinder the rapid implementation of the extensive plans for the post-war
development of Indis, that the work of Railways for some long time to come will entail the-
employment of numbers not far different from those nmow serving. Up to date, as has
already been made public, no more than about 8,000 workers, that is less than ome per cent.
of the total, are likely to be discharged by the end of this year, and of these, be it mnoted,
the majority are men who were engaged not on railway work, but on war work for other
Departments, for which the Railways were only acting as agents. I h I have been able:
to make clear the position in respect of this very important matter and that apprehensions.
in the minds of many many be allayed.

Goodnight.

Inpias’s REPRESENTATIVES ON THE UNITED NATIONS ORGANIZATIONS

253. *Shri Mohan Lal Saksena: (a) Will the Foreign Becretary be pleased to-
state how the representatives of India on the United Nations Organization were:
nominated ?

(b) Who gives directions to the representatives regarding the attitude to be:
taken by them on various questions?

(¢) What has been the total cost of the Indian Delegation up till now, and:
is it borne by the Indian Exchequer?

(d) What is the annual contribution which India has to pay to the United:
Nations Organization. '

Mr, H, Weightman: (a) The representatives were nominated by the Gov--
ernment .of India.

(b) The Government of India.

(c) The expenses of the Indian delegates are borne by the Indian Exche-
quer. The expenditure incurred on the Indian Delegation up to 1st February-
is spproximately Rs. 85,000.

(d) The annual contributions of the members of the United Nations have-
not yet been fixed, but will probably be decided in the second part of the-
First Session of the General Assembly later on this year.

SUPPLEMENTARY GRANT TO RAILWAYS

254. *Shri Mohan Lal Saksena: Will the Honourable Member for War-
Transport be pleased to state how the supplementary grant of Rupees 82 lacs:
to Railway under the Head Miscellaneous for 1945-46 has been spent?

The Honourable Sir Edward Benthall: This amount was allocated for-
expenditure on certain existing relief services and for others which it was.
Intended to inaugurate. Owing to the changed conditions brought about by
the early termination of the war these additional relief services were not:
found necessary.

2. The expenditure for the current year is estimated to be approximately:
only 28 lakhs.
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REPRESENTATION ¥FROM POSTAL AND TELEGEAPH EMPLOYEES re¢ SCALES
OF PAY AND DEARNESS ALLOWANOCE '

255, *Shri Mohan Lal Saksena: Will the Secretary for Posts and Air be
pleased to state whether he has received any representation from the postal and
telegraph employees regarding the new scales of pay and the increase in the
«dearness allowance? If so, what action, if any, has been taken on it?

Sir Gurunath Bewoor: I would invite the attention of the Honourable
-Member to the reply to question No. 287 by Pandit 8. K. D. Paliwal.

SHORT-SUPPLY OF RATLWAY TIME TABLES

256. *8hri Mohan Lal Saksena: (a) Is the Honourable the Railway Member

-aware of the difficulties which the public is experiencing in the matter of short
:supply of Railway Time-tables?

(b) Will he see -that they -are published in a larger number?

The Honourable Sir Edward Benthall: (a) Government has received no
<complaints in respect of inadequate supply of time-tables but is aware that,
-owing to short supply of paper and the need for economy, there has been a
scurtailment in the number made available for sale to the public.

(b) I am arranging for instructions to issue to Railways to augment the
Juture issue of time-tables as an increased supply of paper becomes available.

UNSTARRED QUESTION AND ANSWER
News PRINT QUoTa

36. Pandit Mukut Bihari Lal Bhargava: (a) Will the Honourable Member
dor Industries and Supplies please lay on the table a statement showing:

(i) the newsprint quota given to papers newly started after 1942;

(ii) the newsprint quota given to newspapers that suspended publication in
1942, but reappeared subsequently; and

(iii) the names of newspapers to whom newsprint quota was refused?

(b) Are Government aware that newsprint quota was refused to the
Rajasthan Kesari of Ahmedabad which suspended publication in 1942? If so,
«will Government state the reasons for such refusal and will Government now see
that it is given the required quota? : ’

The Honourable Mr. A. A. Waugh: (a) Two statements showing:

(i) the names of newspapers which have been permitted to start publica-
:tion after 1942 under the Newspaper Control Order and the amount of news-
jprint quotas allotted to them; and

(i) the names of newspapers which suspended publication in 1942 but
have been permitted to re-start publication under the Newspaper Control
‘Order together with the amount of newsprint quotas allotted to them;

-are placed on the table of the House.

(iii) The collection of the information asked for would involve an outlay of
time and labour which Government do not considér justified in present
-conditions.

(b) The Rajasthan Kesari of Ahmedabad was refused permission to revise
publication on account of the newsprint supply position. Thee position has
further deteriorated and does not admit of grant of quotas for new journals
or for revival of journals. The matter can be reconsidered if and when the
mewsprint supply position shows substantial improvement.
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Statement I

A.—Giving the names of news, which have been permitiad to staré publioation under the News-
proMOd{rweﬁmmmamumqmpmmw sn each case (upho

915

30th Jan. 1946).
8. : ) Place of Monthly
No. Name of newspapers publication  Language ration of
newsprint
allotted
1 2 3 4 5
Assam
T.C. Q. Lbs,
1 Achikna Uiagi monthly Tura (Assam) (Bhifted )""
paper).
2 B8hillong Times Shillong . “ee 0 4 1 4
3 Young Assam Sylhet . 01 016
4 Taroon Assam Debrugerh . 08 00
Total . . 010 1.20
Bengal
1 Morning News daily . Calcutta .  English . 600 00
2 Nationslist daily &. Hindustan weekly Calcutta . English . 1416 1 0
3 Natun Jeeban monthly . Caloutta . ' Bengali . 0 4 00
4 Indo-Soviet-Journal fortmghtly Caloutta . English . 03 00
5 Prathinodh daily Caloutta . Bengali . 012 2 1
6 People’s Voioe dmly . . Caleutta . English . Ceased publi-
. tion.
7 China Review daily . Caloutta . Chinese . 014 2 0
8 Saturday Mail weekly . Calcutta . Englsh . 0 4 1 0
9 Jagran weekly . . Caloutta . Banﬁ . 01 118
10 Quarterly of Sino Indian Btudies . Calcutta . Engli . 0 0 3 6
11 Indian Capital weekly . . . Calcutta English . 0 :: 0 l())
. . . English . 1 100
13 Millat weekly Calcutta . Urdu 016 0 0
14 Eastern Expreas . Calcutta . En.ghsh 8 0 0 0
156 Chinese Government Giazette fortmghtly
and Chun Wsh Youth Plotorml (Psper
Branch) . Caleutta . 0 4 1 4
16 Bharat d.mly . . Calcutta . e 4 4 00
17 Swadhinata daily . Calcutta . ae 310 0 O
18 Al-Hilal daily . Caloutta . 3 000
Tatal . . 4413 0 1
Bihar
1 Parijat, monthly . Bankipur . - .. 0120
2 New Lif - . Bankipur . 0 400
N Total . 05 2 0
Bombay
1 Muslim Times daily and Muslim Times 110 0 ©
3 Mr, Chikadi's weekly ns : .mm.cﬁmﬁ.gigg
8 newspaper um . .
3 Commercial India weekly . Bombay . English . 0 9 00
4 Janata weekly . Bombay . Hindi . 0 6 0 0
& R.EC A, BullatmLtd. f?of “the gyhotophoma Bo 0 11
quipments rtnigh mba; . English
6 Bulletin of the Piecegoods and Yarn v
Merchants’ Association of India . Bombay - 0 0123
; ERY g . gigM
an ommu mnn . -Bomba i .
b i Von Mague oty ombey | Elh - § 4,
10 A Monthly hu.llotm started by Mahratta
Chamber of Commerce and Indue-
tries . . . . . . Poona .- . e 0 0 018
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1 2 - 3 4 5
T. C. Q. Lbs.
Bombay—contd. '
11 Hindu Sanghathen weekly Bombay . English . 16
12 Weekly newspaper stnrted by M/s Annnd
Mudranalays . . . . Ahmedabad. Gujrati .
13 A weekly in Concanium . . Bombay
14 Challange weekly . Bombay .

-

16 Advance weekly . . Bombay

16 Al-Hafeez monthly Dhulia .
17 Abhudays, Al.hhab.dbomnombay
edition . . . Bombay .
18 Fortnightly All India Radio . Bombay
19 Dalit Bharat . Asoda . . P
20 An English daily to be started by Mr.
Hooseinhhoy A. Lalljee . . . Bombay .
21 One Nation weekly . Bombay .

22 Hindi edition of the Fedentm of Pneoa-
goods and Yarn Merchant Association Bombay

G|l o coe ScCceoeS o©
o e on—E [=E-F- Lol
o|le o0 onww =oo=wk O
B2 co Bnk RoexXk o

Total . . 10
Baluchistan
1 Baluchistan Samachar . . . Quetta . . 00 6
Total . .
Central Provinces and Berar
1 Udyamaweekly . . . . Nuagpur . Hindi edition 0 4 110
2 Wikas weekly . . . . Nagpur . Marathi 03 0 O
3 Jai Hind daily . . . . . Jubbulpore . 3 0 00O
4 ‘Navyug’ Weekly . . . . Nagpur . 0700
Total . . 314 110
Delhs
1 Naya Hindustan daily . . . Delhi . . Hindi . . 110 016
2 hwwmmnmthmuwuﬂy Dolhi . . Englsh . 0 2 01
3 Bi-monthly mpp]mt of the Eutmn .
Economist . New Delhi . English . 0 0 312
4 Indian Overseas . . . . . New Delhi . English . 0 0 315
5 Aditi quarterly . New Delhi - 00 210
6 Two weeklies by Dr. Syed Abdul Latif, Urdu and
Bangi Dara and Charion . . . Delhi . .+ English 1220
7 Registered Accountant monthly . Delhi . English 0 0 312
8 Rural People weekly . . . New Delhi . English . 0 b5 2 8
9 Bharat weekly . e . Delhi . s 0 2 117
10 Arnwar-e-Sahar . . . . . Delhi . . Urdu . . 0112820
11 Millat daily i " Delhi . . Urdu 08 00
’ Total . 316 1 7
hakt ‘g.h Malayalam 3 61 o
. iout . .
> Dinasert anty Y © " Madras . Temil. . 7100 0
3 Pwturepodtmon . . . Madras . English . 0 3 015
4 Muslim Indis, . . . Madras . Englsh . 0 5 214
[ Grow More Food b __fortm'ght.ly . Madras Tehgummd .
Tamil.
© Tippw Coon Mackst boletn . . . 99om
7 Justicite weekly . . . . . o . . Engluh 021 0
8 Indian Journalist . . . . Madras . English .0 : gsi
9 MuOohgunweekly . . . Madras . 2 > o
10 Janmabhumi . . . . Bezwada . hlh S
11 Morning Btar daily . . . . Madras . Eng .
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917
1 2 3 4 5
Madras—ocontd.
) T. C. Q. Lbe.
12 An English daily started by Hon'ble
Thirumala Rao . Bezwada . English . 5 5 0 ¢
13 Rngw&emdAooounhnt'smmthly. . Madras . lish . 0 0 015
14 Bala monthly . Madras . aya . 0 4 0 2
16 SouthIndmn Journal of “Economios Guntu Bnglish
untur . . 0 0 3 6
18 A ?‘: weekly jou.rn&l hy N v.
. Madras. . 0 5 112
17 ‘I‘elug-uweekly alms Madras . 01 210
18 amtldm.lytobostaﬂadbyKTH.
Ebrahim . . ) Madras . 112 0 o
19 Jai Bheim weekly in Enfhnh from
Madras and in  Telugu from
Ramohander-
pura . 01 020
20 Church Meesenger . . . . Cuddalore . 0 0 011
21 Pasban daily . . . . . Bangalore . ces 0 8 0 0
22 Postman Herald, . . . Madras . . 0.0 020
23 Hindustan weekly . . . . Madras + Urdu . . 0 68 1320
Total . 28 9 217
N.W.P.P.
1 Dusra S8arhad . . . . . Bannu . . . 01 215
2 One Nation daily, . . . . Dera Ismail
Khan . English . 2000
3 Chingari weekly . . Peshawar . 0 01 4
4 Kurram M.ngu'.me of 8. D. Gollage. )
Bannu . Bannu . 0 0 018
5 National Indutry and meoo
monthly . . . . . . Peshawar . 0 3 120
Total . 2 5 21
Orissa
1 Nation . . . . . + Cuttack . English . 015 0 o
Total . 016 0 o
Punjab
1 Cosmo limwmkl'v . . . Simla . . lish . 0 3
2 Monuhf)?Nm . . . . » Bimla . . .E:gll!h . 0 0 }1:
3 Bant . . Amritear . 0 3 2 8
4 Qu.art.oryCommerowlBullotm . + Qadian . 0 0 112
¥ ] AnUrdudadywbesta.rtodbyAhm
Party . . . . « Lahore . 0500
Total . 012 210
Sind
1 Bind Times weekly . . . . Karachi . 012 2 8
Total . 012 2 8
United Provinces
1 Bavdhan weekly . . . . + Cawnpore . Hindi . . 0 7 224
2 Bharat Varaeh, daily- . . . . Cawnpore . English . 010 0 o
3 Bingh weekly . . . . . Cawnpore . P“njalil'ish &
¢ A monthly Joual by Hindustan Tgih . 002k
Cultural Bociety Allahabad . 0 2 112
6 Laher monthly . . . . . Allahabad ., 01 00
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1 2 3 4 ]
) T. C. Q. Lba.
United Provinces—oantd.
6 Banmarg daily . . DBenares . Hindi , . 2 00 O
1 T-r;umnfoﬂmghtly . Lucknow . Urdu . . 0 0 1M
8 Tiagi monthly . . Meerut. . 0 0 021
9 GQGarhwal Sumw.hlr l'urtmghtly . Garhwal . Hindi . . 00 3 6
10 Yugvani . . . . . . Ettah . . 0 0 120
11 Tanvir Daily . . . Lunhwv . 2 0 0 O
12 Quami Awaz daily .. . . . Lucknow - 4 0 00
13 Al-Amin . . . . . .  Meerut. R .- 0 8 0 0
- Total . 911 2 0
Grand Total . 102 16 1 22
B.—Giving the names of newspapers which have been permitted to be sssued at more frequent snter-
waMMMbMWeﬁm‘ﬁmmmmtthﬂw
Bﬁatmn of
Berial ' Name of newspaper Place of Languago allot per
No. publication month
1 2 3 4 5
Assam
» . T. C. Qr. Lba
1 Assamiya Gauhati . . . . Assam . oo 110 0 0
_ Bengal
1 Indian Economist . . . . Calcutte . 0300
Bihar
1 Patna Times daily N . o . Patna . . English . 018 0 0O
Bombay
1 Kesari . . . . . . Poona . . No increase
in ration.
Ceniral Provinces and Berar
1 Tarun Bharat daily . . . . Nagpur . Marathi . 2000
2 Maharastra daily . . . Nagpur . s 2 42 0
Delhi
1 Hurriyat daily . . . . . Delhi . . Urdu . . 017 215
2 Manshoor daily . . . . . Delhi . « Urdu . . 3 4 00
. Madras
1 Prajashakti . . . Bezwada . 1
2 Chandrika . . . . Telecherry . e 118 0 o
3 Deshabhimani . Cnlir.v_ut . 3 0 0 o
Punjab
1 Ajeet daily . . . . . Lahore Urdu . R 410 0 ©
2 Nawai Waqt. . . . Lahore . Urdu . . 116 0 o
Sind
1 Bindbi, Bukkur . . . . . B . 050 0
United Provinces
1 Jiddat daily . . . . Moradabad Urdu . . 011 1 o
2 Amrita Bazar Patnka‘ Allahabad edi- .
tion . Odl English . 656 0 00
8 Telegraph® (Calcutta) . . . . Cawnpore .edi- -
ph* (Caloutta) tion. . English . a1 2 1a
Grandtotal % 81 0 1 1

‘Pemitwdton#mediﬁomﬁomothenph@ .

¢

L]
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STATEMENT I1
Ncwwawhu&mpmdmbmﬁonmlyizbﬂmmmnrm publication,

under the Newespaper conirol Order

o219

Taza Tar, Agra . . .
L]

Monthly
Berial Name of newspaper ration of
No. newsprint
allotted .
T. C. Qr. lbs.
Ajmer-Merwara
1 Nawajyoti . . . . . . . . . . . 011 0
Aassam
2 Surms . . . P . . . . . . . . g 5‘Zl (2) lg-
8 Tarun Assam . . . . . . . . . . . "
Bengal
4 Bhandar . . . . . . . . . 03 38 0
5 Bharat . . . . . . H . . . 4 4 0 O
6 Forward . . . N . . . . . . g lg 2 0
lr. Bagwha . . . . . . . . . 2 &
Wﬁ”h Bihar 2812 0
8 travani . . . . . . . . o
Bombay
9 Al-Islah . . . . . . . . . . . . 08 2 0
10 Awaz . . . . . . . . . . . N 012 0 0O
11 Bharat . . . . . . . . . . . . 00 3 O
12 Gaokari . = . . . . . . . . . . . 0 21 9
13 Lokshakti . . . . . . . . . . 313 2 o
14 Samarath . . . . . . . . . . . 01 014
16 Yoog Chitra . . . . . . . . . . . 0 3 110
16 ani . . . . . . . . . . . 100 o0
17 Arya Bhanu . . . . . . 0 0 219
18 Bharat Samachar (d.a.xly) . . . . . . . . . 731 0
19 Mathrubhumi (daily) . see . . . . . - 617 3 o
20 Mathrubhumi (weekly) . . . . . . . . . .1 581 0O
21 Morning Standard . . . . . . . . . 213 2 ¢
C. P. & Berar .
22, Nav Jeevan . . . . . . . . 06 0 o
Madras
23 Andhra Jyoti . . . . . . . . . . . 0 2 016
24 Navajeevan . . . . . . . . 0 0 021
25 Sudha Dharma [Quart.arly) . . . . . . . 001 Z
26 Chandrodayam . . . . . . . . 014 2 14
27 Village Oozian . . . . . . . . 0 2 027
N.W.F.P.
28 Sher-i-Sarhad v . . . . . . . . . 0 0 110
Pungjab
29 Ramgarhia Educational Magazine . . . . . . . 0 2 215
30 Talim-o-Tarbiat . . . . . . . . . . 012 310
31 Vakili-Jadid . . . . . . - . . . 00 2186
Sind .
32 Congress . . . . . . . . . . 01 016
33 Dukhayal . . . . . . . . . 0 0 117
84 Hindu . N . ' . . . . ' . . 410 0 0O
35 Hindvasi . . . . . . . . . N 0156 0 0
36 Swarajya . . . . . . . . . . 0 4 315
U. P.
87 Brahman Samachar . . . . N . . . . 001 1
38 Chamcham . . . . . . . . . . 0 0 021
39 Daily Sandesh . . . . . . . . . . 013 014
40 Janmat . . . . . . . . . . . . 00 2 0
41 Lal Bujhakar . . N . N . . . 0 0 110
42 National Herald . . . . . . R 103 2 o
43 8hakti (for election period onl‘y) Almorn . . . . . . 010 0 O
44 Ujala, Agra . . . . . . 1 1 015
45 Sainik deily & wookly . . . . . . . . . 2 000
46 Balur Sakha . . . . . . . . . . 0 0 110
47 Savdhan weekly . . . . . . . . . 0 0 110
48 Daily Vir Bharat, Cawnpore . . . . . . . . 0 9 114
49 Sandhya Jiwan . . . . . . . . . 0 0 3
50 Wazedar weekly . . . . . . . . . . 0 0 21
51 Jain Sandesh, Agra . . . . . . . . . . 0 2 2
52 . . . . . . .0 11
2

-

61 16
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Mr, President: Before 1 take up the consideration of the adjournment
12 Noox motions that I have received, I believe there is a small point
09%" gbout answers to questions which I would like to make clear to
the House. There was some misunderstanding also on my part about it
and I believe as a result thereof there was some injustice done to the
Honourable the Home Member, -

While answering certain questions yesterday, he stated that these were
.questions for another Honourable Member to reply and not for him, and I
.said that the Honourable Member who put in the questions may state the
-questions again or even without stating them again the answers would be
given. The misunderstanding was due to the fact that ordinarily when
.questions are addressed to a wrong Member of the Government, the Assembly
*Office is not authorised to put the correct name of the Government member
in the question. It is for the Department to whose representative t{he
.question has been wrongly addressed to inform the Assembly Office as to
‘which Government member the question should have been addressed. If, by
sthe time such communication is sent to the Assembly office the question list
.i8 not printed, the necessary corrections are made before the list of questions
.goes to the Honourable Members. But if the communication comes later on
.after the questions are printed then the Government Member to whom
that question is originally put and in whose name the question first appears in
‘the printed list, merely states that the question has to be replied by so and
.80, Automatically that question goes in the next list immediately when the
‘turn of that particular Government Member comes before the House.

That is, I am told the practice, and therefore if an answer comes in that
‘the question is to be replied to by such and such a Department, it does not
‘mean a refusal on the part of the particular Member of Government to reply.
It means it was wrongly addressed to him by the questioner and that it would
-come' in another list for the next day on which the Government Member, con-
-cerned has to reply. That was the misunderstanding I think with three ques-
-tions—Nos. 188, 189 or some other number. The Honourable the Home Member
-8aid they were questions for the External Affairs Member or some other Member
rto reply to.

Shri Bri Prakasa (Benares and Gorakhpur Divisions: Non-Muhammadan
"Rural): May we take it that the question that is so transferred would be put
~down on the earliest date? After the one for which it was originally notified?

Mr, President: Certainly, it would be put down for the earliest date for the
*Government Member concerned for which the question list has not already been
printed, provided that—the questioner has not-exhausted his quota of five
-gtarred questions for that day. If he has already exhausted his quota he will
.have to give fresh notice of the question. '

Shri Sri Prakasa: I will state a case. I sent in questions and they were
‘transferred from the Home Department to the Foreign Department. I sent
‘them for the 12th. One has been put down for today the 13th and another for
the 19th, 8o I wanted to know whether this has been done to suit the conveni-
-ence of the Departments concerned or it is just an accident.

Mr, President: If it is a question of convenience, I should say the conveni-
-ence of all concerned.

Shri M. Ananthasayanam Ayyangar (Madras ceded Districts and Chittoor:
‘Non-Muhammadan Rural): Arising out of this, I gave a short notice question
-and the Honourable Member in charge of it was unable to accept it. Is it
necessary for me to give longer notice so that it may appear on the paper?
If it causes inconvenience with respeat to other questions, could it be put on
‘the ordinary sheet for the next day? .

Mr, President: It will be for the Honourable Member to say so. But that
‘matter also may be discussed later outside the House if there is any inconveni-
-ence. I merely mention this matter for the fact that I thought that Honour-
:able ‘Members carried the impression that the Honourable the Home Member
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treated thews with scant courtesy when he said that these questions would be
answered by another Member. This was the misunderstanding and that is how
the situation has arisen.

Mr. M. Asaf All (Delhi: General): I was one of those who happened to parti-
cipate in the little sparring that took place on the occasion: 1 was under no
nuisconception about the procedure adopted. My main point was that the
auount of red-tapism which we generally resort to in this House or in the
Secretariat on the other side can be curtailed by a direct approach and a direct
method. It should be possible for the Member to whose Department ques-
tion is addressed to pass it on to the right department and just mention the
fact to the Legislative Assemb'y Department. In which case the question
would antomatically go down on the right order paper. _

Mr. President: That would be raising a different question altogether. ~All
that 1 wented to make clear today wes that even unintentionally there should
not be:that kind of feeling that the Hounourable the Home Member was guilty
of scant courtesy, and -as | was mistaken on the situation myself, I thought I
should make it clear to the House.

Now we take up the adjournment motions.

MOTIONS FOR ADJOURNMENT
Owore FaMINE 1N NorTH-WEST FRONTIER PROVINCE

Mr. President: I have received notice for the adjournment of the business
of 4he House from Khan Abdul Ghani Khan, to discuss a definite matter of
urgent publiec importance, namely,

*“Cloth famine in North West Frontier Province.”’
I do not see how this is a definite matter. It appears to be very vague.

Khan Abdul Ghani Khan (North-West Frontier Province: General): I am
willing to explain to you that there is a very definite and serious cloth famine
in the North West Frontier Province. There has been no noise about it in
the newspapers for the simple reason that we have not got a newspaper and
we are not a noisy people. We have tried to make thie miserable allotment
stretch and stretch. Special police had to be called in and there is really a
very serious scarcity. You lknow, Sir, that the Industries Member in reply
to my short notice question a few days ago said that he had given 18 yards
per head to the N.-W. F. P. It sounds very good, it is one of the highest
quotes in India but there is just a little catch in it. If the same principle
of cloth rationing had been applied to food rationing—I want to say this to
make my point clear—no quota has been fixed for minimum requirements either
for the provinoce or the people, but merely the consumption before the war was
taken into consideration and that was reduced by 40, 50 or 60 per cent. The
"Honourable Member has refused to say by how much he has reduced i¢ but
looking af the scarcity in my area I am sure it cannet he under 50 per cent.

Niw, Sir, in regard to food rationipg, if you had taken the consumption per
man. ... ..

Mr. President: I do not went to.intervene in the Homourable Member’s
speech; but I would like to tell him that he should address himself on the
question of the admissibility of the motion snd nat go into the merits.

Khan Abdul Ghani Khan: Sir, there is a definite scarcity and if admit
that there is o scarcity in my province, then it is urgent. The Honourable
Member’s answer was that there was mo scarcity, we were getting 18 yerds per
head. I am trying to prove that the system of rationing that was applied to
the N.-W, F. P. was not correct and thewsefore it has caused a scarcity. The
point is that it you hed taken the ration of a poersman before the war and
the ration of & rich man who gave ten parkies per week and eut the rations of
both by ten per cent., you would be starving one man sad ovarfeading the ather.
Even befors the wor we in the N.-W. F. B: were buying the barest mipjimum,

c
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[Khan Abdul Ghani Khan] (
because we could not buy more. That minimum was cut by another 50 per
cent. and the result was that we had mo cloth to put on, although we are the
people who need the most cloth, because we have the coldest climate and
the wind is bitterly cold in the winter. We require more cloth than the ordi-
nary person in the United Provinces. You take my own chaddar: it is enough
to clothe a villager in C.P.

Mr. President: What has the Honourable Member in charge to say about it?

The Homourable Mr. Waugh (Member for Industries and Supplies): Sir,
when the Honourable Member asked me & question a short time ago 1 was
not aware what cut was made as compared with the pre-war consumption in-
the N.-W. F P. My Honourable colleague informs me that the cut was
negligible, and the deficiencies are due to the natural increase in population.

On the subject of the motion I would like to submit that this cannot be
treated as urgent. The N.-W. F. Provincial Government, along with other
Provincial Governments, last September unanimously agreed to allocation of
cloth for all different provinces, allocating the N.-W. F. P. at the rate of 18
yards per head of the population. They then reported on the 4th October
that the situation, though difficult, was improving. They are supposed to
send us a quarterly report, but we have heard nothing more at all from that
Government up to date, and I submit, Sir, that if the amount of cloth actu-
ally being received against the allocation were falling considerably short of
the quota, we would most certainly have heard bitter complaints from the
Provincial Government. In the absence of more details to show that a very
urgent situation has arisen, I cannot myself think that it is urgent, but if
my Honourable friend would like to give me any details in his possession, I
would certainly go into the matter and take it up with the Textile Commis-
sioner and the Provincial Government.

Mr, President: I do not think I can give my consent $o this adjournment
motion.

DissanpMENT OF W.A.C. (I).

Mr, President: The next adjowrnment motion is by Mr. Frank Anthony to
censure the Government for its intention to disband the W.A.C.(I).

Mr, Frank R, Anthony (Nominated Non-Official): Sir, may I explain, I
only came to know of this yesterday when the War Secretary made a reply in
the House. The matter is urgent as it involves the disbandment of several
thousands of people and I understand (I am open to correction) that the Com-
mander-in-Chief made a statement to the effect that a nucleus of this corps
was to be retained on a permanent basis. They have resiled from that
undertaking.

An Honourable Member: Will the Honourable Member speak up?

Mr. Frank R, Anthony: I understood that the Commander-in-Chief had
given an undertaking and an assurance that a nucleus of this corps would be
retained on a permanent basis. That is my information. I am open to
correction. I want to know why the military authorities have resiled from
this undertaking. Because if you are going to disband this corps you are
going to create disillusion and bitterness among people who have rendered
faithful and loyal war service. I want to know whether any undertaking was
given or any statement made?

. Mason (Government of India: Nominated Official): Sir, I may he
wil;; . o:timistic b‘flt I did hope that on this question there was just a faint
chance that I might be in agreement, or rather that the House might be in
agreement with me, for*once. As to the question of the undertaking, I think
it my Honourable friend would look st the statement madg by the Comman-
der-in-Chief he will find that what the Commander-in-Chief said was that he

personally would be inclined to consider the matter favourably. I do not
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think he gave a definite assurance. I wou!d welcome, I have no objection
‘whatever to discussing this matter, if the House wishes to, but I do not
think it is really technically an urgent matter of public importance, because
the announcement was made in the press on the 80th of last month and I
have mentioned it not only yesterday but on fwo previous occasions, once in
oonnection with the adjournment motion by Mr. Ayyangar: but I have no
objection to discussing it again in the House.

Mr, Frank R. Anthony: Sir, may I explain. 1 was not to blame. I was
on tour. The first intimation that I received was yesterday. I feel that the
position was, that provided the corps is made into an Indian-controlled orga-
nisation, they will have no objection to its retention on a permanent basis.

Mr. President: The conc'usion is that the Honourable Member does nog
wish to press his motion?

Mr, Prank R. Anthony: Yes, Sir, I do.

8ir Oowasjee Jehangir (Nominated Non-Official): May I rise to a point of
order, Bir. On the question of urgency one cannot plead ignorance. The
matter was published in the press. I am talking on principle. The matter
was published in the papers sometime ago. If an Honourable Member is
unfortunate enough not to have read it or if none of his friends had communi-
cated that information to him it cannot be urgent so far as this House is
concerned, it may be urgent with regard to that individual member. It was
his misfortune not to have read the newspapers and it was his misfortune not
to have been informed by his friends but that does not entitle hiro to come to
this House with this motion.

Mr. President: I do not think it is a matter of urgency, and I therefore
do not give my consent to it.

-

Raciap DiscrimiNation v THE W.A.C. (T ;.

Mr. President: Then there is an adjournment motion in the name of -Mr,
Ayyangar and Mr. Venkatasubba Reddiar relating to:

“The racial discrimination shown by the Government of India in the recruitment, treat-
ment, promoticn, ete., of Tndians in the W.A.C.(I), resulting in the resignation of many
Indian members of the W.A.C.(I.)” )

I understood from the Honourable Member for Government that this corps
is now going to be disbanded, keeping some kind cf a nucleus. So the motion
seems to me to be more or less of a sort of post mortem. What is the
urgency of the motion now?

8ri M. Ananthasayanam Ayyangar: Sir, it was only yesterday that he said
it. After a'l it is very difficult to induce Indian ladies to join any institu-
tions started for purposes of war. One after another they were obliged to
resign, hecause junior members were promoted over their heads. Yesterday
he said that Miss Ranga Rao resigned on the ground of alleged discrimination.

Mr, President: Order, order. I would just invite the Honourable
Member’s attention to the difficulty I have been feeling and that is that the
Honourable Member is trying to bring a motion over sowuecshing which
happened in the long past. Where is the urgency about it?

Sri M. Ananthasayanam Ayyangar: The urgency is there as long as this
institution continues: there is always the possibility of racial discrimination
being made and the disbanding of it is for the purpose of avoiding a dis-
cussion of this racial disorimination. Why shou'd it be disbanded in spite of
the assurance that was given, as my friend Mr. Frank Anthony pointed out
just now? This is only & device in view of what has happened and what is
likely to happen to our nationals so long as the institution is there. Np
greater insult ould be offered to this country thsn this. We are all smarting
under it. o1
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Mr. P. Magon: Xo. 1 cun only say thut I have no objection to the dis-
cussion of this question at uii. But this wotion seems to 1we Lo have nfinite-
ly less justitication for being regarded as urgent than the previous one,
because what the Honouraple Meruber wouid call racial discrunmation, snd
what 1 call selective prowotion, 1s continuing steadily and will continue until
the time when the corps wil! be disbanded which we hope will be as soon as
possible,

Sri M. Ananthasayanam Ayyangar: Are you prepared to have an impartial
committee to go into this matter?

Mr. President: I am not inclined to hold this as a matter of. urgency.

INDISCKIMINATE ARREST OF MUsLIM LEAGUE WORKERS AND OTHER DEMONSTRATORS
AND WANTON UskE of HANDCUFFS axp CHaINg BY DEpmnr PoLice

Mr. President: Next is the iotion of Mr. Nauman to discuss a definite
matter of urgent public importance, namely:

‘‘The indiscriminate arrest of large number of Muslim League workers and others in
Delhi and wanton use of bandcuffs and chains by Delhi Police on 12th February, 1846, in
connection with peaceful hartal and protest demonstration staged by the Delhi public against
the discriminatory treatment meted out to Capt. Abdur Rashid and the demend for release
of 1. N. A. personnel.”

I am not sure, but I think, I read in the morning papers that some of
these people who were arrested were remanded. Wus the remand through a
magistrate’s court? Am I right about this information? I want to know
the facts. The point I want to know is whether any legal proceedings have
been launched in respect of these men.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
madan): To the best of my knowledge no legal proceedingg have been taken.
They have been arrested under the D. 1. R. That is my information, They
are in the Delhi police station.

Mr, President: I carried the impression of the word ‘remand’ in some
paper. Remand perhaps implies that some kind of charge is framed after
people are produced before a magistrate.

Mr, M. Asaf Al: That information can be supplied by the Honourable
Home Member. :

Bir Muhammad Yamin Khan (Agra Division: Mubammadan Rural): Ordi-
narily a man is taken before a magistiite and then the charge is framed
against him.

The Honourahls 8ir John Thorne (Home Member): Sir, the facts whieh I
have ascertained this morning are that 87 people have been arrested und not
over a hundred as stated in a newspaper—and I was told at 10 o’clock this
morning that- they are being charged today in court.

Mr, President: Have the proceedings alreadv been lavmched or are they
going to be launched?

The Honourable 8ir Jobn Thorne: Yes; I have heen told at 10 o’clock that
the charges were to be filed when the court opened at 10-80.

Mr, M. Asaf Ali: In that case, the position as I understand it wi'l be this:
until the caee is actually sub judice, the adjoyrnment motien will be admis-
gible. If in the course of the day they charge these people with any parti-
cular offence, the case will become sub judice, and it will mear that at four
o’clock we sha'l not be able to discuss it. That is the position.

My, President: That séems to me to be the position.

Sir Muhannisd ¥amtn Khan: The Horoursb'le Member savs he is not
definite that the cases h4ve been launched: he says thev are g(iing to be, and
we do not know whethier the magistrate actually turned up at 10 o'clock or
not and whether the case has been filad or not—he is not sure. ‘B¢ this
eannot he called sub judice because the magistrate is not seized of the case.
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Mr, President: The matter is clear to me. I may assure the Honourable
Deputy President that at present so tar as our information goes the matter
is not sub-judice. 1 have previous precedents of this House in which, as the
Honourable Mr. Asaf Ali pointed out, if by four o'clock the legul proceedings
are started then the adjournment motion will have to be dropped. But xo
long as the facts stand as at present, I think it is an important matter and
1 will take up this motion for discussion at 4 o’clock.

Mr, M. Asat Ali; May I just add one word? Although the cases them-
.selves mey become sub judice, the fact of these people being handcuffed will
not be sub judice, and that can always be dealt with.

Mr. President: That we shall consider. I had that point a!so in my mind,
but I preferred to wait to give expression to it till 4 o'clock.

Mr, Abdur Rahman Siddigi (Calcutta and Suburbs: Mubhammadan Urbanc%:,
May I respectfully submit that the adjournment motion has nothing to do
with court proceedings? It is about handcuffs and about the treatment meted
out to these people. The police were dealing with normal conditions, and
we are paturally wunxious to have the matter venti'ated here. Whatever
happens in the court will be outside the scope of the adjournment motion.

Mr, President: I am afraid the Honourable Member did not perhaps
ollow what I said.

Mr. Abdur Rahman Siddiqi: That is my misfortune.

Mr. Premdent: The adjournment motion clearly states ‘‘indiscriminate
arrest ot large number of Muslim League workers and others in Delhi’’. That
is how it begins, so, whether the arrests were indiscriminate or discriminate
it & matter which may be tested in a court of law, with which this House
will not be concerned, if legal proceedings are taken. The other part—it is
all one and the same transaction—speaks of ‘‘wanton use of handcuffs and
chaing by Delhi Police'’; as I said, that matter was in my mind; but at the
present stage the whole motion is being admitted and that other question does
not arise at present. When the Honourable Member, Mr. Asaf Ali, put that
question to me, I said I had that in mind and will consider that aspect of
the case at four o'clock. The question of handecuffs and chains will certainly
not be sub judice, as that is a different matter. The mction will be taken
at 4 pP.M.

Shri Sri Prakasa: Sir, will you please instruct the Honourable Home
Memher not to make it sub judice before 4 p.M., tcday.

AMENDMENT OF THE INDIAN AIRCRAFT RULES

Bir Gurunath Bewoor (Secretary, Posts and Air Department): Sir, I lay
on the table a copy of the Posts _and Air Department’s Notification No. 11-
M(A)1/46, dated the 23rd January, 1946, making certain further amendments
to the Indian Aircraft Rules, 1937, under sub-section (8) of section 5 of the
Indian Aircraft Act, 1984,

DEPARTMENT OF POSTS AND AIR

NoTIFICATION
New Delhi, the 23rd Janwary, 1846
No, 11:M (4) 1/46.—In exercise of the powers conferred by section 5 of the Tndian
Aircraft Act, 1834 (XXII of 1934), the Central Government is pleased to direct that the
following further amendments shall be made in the Indian Aircraft Rules, 1937, namely :—

I. In the said Rules,— ) .
(s) for the words *‘Governor General-in Council’’ wherever they occur, the words C‘entml
ment”’ shall be substituted, and such consequential amendments as the ru.es of

grammar may require shall be made; - 4

(b) for the words *‘Director of Civil Aviation in India'' wherever they eccur, the words
“‘Director General of Civil A\;siat.iun in India" shall be substituted;

¢) in sab-rude (1) of rule 3,— : . ) : .

}i after the daﬁl!ition of “Airship” the following definition shall be inserted, pmelyb.lr

“4'Air transport service’’ means a service of aircraft for the purpose of effecting publio

transport of passengers, goods or mails ;'
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(ii) after the definition of “Course” the following definition shall be inserted, namely :—
Director Genera)'' means the Director General of Civil Aviation in India;' .
{iii)dnftar tlllo definition of ‘‘Public transport aircraft’’ the following definition shall be
, namely :—
* '‘Bcheduled air transport service”” means an air transport service between places defined in
& time-table or otherwise advertised, whether operating at regular prefixed times or not;’

(d) in rule 17, after the words ‘‘Any licence’ the brackets, words and figures ‘‘(other than
8 licence issued under Part XIII)"" shall be inserted;

() in rule 38,—

{i! in the first proviso to clause (2) for the words “regular scheduled air service' the
ds *‘scheduled air transport service shall be substituted; *
(ii) the second provieo to clause (2) shall be omitted;

(f) Part XIIT and rules 134 to 139 contained therein shall be renumbered as Part XIV
and rules 156 to 161 respectively, and before Part XIV as so renumbered, the following Part
and rules shall be inserted, namely :—

“PART XIII—LICENSING OF AIR TRANSPORT SERVICES."

134. Air Transport services to be licensed.—No air transport service shall, after the lst
October 1946, be established or shall operate within British India except under the authority
of, and in accordance with, a licence issued under this Part :

Provided that the Central Government may permit the operation of air transport services
to or across British India from and to places outside British India by persons not domiciled
in British India or by companies registered elsewhere than in British India, with aircraft
registered elsewhere than in India on such terms and conditions as it may think fit :

Provided further that the Central Government may, subject to such conditions as it may
think fit to impose, permit the operation of air transport serviees which are not scheduled
air transport services for the carriage of passengers, mails or geods without any licence.

135. Air Transport Licensing Board.—(1) The aunthority charged with the duty of examin-
ing applications for licences to operate air transport services and of issuing, amending, suspend-
ing or revoking such licences shall be the Air Jl::ﬂumport. Liceneing Board, hereinafter referred
‘o as the "'Board".

llnﬁ) The Board shall consist of a Chairman appointed by the Central Government who
be a person who is or has been a judge of a High Court in British India, the Director
General who shall be the Deputy Chairman, and three Members appointed by the Central
Government, one with special knowledge of aviation or air transport, another with al
experience of financial matters and the third appointed in consultation with the Crown
Representative.

(3) The term of office of the Chairman and of any of the Members shall be such period
not exceeding 5 years as the Central Government may in each case specify in the order
appointing him as such Chairman or Member :

_Provided that the Chairman and any Member of the Board shall on the expiry of the
oﬁngiml term of appointment be eligible to be reappointed for a further period not exceeding
Ve years : .
Provided further that the Central Government may, if it thinks fit, terminate at any
time the appointment or reappointment of the Chairman or any Member of the Board.

(4) During the temporary absence of the Chairman the duties of his office shall be per-
formed by the Deputy Chairman; and during the temporary absence of a Member of the
Board the Central Government may, if it thinks fit, appoint a person to be s temporary
Member for the period of such absence.

(5) No act or proceeding of the Board shall be invalid by reason only of the existence of
& vacancy in the Board. :

136, Powers of the Board.—(1) The Board shall have power, subject to the provisions of
these Rules, to decide whether a service of aircraft constitutes a scheduled air transport
service within the mesaning of these Rules, to grant a licence for the operation of a
scheduled air transport service wholly within India or from India to a place or places outside
India on such conditions as it may think fit, to refuse to grant a licence appgied for, and
to amend, suspend or revoke a licence,

(2) The Board shall have power to require the declaration of the truth of any statements
submitted to it, to inspect or cause to be inaiected any premises, aircraft or other things
which appear to it to be neceasary, to require the submission of additional information by an
applicant for a licence, to require the applicant to attend before the Board for the purpose.of
giving evidence in support of his application, to receive and consider the representations of
any third party whom it considers to have an intorest in regard to any application for a
licence and to publish such particulars regarding an application for a licence ms it considers
necessary for the purpose of these Rules :

Provided that the Board shall not disclose or require the applicant to disclose to an
4t:i-3 nartv information concerning the financial resources of the applicant, or any ﬁnumj
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137. Applications.—(1) Applications for a licence to operate an air transport service shall
be made to the Director General not less than three months before the date on which it i»
desired to commence the service, unless the Board has appointed a last date for the receipt of
applications in which case the applications shall be made on or before that date. Applications
for a temporary licence, i.c., a licence to operate an air transport service for a period not
exceeding 60 days, shall be made to the Director General not less than 16 days before the
date on which 1t is desired to commence the service, provided that the Board may relax
this requirement in any case of emergency.

(2) The application shall be made on & form which will be supplied by the Director

al on request, shall be signed by the person applying for the licence and if made by

any corporate body shall be signed by a person duly authorised in that behalf by such body

l.t';‘l’ shall be accompanied by such information at may be required for the purposes of these
os.

138. Publication of applications.—The Board shall except in the case of applications for a
temporary licence, cause to be published in the Gazette of India and in not less than two
daily newspapers, particulars regarding each application for a licence as set out in Section
A of Bchedule VII to these Rules and a statement of the date, not being less than 30 days
after the date of publication, on which the application will be taken into consideration.

139. Representations,—Any person may, not less than 15 days before the date specified for
the consideration of the a]fp]ieation by the Board, make a representation to the Board ip
writing, accompanied by the appropriate fee. through the Director General, setting out the
specific grounds on which the representation is made. A copy of every such representation

11 be sent by the person making it to the applicant for the licence at the same time as it
is sent to the Board and a certificate to that effect shall be forwarded to the Director General
The Board may at its discretion give an opportunity to the person making the representatiow
to state his views in the presence of the applicant for the licence. The Board may require
any person making a representation under this rule to produce evidence of the truth of any
statement he may make.

140. Cunditions to be fulfilled.—In exercising its discretion to grant or refuse a licence
or to attach conditions to a licence, the Board shall have regard to the co-ordination and
development of air transport generally in the interests of the public as well as those of
persons providing air transport facilities and shall satisfy itself in regard to the following
matters namely :— ,

(1) General.—The need for air transport in the area concerned, potential traffic on the
route, existing air services serving the area, other proposals for air transport services in ihe
area and the capacity of the applicant as an air transport operator.

(2) Economic strength.—That the applicant commands financial resources and organisation
sufficient to  establish his presumptive ability to maintain the operation of
the air transport service proposed for a period of at least three years and for this purpose
he shall present to the Board details of his capital organisation, particulars of his managerial
and administrative organisation, a copy of the Memorandum and Articles of Association of
the Company (if the applicant is an ncorporated body) and estimates in such detail as may
be required of the cost of operation of the service and of the revenue expected.

(3) Route.—That the air route over which the service is proposed to be operated complies
with the minimum conditions set out in Section A of Schedule VIII to these Rules; and in
general that the route is or will be adequately organised with terminal and intermediate
aerodromes, emergency landing grounds, passenger facilities and radio, meteorological and
other ground aids to navigation appropriate to the nature of the air transport service it is
prop:sod to <;pera‘i"e.

(4) Aircraft.—That the aircraft to be used comply with the minimum conditions prescrib-
ed in Section B of Schedule VIII to these Rules and in general that aircraft will be provided
for the air service of a number and type adequate for safe and efficient operation of the air
service in accordance with the approved time table, having regard to the nature of the terrain
to be flown over and the nature of the organisation on the route, and for this purpose the
applicant shall produce all necessary technical data concerning the aircraft and the engines
to be used. He shall also show that such aircraft are or will be adequately equipped wi
radio communication, radio. lighting and other aids to navigation and [passenger equipmen
and conveniences in accordance with the nature of the air transport service to be operated.

(8) Technical Personnel.—That technical personnel (ineluding pilots, radio operators,
engincers and mechanics) will be em%l:yed in adequate numbers, with appropriate licences
issued under these Rules and with other qualifications and experience in particular eatisfying
the requirements of Section C of Schednle VIII to these 'Rulgn and in general adequate for
safe operation as related to the service proposed, the route to be traversed, the aircraft to
be used and the operation and maintenance procedure to be adopted.

(6) Optrations Manual.—That an operations manual has been prepared for the use of the
air crews and other technical personnel, which adeqpately details tie organisation of the routé
to be traversed and the operational and communications system procedure and technique to be
adopted, and t.hlrl'.)dpmper provision i8 made for maintaining the operations manual uwp to
date and for introducing progressive improvements. :

(7) Maintenance and Overhaul.—That adequate hangars, workshops, and aerodrome equip-
ment, tools and aircraft and aero-engine spares have been or will be provided for the proper
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maintenance and overhaul of the aircraft and their engines, that a maintenance manual has
been prepared for the use of ﬁenonnel which adequately details the maintenance and overhaul
system to be adopted and that proper provision is made for maintaining the maintenarice
manual up to date and introducing progressive improvements.

(8) Sohedules, Fares, Freight rates, etc.—That the time-table of the service proposed
satisfies, to the greatest practical extent, the convenience of transport of passengers and
mails, that, having regard to prevailing winds and scheduled refuelling stops, it does not
involve the operation of the aircraft at a cruising speed in excess of that obtainable at the
continuous cruising power output of the engines specified by the makers for like conditions
of operation or prescribed by the Board, and that the passenger fares and freight rates
proposed, including any concessional fares and rates, are reasonable in relation to the cost
of the service and prevailing fares and rates on other air and surface transport services. For
these purposes the applicant shall produce a time-table of the service proposed, and a schedule
of sucE fares and rates.

181. Grant of licence subject to ronditions.—The Board may grant s licence subject to such
conditions as it may think fit, with the object of securing the safe and efficient operation
of air transport. The licence shall provide, among others, for the following matters, namely :—

{g The places at which aircraft may or shall land for traffic or other purposes.

(2) The conditions (diurnal, seasonal, or meteorological) in which the service may be
operated.

(3) The aircraft to be used.
(4) The observance of a schedule of air services approved from time to time by the Board.

(5) The maximum and minimum fares and freight rates to be charged to passengers and
consigners of goods and mails.

142, Obligation to comply with the Indian Aircraft Act, 1934 and Rules.—The grant of a
licence shall not be construed as in any way absolving any person from the obligation of
complying with the Indian Aircraft Act, 1934, the Indian Carriage by Air Act, 1934, or
with the rules made thereunder or with any other statutory provision governing aviation.

143. Pcriod of validity of licences.—A licence shall, subject to the provisions of rule 148,
be valid for such period not exceeding sixty days in the case of a_temporary licence, and
not exceeding ten years in any other case, as may be fixed by the Board and noted in the
icence.

144. Refusal of licence.—In any case in which the Board refuses to grant a licence, or
grants a licence subject to conditions to which the applicant objects, the ?Bonrd shall record
in writing the reasons for its decision, and the applicant shall be entitled to a copy thereof.

145. Amendment of terms of licence.—(1) The Board, so far as appears to it to be necessary
for mecuring the more effective development of -air transport or otherwise in the public
interest, may at any time amend the terms of a licence after giving the holder a reasvuable
opportunity of representing his views.

(2) The Board may on the application of the holder of a licence made in the manner
prescribed in rule 15{ make such amendment in the licence as appears to the Board to be
unobjectionable.

146. P'rovisional licences,—The Board may grant a provisional licence for such period and
on such conditions as it thinks fit— _

(i) where an application for a licence other than a temporary licence has been made under
rule 137 and the Board comsiders it desirable that the applicant should have a provisional
licence pending the final disposal of the application, or

(ii) where the Board considers that although all the requirements of thie part cannot be
immediately satisfied an air transport service may be permitted to operate for a limited period
without detriment to public safety.

147. Existing services.—In the case of a scheduled air transport service which is in
operation on the 1st July 1946 the application under rule 137 for a licence shall be made
before the 1st August 1846, and on such application being made, the Board shall grant to the
applicent a provisional licerice authorising him to continne to operate that service mntil a
Jicence is issued to him under rule 141 or, in the event of "is application being rejected,
antil the expiry of three months after the date of such rejection.

148. Revocation and suspension of licences.—(1) The Board may revoke, or suspend for
puch period as it thinks fit, a Ticence if it is satished that any of the conditions of the
Heenice has not been complied with and that the failure i due to amy wilful act or omission
on the part of the holder of the licence, or has been so frequent, or .is due to such neligence
on his purt,dthot,‘ the licence should in the public interest be revoked or as the case may
be, suspended. .

(2) Before any action is taken under sab-rule (1) the Board shall give to the holder of tha
licence mot less than thirty days’ potice in writing npecifmg the grounds upon .which it is
) to revoke or, as the case may be, suspended the licence and shall give him a oppor-
tanity of showing cause against the proposed action either in writing or by appearing in
person before the Board.

(3) Where a licence is revoked or suspended under subrule (1) the Board shall record in
writing the reasons for its decision and the holder of the licence shall be entitled to a copy
thereof. ’ :
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(4) Where a licence is suspended under sub-rule (1) the holder of the licence shall submit
it to the Board who shall make an endorsement thereon showing the period of, and the

- reasons in brief for, the suspension.

(6) Nutwithstanding anythin{g contained in sub-rule (1) or sub-rule (2) the Board may, if
it has reason to believe on inofrmation in its possession that it is expedient in the interests
of nbl'tc safety so to do, summarily suspend a licence with a view further enquiry and
action in accordance with sub-rule (1) and (2).

140, Publication of decisions.—The Board shall cause to be published in the Gazette of
India and in not less than two daily newspapers the particulars prescribed in Section B of
Schedule VII to these Rules conoernmg ita decizion on any aﬁplimtion for a licence and the
particulars prescribed in Rection C of Schedule VII to these Rules concerning any decision fo
revoke, suspend or amend a licence.

160. T'ransfer of licence.—A licence issned under this Part shall not be capable of being
transferred or assigned except with the specific permission of the Board.

, Provided that in the event of the death, incapacity, bankruptey, sequestration or liquida-
tion of the holder of the licence, or of the appointment of a receiver, or manager or trustse,
in relation to the business of the holder. tEe person for the time being carrying on that
business shall, if within 14 days application is made to the Board for a mew licence, he
ai:lt:!t;l:l;io !1;; cofntmne the operation of the licensed air transport servics until the application

of.

151. Continuance of rights,—Nothing in this Part shall be construed as conferring upun the
holder of a licence on its expiry any right to the issue of a new licence for the operation of
& service on the same route or to the continuance of any other benefits arising from the
provisions of this Part or any licence granted thereunder :

Provided, however, that if the holder of a licence applies for a new licence to continue the
operation for & further period of an air transport service which has been licensed undar
this Part, and if the Board is satisfied that the air transport service has been operated
efficiently and in the best interests of the public, other things E:ing equal, the the Board shall
give preference to the application from the holder of the licence.

162, Custody, production and surrender of licences.—(1) A licenco issued under this Part
shall be kept ut the principal office of the holder thereof and shall be produced for inspection
on demand by any magistrate, any police officer not helow the rank of Deputy Superintendent,
any Customs Officer, any Gazetted Officer of the Civil Aviation Directorate. or any other
person authorised by the Central Government, or the Board, by special or general order in
writing in this behalf. '

_(2) An extract from the licence giving the particnlars set out in Section D of Schedule
VTI to these Rules shall be displaved in a position accessible to the public in the principal
traffic office of the holder of the licence. _

(3) On the expiration of the currency of a licence, whether by efflux of time or in couse-
quence of a decision of the Board under these Rules, or when a licence is suspended hy the
Board, the holder shall surrender the licence to the Director General for endorsement or
cancellation as the case may require.

153. Carriage of mails.—A licence-holder shall perform all such rearonable services in
regard to the conveyance of mails (with or without officers of the post office in charge thereof)
on & licensed air transport service as the Director General of Posts & Telegraphs may from
time to time require. The remuneration for any services performed in pursuance of such
requirement shall be such as may be determined from time to time by the Board.

154. Fees.—(1) The following fees shall be payable :—

(a) In respect of every application for a licence under this Part except s
Heence ...ooovoiiiniiiieniiiren, RSO PTPIN Rs
{b} In respect of an application for a temporary licence under this Part............ Rs. 100
(c) In respect of the grant of a licence, under this Part for every year or part of a
year of the period of validity of the licence............cccurmiiininiiiinna, rerrrerrerreeranara—as Rs. 500.

(d) In respect of every application for amendment of & liceace under sub-rule
2 of Tule 1D oioiiiieiiieiiiiiiiiiines s e rr et e e b aaaaan Re. 150.

(e) In respect of every representation made to the Board under rule 139, except where such
representation is made by a public authority..........cooiiiiiiiiiiiiiniin Ra. 130.

(2) A treasury recejpt for the amount of the fee payable shall be forwarded with every
application for a licence under this Part and with every representation made to the Board
under rule 130, and a Treasury receipt for the fee payable on the grant of a licence shall be
forwarded tc the Dirsctor General before the issue of the licence.

(3) Where the holder of a licence voluntarily surrenders it before the expiry of the
period of ite validity, whether with a view to ita replacement bzea new licence or otherwise,

fge paid under clause (c) of sub-rule (1)
proportionate to the number of whole years left in the said period.

{45 Bave as provided in sub-rule (3) no part of the fees paid under sub-rule (1) shall be
refunded. .

166. Periodical returns.—(1) Every person to whom a licence has been granted under
this Part shall suBmit to the Director General in such form as may be prescri by him—

(a) monthly returns regarding the operation of the licensed air transp-~rt services and
other air transport operations of the licence holders, so as to reach the Director General
not later then 45 days after the expiry of the wonth to which the retarn relates; and

-

temporary
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(b) annual returns regarding the financial results of the undertaking during each calendar
Year 30 as to reach the Director Genera} not later than three months after the expiry of
the ;m to which the return relates.

(¢) Subject to such additions and alterations, if any, as may be indicated in the forms
preacribed by the Director General, the particulars of information to be furnished in the
monthly and annual returns under sub-rule (1) shall be those set out in section A and
section B, respectively, of Bchedule IX to these Rules.

(3) No information furnished in an annual return under paragraph (b) of sub-rule (1) shall
be published or disclosed in respect of any individual air transport service or licensee without
the consent of the licensee, and if any person publishes or discloses any such information
without such consent, he shall be guilty of an offence punishable under these Rules;

Provided that nothing in this sub-rlﬂe shall apply to the publication or disclosure by any
authorised person of collective information relating to licenced air transport services mor to
the cgublic.ltion or disclosure of any information for the purposes of any legal proceedings
which may be taken in pursuance of this Part or for the purpose of any report of such
proceedings. :

II. In the Schedules to the said Rules :—

(a) in Schedule VI :— .

(i) for the brackets, words and figures ‘‘(See rule 139)" the brackets, words and figures
“‘(See rule 161)"" shall be substituted;

(ii) after entry 13 (and included within the third bracket in the third columa) the follow-
ing entry shall be inserted, namely :— } . L

“13A, Unauthorised disclosure,—Unauthorised publication or disclosure of financial infor-
mation furnished relating to a licenced air transport service . ... . 1585(3)".

(iii) for the figures ‘136", '‘136" and “'137" in the second column against entries 19, 20
and 21, the figures ‘157", *'168' and '‘158"" shall respectively be substituted;

(b) after Schedule VI the following Schedules shall be added, namely :—

SCHEDULE VIl
Licensing of Air Transport

Section 4
Particulars of applications published in pursuance of rule 138 of the Indian Aircraft
Rules, 1837.

The Air Transport Licensing Board gives notice that it has received applications for
licences for the operation of the following air transport services :—

(i) Air Route and stopping places :

(ii) Frequency of service :

(iii) Period of operation applied for;

(iv) Name and address of applicant(s) : . .

Any representation which may be made in regard to these applications must be da?oalted
with the Director General not later than . . . . . e

The application(s) will be taken into consideration on...........cce..e
- Section B

Particulars of decisions of the Licensing Board, published in pursuance ¢f rule 149 of the
Indian Aircraft Rules, 1837.

The Air Transport Licensing Board has considered the applications detailed below for a
licence to operate the air transport service specified, and its decision is published for
information. -

(i) Air Route and stopping places :

(ii) Name and addreses of licensee :

(iti) Number and date of licence :

(iv) Period of wvalidity of licence :

(v) Frequency of service to be operated :

(vi) Claes of aircraft to be used.

Names of applicants to whom a licence has not been granted.

Section C

Particulars of licence a.mendéd, suspended or revoked, published in pursuance of rule 148
of the Indian Aircraft Rules, 1937,

The Air Transport Licensing Board has amended /suspended /revoked the licence to operabe
the air transport service detailed below : —

(i) Air Route:

{ii)) Number and date of Licence;

(iii) Name and address of licensee :

(iv) Details of amendment :

(v) Reasons for amendment : .

(vi) Period of suepension :

(vi:;! Reason for suspension :

(vii { Date from which revocation takes effect : _

(ix) ns for revocation : L
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Section D

Particulara of a licence to be displayed in pursuance of rule 152(2).
ii) Number and date of licence.
ii]]h;l:me and sd;lren of tha]:icenue.
(iii) Air route an ping places.
(iv) Frequency of ma.
(v) Class of aircraft operated.
(v1) Period of validity of licence.
SCHEDULE VIII
Licensing of Air Transport
Minimum conditions to be fulfilled

(Bee rule 140)
A, Air Route.

1. Day operation,

(a) derodromes.—The terminal and intermediate scheduled aerodromes shall be licensed or
approved in accordance with Part XI of the Rules and equipped with approved refuellin,
apparatus and storage, telephone communication and (in the case of passenger air service
satisfactory passenger shelter and conveniences, with adequate personnel and equipment for
the control of passengers, and the public in the inferests of their safety.

(b) Emergency landing grounds.—For sinﬁle engined aircraft operation there shall be
emergency landing grounds providing in at least one direction safe landing and take off
dimensions for the type of aircraft pros.oaed at intervals of not more than 150 miles. For
maultj-engined aircraft operstion there shall be simjlar emergency landing grounds at such
intervals as the Board, having regard to the type of aircraft and the nature of the rpute,
may require,

(c) Kadio.—When otherwise required by these Rules or when the nature of the terrain along:
the route or climatic conditions in the season during which operations will take place, in
the opinion of the Board, render visual contact flying unsafe, the route shall be equipped
with radio communication and radio direction finders or radio beacons of approved type. At
such aerodromes as the Board may reqll:ire there shall be installed smitable radio tmphono
apparatus for communication between the aerodrome control and aircraft operating on or in
the vicinity of the aerodrome.

(d) Meteorology.—The terminal and intermediate scheduled aerodromes shall be provided
with means for communicating to pilots weather forecasts and weather reports for the route :
Provided that the Board may dispense with such part of this requirement as appears to be-
suitable in the case of aircraft equipped with radio apparatus.

2 Niﬁht operation,

(a) The route shall comply with all the conditions prescribed in paragraph I of this
Bection and in addition.

(b) Lighting.—The route shall be equipped with approved air route beacons at every
terminal and intermediate aerodrome and at such emergency landing grounds and other places
along the route as to provide beacons at intervals of not more than 100 miles. All terminal
and intermediate aerodromes and the emergency landing grounds provided in accordance with:
clause (b) of paragraph I shall be equipped with approved aerodrome lighting.

B. Adircraft.

1. Day operatjon.

. (8) Single engined aircraft.—Single engined aircraft shall not be operated in passenger
air service over water at a greater distance from land than will permit the aircraft to reach-
land suitable for safe landing in the event of failure of the power plant, nor on any route
which in the opinion of the Board does not permit the aireraft to be flown with safety by
visual contact methods, The Board may permit such relaxation of these conditions as-
it thinks fit in the case of air services carrying mails or goods only.

_(b) Multi-engined aircraft.—The aircraft when loaded to the maximum %rou weight per-
mitted by its certificate of airworthiness shall be capable of maintaining level flight with:
one engine inoperative at an altitude not less than 1,000 feet above the valley level at the
highest point on the air route or, if flown over water, at an altitnde of not less than 3,000"
feet above the water. .

(c) Flight over water. Egquipment.—If the air route crosses water at a distance from:
land greater than will permit the aircraft to reach land in the event of complete power failure,.
it shall be equipped with retractable landing gear, with one or more suitable emergency exists,
with life belts for each person on hoard and with apparatus for making the distress signals
prescribed in these Rules. . . . o

(d) Radio.—When operating at aerodromes equipped with radio telephone communication-
apparatus in sccordance with clause (c) of paragraph 1 of Section A, the aircraft shall be-
equipped with suitable radjo telephone apparatus for communication between the pllot end
the serodrome control, and except on air services approved for visual contact flying, the
aircraft shall be equipped with radio apparatus suitable for the transmission and reception
of all radio signals to and from the radio. stations established on the air ronte and in
addition with a direction finding receiver or other receiving apparatus suitable for operating
with the radio aids to navigation established on the route.
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(e) Passenger egufpment.—There shall be provided & ln{sly of drinking water and exce 4
on aircraft carrying less than six passengers and approved lavatory.

2. Night operation. .

(s) Single engined airc:aft.—No single engined aircraft shall be approved for operation
of & passenger air service by, night.

b) Multi-engined aircraft.—All the conditions prescribed in parsgraph 1 of section B
shall be complied with, and the radio requirements shall be complied with in all cases.

C. Aircrews.

1. No aircraft may be flown on a licensed air transport service without the full number
of members of the crew required for its safe operation as designated in the licence. Each
member of the crew shall be in possession of the apgropriute licence issned pr rendered valid
in accordance with the provisions of Part V and Schedule II of these Rules, and in addition
shall fulfil and comply with the requirements and conditioni for the operation en scheduled

al;rc‘}unlport services of ajrcraft of the classes defined and in the conditions defined in this
ion.

2. Pilot shall have had not less than the following flying experience :—

A. Airorafs authorised Mhomwithinthoﬁzoodm" three years, including the following 1
to belg:ented with 2133 lﬁonu as solo or J)i.lot ; i
one pilot. Ours Cross coun ying ;

20 hours inntmmenﬁying, of which not more than 10 hours may
be %ﬁr simulated conditions ; and for the operation of multi-engined
airoraft ;

50 hours flying of multi-engined aircraft as first or second pilot, includ- '
mgd art least 10 hknbuﬂa mﬁd 10 landings effected as pilot ;
and for operation by night.

50 hours night flying us first or second pilot, including at least 10 take-
offs and 10 landings effected aa pilot,

First Pilot. Becond and other pilots.

8. Airareft not exoeed- 500 hours within the preceding five The qualifications preacribed
ing 10,000 Ibs. gross  years, inoluding the following ; for a ocommercial pilot ni.?
weight requiring two 300 hours as solo or firat pilot ; Licenoce) of the type or air-
or more pilots, 300 hours croas country flying ; oraft operatéd as prescribed

40 hours instrument flying of which  in Part V aud Schodule II
not more than 20 hours may be  of these Ruies.

under simulated conditions ; The Pilot shall demomatrate
and for the operation of multi-engined his ability by making three
aircraft :— take-offs and three landings

50 hours flying as first or second pilot  in the type of aircoraft in
of multi-engined aircraft including  which heis to serve.
at least 10 take.offs and 10 landings
effected as pilot ;
and for operation by night 50 hours
night flying as first or second pilot,
inoluding at least 10 take-offs and 10
landings effected aa pilot.

{0, Aircraft between 7560 hours within the preceding five (As above.)
10000 and 35,000 years, including the following :—
lbs. 500 hours as solo or first pilot.
500 hours crods country flying.
200 hours flying as first or second pilot
of multi-engine aircraft, in-
cluding at least 10 take-offs and 10
landnigs effected as p’lot and 100
hours in aircraft in this class,
50 hours instrument flying, of which
not more than 25 hours may be under
:i;sulatad cmiditio;w .
for operation by night.
100 hours mpgeht. flying n;lg:t or second
pilot, including at least 10 take-offs
and 10 landings effected as pilot.

D, Afrcraft of gross 1500 hours within the Ipmceding seven (As above.) '
weight  exoeeding years, including the following :
- 85,000 Ibs, requiring 1000 hours as solo or first pilot,
“4wo or more pilots. 1000 hours cross country flying.
500 hours flying as solo or first pilot in -
malti afrcraft and 28 hours
' as second pilot in airorsft in this
class,
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100 hours instrument flying of which
not more than 50 hours ma?v be under
simulated conditions, and for* opera-
tion by night.

250 hours night flying, including at
least 100 hours as firat or soll:;“filot
and at least 10 take-offs 10
landings effected as pilot.

3. All .uots shall demonstrate to a check pilot or inspector approved by the Director
General tiat they are familiar with the aircraft, its instruments, equipment, fuel and other
installations, and its loading and operation in the conditions peculiar to the air route.

4. All pilots shall demonstrate to an Examiner appointed or approved by the Director
General that they are familiar with all air navigation facilities and procedures, air traffic
control system, airway lighting systems and aircraft distress procedures currently in use.

6. The first pilot shall have made at least two flights either as first pilot without
passengers or as second pilol along the route over which he is required to fly in conditions
permitting visual contact flying. and shall himself have landed and taken off at each of the
scheduled aerodromes on the route.

6. All pilots while engaged on a licensed air transport service ahall, every three months,
undergo not less than two hours of practice, instruction and check in instrument flying
under approved simulated conditions or on actual flight under the supervisjon of a check pilot
approved by the Director General.

SCHEDULE IX
Licensing of Air Transport

o (See rule 155)

Section A

_ Particulars of information regarding air transport service operations to be supplied by
licence holders, monthly :—

. 1. The places to and from which the licensed air transport service is operated including
intermediate stops.

2. The number and types of aircraft operated on the licensed air transport service, with
such particulars of the aircraft and engines as may be required.

3. Number of pilots, wireless operators and other members of air crew employed on the
service and numbers of licensed ground engineers and other technical personnel employed.

4. The following information relating to services operated and load carried shall be sup-

plied separately in relation to such separate stages of the route as may be specified in the
cence.

(1) Services operated.

(a) Number scheduled.

(b) Number and percentage completed without interruption.

(c) Number and percentage interrupted en route and the cause and extent of delay.
(d) Number and percentage not commenced and the causes.

(e) Number of unpremeditated landings, the services affected and the reasons.
(2) Load carried.

(8) Mean pay load capacity operated, i.e.,

(Sum of pay loads for each stagex Mileage of stage)

(Total mileage of route.)

(b) Number of passengers carried.

(c) Passenger miles effected.

}d}j %nphw of p'::unger mudoccnpied.

e) Weight of passenger e carried.

(f) Weight of mails earried?g.s

(g) Mail-ton miles effected.

(h) Weight of freight carried.

(i) Freight-ton miles effocted.

(j) Mean percentage of total pay load capacity filled.

Section B.

i ial information to be supplied by licence holder annually :—

Enct:;:ho? :;ef:t?::mpc:n n?ile and per ton mile flown om the licenced un'gce vader the
l’ollowi?i heads :—’a . ®
1 ing operations—
{n% Pns;‘ oi; First {:El‘oﬂt:i.
9 oLs.

(b} Pay %ﬁ:

(¢) Pay of less oporators.

(d) Pay of other members of the crew.
(e) Fuel.

(f) Oil. .

(2) Depreciation of Flying Equipment—
(w) Deps iof airoraft.

(b]. Depreciation of ‘ero engines.
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(c) Depreciation of aircraft propellers. -
(d) Depreciation of aircraft radio equipment. &.
(e) Depreciation of aircraft instruments.

(3) Accidents and Insurance of Flying Egquipment—

(a) Insurance premja.

(b) Cost of material, spares and other direct expenses of accidents not covered by insurance.

(4} Aerodrome Operations—

(a) Landing fees.

(b) Housing fees rent of hangars, lighting of hangars.

(c) Depreciation and repair oi hangers,

(d) Rent, lighting and other expenses of aerodrome buildings other than hangars, work-
shops and stores. :

(e) Depreciation and repair of other aerodrome buijldings.

(f) Pay of traffic and other aerodrome. personnel other than engineering.

(g) Operation of motor cars and miscellaneous expenses.

(6) Flying Equipment Maintenance and Overhawl—Direct—

‘(a) Aircraft—Ilabour,

(b) Aircraft—material and parts.

{c) Aero engines—labour.

(d) Aero engines—material and parts.

{e) Aircraft propellers—labour.

(f) Aircraft propellerse—material and parts.

{g) Aircraft radio—labour.

{i) Aircraft radio—material and parts.

(i) Aircraft instruments—Ilabouar.

(j) Aircraft instruments—material and parts. -

(6) Ground Equipment—Maintenance and Overhaul—Direct—

{a) Aerodrome equipment—Ilabour, material and parts,
(b) Workshop equipment—Ilabour, material and parts.
{c¢) Mechanjcal Transport—labour, material and parts.
{d) Ground Radio—labour, material and parts.

{7) Flying and Ground Equipment—Maintenance and Overhaul—(Indirect)—
(a) Pay of Supervisory staff.

{b) Pay of stores and other general staff.

{(c) Rent, lighting, etc., workshops and stores buildings.

(d) Depreciation and repair of workshops and stores, bujldings.

{e) Office supplies and other general expenses of engineering department.

(8) Depreciation of Ground Equipment—

(a) Machinery, tools and mechanical equipment.
(b) Mechanical transport.

{c) Ground radio equipment.

(d) Aerodrome equipment.

(e) Other equipment.

(9) Traffic and sales—

(a) Pay of traffic staff and agents.
(b) Agency commission on bookings.
{c) Other traffic expenses.

(10) Advertising and pullicity. -
All advertising and publicity costs including the publication of time-tables and pamphleta.
(11) Passenger service—
{a) Pay of cabin attendants.
(b) Food service for passengers.
(c) Passenger insurance,
(d) Ground transport of passengers.
(e) Other costs of caring for passengers.
(12) Administrative and General—
(a) Pay of managerial staf.
(b) Pay of office and general staff.
(c) Personnel— Welfare,
(d) General taxes.
(e) Other expenses.
Mi. Revenue earned per mile flown and per ton mile of load carried under the following
[g}) PPuunger Thaggage
(3) Mbils. ' .

{#) Freight.”
e G. V. BEWOOR, Becy.
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ELECTION OF MEMBERS TO THE COURT OF DELHI UNIVERSITY
Dr. John Sargent (Secretary, Education Department): Sir, I move:

““That in pursuance of clause (xiv) of sub-section (1) of section 18 of the Delhi Universit&

Act, 1922 (V1II of 1922) as amended by the Delhi University (Amendment) Act, 1843 (XXI
-of 1943), read with clause (5) of Statute 2 of the Statutes of the University set out in the
Bchedule to the latter Act, the elected members of this Assembly do proceed to elect, in
such manner as may be approved by the Honourable the President, eight persons from
among their own number to be members of the Court of the University of Delhi.”

Mr. President: Motion moved:

*“That in pursuance of clause (xiv) of sub-section (1) of section 18 of the Delhi Universit
Act, 1922 (VIII of 1922) as amended by the Delhi University (Amendment) Act, 1843 (XXIV
of 1043), read with clause (5) of Statute 2 of the Btatutes of the University set out in the
Bchedule to the latter Act, the elected members of this Assembly do proceed to elect, in
such manner as may be approved by the Honourable the President, eight persons from
among their own number to be members of the Court of the University of Delhi.”

Lt.-Ool. Dr. J. 0. Chatterjee (Nominated: Non-Official): On a point of
information, Sir: I would like to know why the election of these 8 members is
confined to the elected members of the House. Is it presumed that only elected
members are educated and the others are uneducated ¢

Mr, President: Order, order. I presume—I do not know-—that this must
be in accordance with the provisions of the Act.

Dr. John Sargeant: Yes, Sir.

Mr, President: There is a statutory obligation and that is why the motion is
worded as it is: it makes no distinction between the elected and nominated, so
far as the House goes.

The question is: .

*“That in pursuance of clause (xiv) of sub-section (1) of section 18 of the Delhi University
Act, 1822 (V1II of 1922) as amended by the Delhi Universtiy (Amendment) Act, 1843 (XXIV
of 1843), read with clause (5) of Statute 2 of the Statutes of the University set out in the
fichedule to the latter Act, the elected members of this Assembly do proceed to elect, in

such manner as may be approved by the Honourable the President, eight persons from
among their own number to be members of the Court of the University of Delhi.”

The motion was adopted. o
ELECTION OF MEMBERS TO THE STANDING COMMITTEE FOR THE
EDUCATION DEPARTMENT.

Dr. John Sargent (Secretary, Education Department): Sir, I beg to move:

“That this Assembly do proceed to elect, in such manner as the Honourable the President
may direct, ten non official members to serve during the period comprising the unexpired
portion of the current financial year and the whole of the next financial year, on a Standing
Committee to advise on subjects dealt with in the Department of Education.”

Mr, President: Motion moved:

“That this Assembly do proceed to elect, in such manner as the Honourable the President
may direct, ten non-official members to serve dPring the period comprising the unexpired
portion of the current financial year and the whole of the pext financial year, on a Standing
Committee to advise on subjects dealt with in the Department of Education.”

To this motion, Mr. Ayyangar has tabled an amendment. In this connec-
tion I would draw the Honourable Member’s attention to the Rules regarding
the constitution of Standing Committees on page 98. The rules do provide that
brief reports of the activities of each committee, mentioning the subjects dis-
cussed and the conclusions reached by the Committee but not the tenor of the
discussions will be circulated to all members of the Central Legislature.

8ri M. Ananthasayanam Ayyangar (Madras ceded District and Chittoor:
Non-Muhammadan Rural): In addition, I want larger details to be given. There
is s Planning Committee and other important Committees and their proceedings
are so important that they affect the general administrution of the country as a
whole and all the members of the Assembly are interested in them. At present
we get only a few laconic sentences and it is not easy to understand what
exactly transpired. I want a bigger and fuller statement to be made at each
session of the House in regard to the proceedings during the off season. That is
the objeoct of my motion.

(936)
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Mr. President: The difficulty which 1 buve been feeling about the amendment
is this. The proyisions of the Standing Order ure very clear. ‘lhe rcports hpve
to be brief and a further limitation has been imposed in regard to the tenor of the
discussions. If the Honourable Member wunts to enlarge- the scope of the
Committee’s reports, the Standing Orders must first be umended.

Sri M, Ananthasayanam Ayyangar: What 1 am trying to do is to secure fuller
reports by means of a vote of this House. What 1 desire ig that the member
.who makes & motion must make a statewment to the House as to what the
activities in the previous period were. It should not be a brief résumé but it
‘shoul'i be in extenso so thut the members of the House may be fully informed
as to what activities were embarkad upon during that period, in order that the
Assembly may correct mistakes, if any, or add usefully to the activities in a
later session. I submit that my suggestion is not inconsistent with®the provision
that already exists. 1 would theretore submit that my démendment is calculated
to add to the usefulness of the committee. )

Mr. Pregident: However desirable that course may be, I am now concerned
with the admissibility of the amendment. To my mind, it does pot fit in with
the provisions of the Standing Order. The Committee itself may do muny things
by common consent.

Sri M. Ananthasayanam Ayyangar: Then 1 do not press my amendment. 1
shall later on make a suitable motion for amending the Standing Order.

Prof. N. @. Ranga (Guntur cum Nellore: Non-Mubhammadan Rural): 1
would like the Honourable Member to-take advantage of this opportunity and
tell us what is the work that has been transacted by the Committee since it was
appointed last year. We want to know whether it has been convened at all and
if so how often and what were the subjects that were discussed. I learn that
there is an All-India Educational Conference or Comumittee or Council associated
with the Education Department, that it meets once or twice a year and on it are
represented some of the most distinguished _educationists of the country. I
would like to be supplied with copies of the reports that are being issued by this
Council. We have just now passed a motion mn regard to the Delhi University.
1 should like to know whether it would be impossible to supply us with a copy of
the administration report of the Delhi University for our information.

Dr. John Sargept: With regard to the first poin{ raised by Prof. Ranga, I
may inform the House that a standing committee of the late legislature met last
summer and we had a very interesting meeting. The main object was to discuss
and explain the proposals for post war development in this country which have
been prepared by the Central Advisory Board of Education. The Standing
Committee generally accepted this as desirable. The other body to which the
Honourable Member referred was the Central Adwisory Board of Education
itself. All the reports of that body were, I think, circulated to all members of
the last Assembly. They are certainly in the librery of the House. I should be
only too delighted to recirculate them.

With regard to the Delbi University, I do not know examctly what the
Honoursble Member has in mind. The amending Act of 1948 sets out with
great clesrneas the whole of the prasent copstitution of the University and the
very long diseussions in the House lasbing over a month which then took place
will inform him Fretzty accurately of the way the Delhi University ia administered.
If there is any further information the Honourable Member would like to have,
I should be very glad to supply him with it.

Li~Ool. Dr, 3. 0. Ghatterjen: [ think the Honoursble Member’s purpose will
be served if he gets copies of the Annusl Report of the Delhi University.

Mr. President: That motion has already been adopted by the House.

Lt.-Gel. Dr. J. O. mn: There was a reference made by the Honourable
Member to certain administration reports of the Delhi University. An annual
report is published by the University. -t

3z, Presldent: This matter relates to the previous motion.
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I4.-Col. Dr. J. O. Ohattarjee: The Honoursble Member raiged this point in
connection with the last motion. He ssid he would li_ke to have copies of the
Administration Report. The report of the Central Advisory Board of Education
was circulated last year. o

Mr. M. Asa? Ali (Delhi: General): I am not quite sure whetber this is not
due to war economy of paper that we were not supplied with the necessary
literature. I remember we used to get all the reports connected with the Delhi
University from time to time, including the proceedings of the Governing Body
and everything else every year. _

“We hitre' all along bgnyreceiving reports and minutes of the proceedings. J 1
all literature is supplied to all Honourable Members, Iam sbsolute_ly pertain that
questions of this nature will not arise. Honourable Members will be ?h},ﬂ to
make up their minds whether they should participate in the kind of comipittees
which are being suggested or they should not. 8o if they have nothing in their
mind, they will place these reports before us. The Progress reports of the
Educational Commissioner have also become very scarce, they are not goiag
round now-a-days. Why are they not sent to all members so that they may
know exactly what is happening so far as education is concerned.

Dr. John Sargent: I am most anxious to supply Honourable Members with
all the information possible relating to educational questions. We suffer from
a lack of knowledge in this respect. Although it is perhaps outside the scope of
the present discussion, I may say with regard to the question of my own reports,
that is, the annual and quinquennial reports by the Educational Commissioner,
that as a measure of economy and at the request of Provincial Governments on
whom we depend very largely for material, they have been in abeyance for the
last two or three years. But the draft of the main report is at the moment on
my table and I hope the publication will be resumed in the very near future.

Mr. President: The question is: :

““That this Assembly do proceed to elect, in such manner as the Honourable the President
may direct, ten non-official members to serve durin% the period comprising the unexpiyed
portion of the current financial year and the whole of the next financial year, on a Standing
Committee to advise on subjects dealt with in the Departmeat of Education.”

The motion was adopted.

Mr. President: I have to inform Honourable Members that for the purpose
of election of members to the Court of the University of Delhi and the Standing
Committee for the Department of Education, the Notice Office will be open to
receive nominations upto 12 noon on Monday, the 18th February, and that the
elections, if necessary, will be held on Wednesday, the 20th February. The
elections, which will be conducted in accordance with the Regulations for holding
of elections by means of the single transferable vote, will be held in the Assistant

Becretary's room in the Council House, between the hours of 10-80 a.M. and' 1
P.M.

PHARMACY BILL.

Mr. President: Turther consideration of the following motion moved by
Mr. 8. H. Y. Oulsnam on Friday, the 8th February, 1946, namely:

‘‘That the RBill to regulate the profession of pharmacy be referred to a Belect Committes
consisting of Rai Bahadur D. M. Bhattacharyya, Dr. P. G. Bolanki, Mr. E. L. C. Gwilt,
Sir Hassan Suhrawardy, Sved Ghulam Bhik Nairang, Dr. G. V', Deshmukh, Pandit Thakur
Das Bhargava, Pandit Balkrishna Sharma and the mover, with instructions to report on of
before the 25th February, 1046, and that the number of members whose presence shall be
necessary to constitute a meeting of the Committee shall be five."”

Also further consideration of the Amendment moved by Mr. Ahmed Ebrahim

Haroon Jaffer:

5 “Tll'g:‘t6 the Bill be circulated for the purpose of eliciting opinion thereon by the end of
une .
Amendmen:. moved (by Dr. G. V. Deathkl]::): Taes
““That the Bill be circulated for the purpose of eliciting opinion thereon by day,
the 306h April 1946."
D
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" Mr, Leslie Gwilt (Bombay: European): Mr. President, Sir, on bebalf of the
European Group, I rise to support the Motion that has been moved by my
Honourable friend Dr. Deshmukh for the circulation of this Bill, though I must
confess that I do so somewhat half heartedly. I do so without enthusiasm
beeause we feel that the drafting of the Bill is as admirable as its principle and
objects and in addition to those opinions which my Honourable friend the Mover
read out, opinions from bodies who are interested in the Bill, 1 may make &
reference to a telegram that we have received from the Bengal Pharmaceutical
Association in which they welcome wholeheartedly the. introduction of the
Pharmacy Bill and feel that the Bill should not be circulated but referred to the
Select Committee in the interests of public health service of India and national
health. That telegram very largely expresses the opinion of the Group.
Furthermore I think it will interest the House tc know that in the Pharmaceuti-
a¢al Journal of the issue of 5th January—the official organ of the Pharmaceutical
Society of Great Britain—there appear two articles, one of which is an editorial
and the other a commentary and both speak well of the Bill. Despite this,
however, as I have said, my Group supports the Motion for circulation, because
the Bill is to some extent s technical measure and despite the fact that we feel
its provisions are straightforward and desirable, nevertheless we appreciate that
there are Honourable Members of this House who may feel that they not only
require themselves to examine its provisions further but also that an opportunity
should be given to the interests with whom they may be in contact. I venture
to think that when the Bill eventually emerges from the Select committee, it
is unlikely that there will be any major alteration in its clauses. For as a piece
of legislation complementary to the Drugs Act, 1 suggest that it provides muc
of similar legislation in other countries. -

In oonclusion, Sir, I hope that the Honourable Member who is in charge of
the Bill will at the time of circulating it also circulate copies of thie debate and
if I may suggest it, a copy of the articles to which I referred which appear in the
Pharmaceutical Journal, because 1 think they will be of assistance. B8ir, I
support the Motion for circulation.

Mr. 8. H. Y. Oulsnam (Becretary, Health Department): Sir, I will only
reply very briefly to one or two ponts which were raised during the course of the
debate the other day by my Honourable friend from Bombay City. I am afraid
I cannot follow him over the very wide field which he covered on that oocasion.
I certainly welcome and endorse his plea for a more active public interest in
health measures and I hope that when the report of the Healfh Survey and
Development Committee ig published—it will be published in a few days time
88 soon a8 printed copies are available—I hope it will help to -stimulate public
interest in these matters. But this Bill is concerned with one specific problem,
namely, the problem of ensuring that persons engaged in the profession of
pharmacﬁ are adequately qualified. I gather that the real complaint of the
Honourable Member was that the Bill does not go far enough. I make no claim
that the Bill is perfect,—few Bills ever are,—and I hope that we shall have
the assistance of the Honourable Member in improving the Bill when it even-
tually goes to the Select Committee.

The Honourable Member also emphasised the fact that there are at present
no training institutions for pharmacists. I suggest that it is the absence of
legislation of this nature which is at present an obstacle to the establishment of
such training institutions, firstly because there must be some authoritative body
which will lay down the standards of training, and secondly because students
who are sent to these institutions must have some reasonable assurance that
after undergoing the training they will secure employment. That assurance they
cannot huv_'e until the profession is closed to untrained persons.

Tpere is one more point which the Honourable Member mentioned. He
enquired whether the Bill prepared in Bombay has been referred to in the prepa-
ration of this Bill. The answer to that is,—ves; it was referred to, and not only
t.he_Bombay Bill but also the Bengal Bill prepared by a committee under the
chairmanship of 8ir R. N. Chopra, and a Bill prepared by the Indian
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’Pharmacautical Association. And I should like to take this opportunity to
acknowledge the public service done by all those who were agsociatéd with the
reparation of these various drafts. ) .

P rE)Sir, while making the motion for reference to Select Committee I said that
Government would have no objection to circulation if there was a general desire
in the House that that course should be adopted. And as there is apparently &
general feeling that it is desirable to circulate it, Government wi]l have no
objection to either of the two amendments which are before the House.

Mr. Leslie Gwilt: Sir, may I inquire of the Honourable Member which of the
two amendments he proposes to accept?

Mr. President: He said he was prepared to accept either of the two.

Hajl Abdus Sattar Hajl Ishaq Suth (West Coast and Nilgris: Muhammadan):
Bir, may I say something to explain the difference between the two?

Mr. President: The difference is of two months, as far as I can see. One
gives the date 30th April, the other gives 80th June.

Haji Abdus Sattar Haji Ishaq Seth: There is some difference between the
swo and I want to explain it in brief.

Mr. President: That will be making a speech, which cannot be allowed. The
difference is clear. I propose to put first the amendment of Mr. Haroon Jaffer.

The question is:

“That the Bill be circulated for the purpose of eliciting opinion thereon by the end of
June 1046."

The motion was adopted.

Mr. President: The other amendment does not servive now.

OILSEEDS COMMITTEE BILL.

Bir Pherogze Kharegat (Secretary, Agriculture Department): Sir, I move:
“That the Bill to provide for the creation of a fund to be expended by a Committee

specially constituted for the improvement and development of the cultivation and marketing
of oilseeds and of the p e

[ production, manufacture and marketing of oilseed products, be taken
into consideration.”’

This Bill was brought up before the previous Assembly nesarly a year ago. It
was referred by it to a Belect Committee which went into the matter in grea§
detail; and I hould like tu take advantage of this opportunity to express my
gratitude to the members of the Select Committee for all the work that they
put in in this connection. The Bill as it has emerged from the Select Committee
18 considerably improved and it is that Bill which is now being brought up
before the House, substantially as it emerged from the Select Committee. For
the benefit of the new Members of the House, however, I may explain one or
two points and deal with certain difficulties that have been raised in this con-
nection. The Bill is intended to promote the cultivation and the marketing of
oilseeds and their products. The total production of oilseeds in India is of the
order of 4} million tons, which may be valued at 175 crores of rupees per year;
and that is excluding cotton seed which totals about 1} million tons a year and
the value of which is another 25 crores a year. So the total value of the
production of oilseeds is in the neighbourhood of 200 crores a year; and it ‘s
but right and proper that & crop of this magnitude should receive adequate
attention and its development should be attended to adequately.

Now, Sir, a fear has been expressed by my Honourable friend Mr. Ayyangar
that if attention is paid to oilseeds it may have an adverse effect on food produc-
tion. I can assure the House that this 1s not likely to happen. The aim of the
Committee will be not to increase the acreage under oilseeds but to incresse the
production per acre and the oil content; and it is to these matters that the
Committee will devote special attention. In this connection I may also point
out that it is absolutely essential to increase our produotipn of fats and oils.
We know that thert is an acute shortage and the production of fats and oils
needs to be increased by something like 250 per cent. in order to meet the needs

D 2
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[Sir Pheroze Kharegat]
of the count?. Nevertheless what is happening at present because of lack of
adequate guidance may be illustrated from a communication I received only &
few days ago. One province has solemnly suggested that it should teke up
work op the utilisation of mustard oil for industrial purposes. People in Bengal
are crying out for mustard oil because it is one of their staple articles of diet,
and here is another province which solemnly proposes to go in to use mustard
oil for industrial purposes. I am quite certsin that if there had been an oil-
seeds committee to advise them on the subject such a suggestion would never
have been made.

Now, Sir, I come to the next question, and that is the levy of a cess. There
are various opinions about that. I know my Honourable friend Prof. R will
suggest theat Government should find the money instead of a cess being levied.
Well, Sir, Government can only find the money from taxation. What form that
tax is to take will depend on Government. And when we have to depend
entirely on Government occasions arise when Government give a certain
amount of money and then a retrenchment craze starts, and the first thing that
is apt to be retrenched is agriculture and grants given to agricultural com-
mittees. It is much better from the point of view of everybody if the maney
is earmarked for the Commiitee from a special cess levied for the purpose by
the legislature. A suggestion has been put forward that the cess should be
levied not on manufactures in the country but on exports. The difficulty sbout
that is that our exports are dwindling. Before the war the exports of oilseeds
were 13} lakhs of tons a year; today the exports are just over B} lakhs, And if

the same process goes on, the figure may drop to practically nothing

VM- and if we adopt this method of financing the committee, the risk is
that the committee will be bankrupt in the course of the next two or three -
years. That seems to be the crux of the question.

The incidence of the cess, 1 may point out, is negligible. It will be one gnna
per maund and if you reckon a maund at 12§ rupees (actuslly it is 15 ruppes
per maund on an average at present for the oilseeds), it works out at one anma
out of 200 annas, i.e., half a per cent., and that half a per cent. will be shared
by the producer, by the consumer, by the manufacturer, and by the trader, so
that the actusal incidence of the Cess on sny one group will be negligible.

I may here point out that there is already a cess on exports at more or less
the same rate, i.e., at half a per cent. ad valoremi, so that the cess on internsl
production and the cess on exports will be practically the same. In that con-
nection, Sir, I was asked by an Honourable Member from this House as to what
the Council has been doing with this half a per cent. cess which has been levied
on oilseeds for the past few years. That cess, which is levied by the Imperisl
Council of Agricultural Research, is a cess not only on the export of oilseeds but
on the export of various other agricultural products and it brings in a sum of
between ten and {welve lakhs of rupees per year. Qut of this ten to twelve
lakhs, the Council has to carry on research on rice, on wheat, on m'llets, on oil-
seeds, on pulses, on animal husbandry projects, on fisheries, and so on. 8o it
ean be imagined to what extent this amount of ten to twelve Takhs can suffice for
attending to all these various important items. Naturally more attention has te
be paid to the crops which will give food. Nevertheless I may point out that
the Imperial Council has spent quite an appreciable amount of money on financ-
ing oilseed schemes. They have financed schemes on the breeding of ground-
puts in Madras, rape and mustard in the Punjab, linseed in.the Central Pro-
vinces, castor in Hyderabad, groundnuts in Mysore, coconuts in Madras, and in
addition to that from a fund which was received from His Majesty’s Government
same years ago, part of which was received by the Imperial Council, they have
financed schemes for storage of groundnuts in Madras, and for the control of
pests and diseases of the various kinds of oilseeds—groundnuts in Madras, til
in the United Provinces, brassicae in the Punjab, linseed in the Centrs] Pro-
vinces, castor in Hyderabad, and safflower in Bombay. 8o that I do not think
it can be said that the claims of oilseeds have been altogether neglected by the

Tmperial Council of Agricultural Research.



. OILBEENA COMMITTEE HILL o4l
Now,

Sir, I pass on to the next item and that is the constitution of the pro-
posed committee. The objection has been raised that it is too large a body and
it will be unwieldy. 8ir, there is a great deal of force in that, I admit. On the
other hand, the fact is that all these committees work through sub-committees
ot their own, i.e., the committee appoints & sub-commitipe for agrioultural
research, a sub-committee for technological work, a separate sub-comimittee for
marketing work, and so on, and all these sub-committees submit their reports
to the main committee which then co-ordinates the whole thing and gives its*
verdict. So that if the Committee is too - small, it might adversely affect the
sub-committees’ work. Then, again, Sir, the proposal is that one-third of the
members should be Government servants, i.e., representatives mainly of pro-
vincial departments of Agriculture. They are necessary on a body like this
because three-fourths of the work that will be taken up will be in connection
with sgricultural research and development, and without the help of these agri-
cultural experts this work cannot be taken up. Then again, Sir, one-th'rd of the
representation will go to growers. I admit that it might have been an advantage
it the representatives of growers could have been elected. But there are no
orgunisations or there are very few of them which can be asked to elect. More-
over in certain provinces there are too many organisations and it is not possible
to decide which of them should be given the right to elect. In the circumstances
we have had no alternative but to say that the nominations would be made by
the Provincial Governments after consulting such organisations of growers as
they exist in the provinces. The remaining one-third of the membership of the
committee will go to manufacturers, traders and exporters combined. Here
again one of our difficulties has been that there are so many of these associations
that we have had to resort to nomination by Government so that the nomina-
tions from. the different associations may first be received and then on the basis
of that selections may be made as to the persons who are to be nominated to the
committee. There is one important point I would like to mention in connection
with these committees: Decisions are not made on the basis of growers or
manufacturers or so on. L must have attended or presided over hundreds of
meetings in the past few years myself. During the whole of that period the
number of cases in which we had -to ask for votes could be counted on the
fingers of one hand. The decisions of these committees are not taken by votes
al all. They meet in a sort of parliament for that particular commodity where
they discuss all aspects of the matter, discuss them thoroughly and then in
almost &1l cases they come to unsnimous conclusions as to the action to be taken
for promoting the welfare of that commodity: and that is the value of these
committees—that all the interests are brought together, they meet there, they
discuss their common problems and arrive at joint conclusions.

There is little more that I have to say. The Bill has already been before a
Belect Committee which has gone into the matter in great detail and I was hop-
ing that the Bill as it emerged from the Select Committee would be accepted by
the House as it stands. If, however, as I understand there is a demand on the
part of the Members that it should be referred to another Select Committee, I
have no objection and I shall gladly accept that suggestion.

8ir, I move:

Mr. President: Motion moved:

“That the Bill to provide for the creation of a f i
!paci';lfy constituted for the improvement and da\zelopmt t:f t;ee:m?\?:go: yanad C::m:i:;
of oilsesds and of the production, manufacture and marketing of oilseed products, be taken
into consideration.” :

There are two groupe of amendments: one is that the Bill be circulated for
eliciting public opinion and the other group consists of three amendments
suggesting different dates by which the Select Committees should report.

I do not find the,Honourable Mr. Jaffer who has tabled an amendment that
the Bill be circulated for the purpose of eliciting opinion. Will the other Mem-
bers therefore move their amendments ?

May I know one thing from Prof, Ranga. He has put in 15th February.
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Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural):
would like the permission of the House to change the date to 25th February.

Mr, President: Then any one of these three may be moved unless there is &
difference in the names.

Prof. N. G. Ranga: Sir, I move:

‘“That the Bill be referred to a Select Committee consisting of Pandit Sri Krishna Dutt
Paliwal, Mr. Sasanka Sekhar Sanyal, Mr. B. B. Varma, Dr. G. V. Deshmukh, Sjt. B. B.
Hiray, 8ri R. Venkatasubba Reddiar, Mr. Muhammad Naoman, Nawab Siddigue Ali Khan,
Mr. Asghar Ali Khan, Mr. Mubammad Rahmat-ullah, Rai Bahadur D. M. Bhattacharyys,
Mr. B. C. A. Cook, Bir Pheroze Kharegat, Mr. E. L. C. Gwilt, and the mover, with instruc-
tions to report by Monday, the 25th February, 1946, and that the number of members whose
presence shall be necessary to constitute a meeting of the Committee shall be five.”

Mr, President: What about the other amendments?

Mr, G. V. Deshmukh (Bombay City : Non-Muhsmmadan Urban): I have no
objection to taking all the names suggested by Professor Ranga and also accept-
ing ]the d:lt:a. I do not know what the Honourable Member would like, the 20th
or the 25th?

Sir Pheroze Kharegat: I am prepared to accept the 25th,
Dr. G. V. Deshmukh: In that case I am happy about it.

Mr, President: Mr. Jaffer is not here again.

Amendment moved :

“That the Bill be referred to a Select Committee consisting of Pandit Sri Krishna Dutt
Paliwal, Mr. Sasanka Bekhar SBanyal, Mr. B. B. Varma, Dr. G. V. Deshmukh, 8jt. B. 8.
Hiray, 8ri R. Venkatasubba Reddiar, Mr. Muhammad Nauman, Nawab Siddique Ali Khan,
Mr. Asghar Ali Khan, Mr. Muhammad Rahmat-ullah, Rai Bahadur D. M. Bhattacharyya,
Mr. B. C. A. Cook, Bir Pheroze Kharegat, Mr. E. L. C. Gwilt, and the mover, with instrac-
tions to report by Monday, the 25th February, 1846, and that the number of members whose
presence shall be necessary to constitute a meeting of the Committee shall be five.” .

The Assembly then adjourned for Lunch till Half Past Two of the Clock.

The Assembly re-assembled after Lunch at Half Past Two of the Clock,
Mr. President (The Honourable Mr, G. V. Mavalankar) in the Chair.

Proif, N. G. Ranga: Mr. President, in support of the motion 1 wish to say
u few words. First of all, 1 wish to say that it is wrong of the Government to
try to place the financial burden for all these committees upon the peasants
alone. Even if it has to be conceded that peasants too have to bear & portion of
this burden, it must be admitted that the general revenues also ought to be
expected to contribute their share to these various commodity committees. In
no other country, not even in England, which has been committed for a very
long time to their laissez faire policy, has such & precedent been established,
whereby peasants alone are made to pay for whatever special assistance that is
sought to be given to them by Government. It is most necessary that if
peasants are to contribute this money and it amounts easily to 50 lakhs per
annum, even according to the figures given by my Honourable friend Sir Pheroze
Kharegat, it is necessary that the Government should contribute from the gene-
ral revenues, at least as much more in order to recognise their responsibility,
their interest in the welfare of peasants. It may be argued that the general
revenues also come from the taxpayers, since peasants are a part of them. It
does not therefore make much difference but that is not so. 8o far as the Pro-
vincial Governments are concerned more than three fourths of their revenues are
derived from peasants and agricultural workers and most of it through regressive
taxation. But when we come to the revenues of the Government of India we
find that a good percentage of it comes from the rich people. Therefore it is
possible to shift the burden of the Government’s grant to any such committee
to as great an extent as possible on to the shoulders of the rich and the rich
ought to be made to contribute their share to the improvement of the lot of the
sgriculturists of our country.
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Coming to the specific points made by my Honourable friend, Bir Pheroze
Kharegat, I wish to say that the representation provided in this proposed com-
-mittee for peasants is not at all adequate. Sir, their idea of it is wrong, that
peasants, traders and governments concerned are to be treated all alike and
therefore they are to be given one-third quota for each one of them. It is the
peasants who have the major interest in it. They grow the oilseeds and their
prosperity or depression depends upon it and this Committee is sought to be
constituted in order to raise the status of the growers principally. Where do the
traders come in? Where do the merchants for instance, come in? What is the
extremely productive function that they discharge except serving as middlemen
and why is it that they should be treated on the same footing as the growers
themselves? So 1 am anxious that the growers should be given at least half as
much more representation as the traders. Even if it can be contended by Gov-
ernment that the specific representation proposed to be given to various merchant
organisations that are named here cannot be reduced or given up, then I suggest
that the quantum of representation that they propose to give to the growers
iust be increased. It means that the total strength of this committee hag to be
increased. My answer to those who complain against the strength of this com-
mittee is this. The Government itself have admitted that these committees
are to serve as a sort of quasi parliaments for these crops and those people
interested in growing and marketing and the utilisation of these crops. If they are
to be parliaments, then they must be sufficiently representative and the numbers
of these parliaments do count and it is not necessary that they should be limited
to such a number as to make it impossible for them to be sufficiently representa-
tive.

Becondly, these parliaments can work through their committees. My
Honourable friend has already mentioned certain aspects of it which can be
dealt with by sub-committees. There are other aspects also like marketing and
the development of co-operative production, co-operative mark8ting: -and ti%
organisation, the construction of warehousing, co-operative warehousing and also
the departmental warehousing. For all these things the necessary sub-committeés
can be organised, say out of the members of these parliaments and also from out
of those who may be coopted by those sub-committees. Therefore I do not see
any fundamentsal objection to the raising of the total strength of this committee
and thus providing a greater percentage of representation to the growers than
what is being provided in this.

Then, there is the other thing and that is the manner in which the cess is to
be levied. It is proposed in this Bill that it should be levied upon all ground-
nut, that is decorticated in these mills. We wish to make one suggestion and
that is, oil alene should be made to pay the cess and not the cake that is
separated from it, because oil cake is needed by our agriculturists for manurial
purposes and it stands to reason that our peasants ought not to be made to pay
this cess upon the oil cake that is extracted from out of their own oilseeds.
Therefore we are anxious that this cess should be confined to oil and oil cakes
should be excluded.

There is n representation proposed to be given to Provincial Governments. I
have no objection to this but there is no reason why the same amount of uniform
representation ought to be given to all the Provincial Governments irrespective of
the fact that larger or smaller areas of groundnut are being represented by these
different provinces and Provincial Governments. So I suggest that this also has
to be scrutinised by the Select Committee,

Lastly, I am anxious that when these growers come to be represented, a
sincere and earnest attempt should be made by Government, Provincial as well
as Central, to see that the peasants are encouraged to organise themselves and
thus get themselves represented directly through their organisations, and not to
depend upon the sweet will and pleasure of the Provincial Governments which
will otherwise haye the right to nominate any one they like. My honourable
friend has said that there are so many organisations .and it is so difficult for him
or for the Government to make any sort of distinction about the representative
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character of various peasant organisations. But he did not find i¢ difficult te

make such a distinction as between traders’' organisations, and therefore he has

plready indicated their names and also the proposed representation for them.

I do not see any reasoh why it should be so very impossible for Government to do

a similar thing in regard to the pessants organisations.

I hope these points will be kept in mind by the Select Committee and also
by the Government and I trust that the Government will go more than half way
in trying to meet us in the select committee stage and seeing that this Bill is
brought back again at the earliest possible opportunity and passed into law.

Dr. G. V. Deshmukh: Mr. President, a good deal of the difficulty about this
Bill has been diminished by the attitude of the Honourable Member in accepting
the proposal for the Bill to be sent to the Select Committee. The reasons for
sending this Bill to the Select Committee are obvious and I may bring them to
the notice of Honourable Members.  After all this is a new Fouse: it is a fresh
Asgembly. It is true that the Bill was considered in all its details by the
Select Committee of the old House. Looking at the members of that Select
Committee, I find that five of them have written dissenting minutes, and so
far as the membership of this House is concerned, I think 50 per cent. of them
are no more in the House. Therefore these are all reasons why the Bill should
be sent to Belect Committee; and as in the case of the old Bill, also in the
case of this Bill, T may say that our intention in trying to refer this Bill to the
select committee should not be misunderstood. There is absolutely mo intention
on this side of the House to have any delaying tactics at all. Perhaps we may
edmit that the Honourable Members there may be very anxious in regard to
these questions, but we claim that we are no less amxious, if anything, more
anxioug, to do all we can for the people of our country.

Looking at the aims and objects of this Bill T find that it is for the pirodue-
tion and development of the oilseeds and also of the marketing of the oilsésds.
I am very glad that the Honourable Member has drawn the attention of this
House to the importance of this question. After all, when you compare this
question of oileeeds—and as I mentioned the other day also the case of drugs—
if you compare these questions with the other financial and economic questions
which make so much noise in the Assembly at the present time, you will find
that these questions are of far greater and very much more vital importance
than the other questions which make a good deal of noise. The Honourable
Member today told us . . . . . ..

Bjt. N. V. Gadgll (Bombay Central Divisions: Non-Muhammadan Rural):
Ooins naturally make more noise!

Dr. G. V. Deshmukh: Yes: it is very small compared with the noise that
coins make, whether it is Bretton Woods or something else. Under the eircum-
stances I think that the members of the House are not doing a wrong thing in
drawing the attention of the House to these questions, whether it is of drugs
or oilseeds or any other vital question which involves the health of this country:
and not only this House, I find that the members also of the Press cannot be
absolved from the charge that they also do not realise the relative importance
of the subject. However this is not the occasion for me to upset anybody. All
I can say is that questions like these which immedjately do not look of so
much vital importance. but which really if you were to consider, are of far
greater importance ought to be given better publicity, not from the point of
view _of the speakers or the Assembly, because the whole funetion of discussions
in this House or of publishing in the press is to educate public opinion; and ¥
claim that the press is a very important agent in edueating public opinion.

Laoking. at the aims and sbjects of this Bill [ certainly think that having a
cess committee and producing the finance for this kind of a Bill is absolutely
an attempt in the right direction. How the finance is to be found is for fhe
Honourable Member and other members of the Hovse to determine,
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One defect I find in the constitution of this Bill is with regard to the market-
ing. [ find that on this, different associations and different Governments are
nominated for membership on the council; I find that if you want to improve
the marketing of this commodity, then you can only do so under the present
circumstances by taking the help of the trading associations which are already
in existence. T admit that they may not be in a very perfect condition; but on
the other hand, when you are introducing this Bill and when you are passing
this Bill, if you give encouragement to the trading associations in sending their-
elected members, I think you would have gone a good way in improving the
eondition of this Bill. To illustrate what I mean, in Bombay we have the
Beed Traders Association. I am certainly interested in this association, for this:
reason that it happens to be my constituency as well. This S8eed Traders:
Association, if you look at the reports from the department on the Groundnuts.
Committee report or the Linseed report, we find that the report itself pays a
proper compliment to this body, and says that what with futures and hedge-
contract and all that, the influence of this association has baen to stabilise the-
conditions in the oilseeds market. The report also acknowledges that the Seed’
Traders Association is the only organised body so far as they know and their
regulations and rules are very good. In spite of that and the avowed object of’
thie Bill being also the marketing of oilseeds, I find no nominee, nobody from
that Beed Traders Association, who could come to this committee directly. I
should therefore request the Honourable Member to take these trading associa-
tions into consideration and give them proper representation.

Another thing that I should certainly like to draw the attention of the House-
to is with regard to the value of these oilseeds as foods. After all our attention
is only drawn to the fact that the internal trade in- oilseeds is about 2 orores-
and the exports come to 5 or 10 crores . . . . . . .

Sri M. Ananthasayaharh Ayyaager (Madras ceded Districts and Chittoor:.
Non-Muhammadan Rural): Of rupees?

Dr. G. V. Deshinukh: Yes. Besides that, at the present time we have to:
take into consideration the fact that these seeds have & food value. It is
astonishing that our attention has been concentrated on grains as regards food
and whenever we have a discussion about food shortage we all seem to concen-
trate our attention on this that we have not got sufficient quantity of food-
grains and there is a deficit and let us go to America to beg for foodgrains. But
my charge against the Government as well as the Agriculture and ¥Food Depart-
ment has been and is that there are such things as protective foods and that
supposing we have a sufficient supply, not of foodgrains but what you call the-
protective foods—and groundnuts comes under that classification of protective
foods—today we would not be looking askance at the position that is going to-
arrive after two or three months. Today we would not be in a panic about
famine overcoming us. Today we would not be going sbout begging for food
from America. Today the Food Becretary would not be getting all these dis-
appointing replies about foodstuffs.

Now, Sir, the average food of an Indian valued in calories and vital contents-
is hardly 2 per cent. in fats and that is why you see our people so under-
nourished and suffering from lack of vitality. On the other hand look at the:
diet of an average European or the average diet of a healthy race. You will’
find not less than 15 to 20 per cent. of calories is made up of fats. I am not
now talking merely from the commercial point of view. I am now talking from
the point of view of the health of the race. If we can double or quadruple the-
quantity of ground nuts and linseed that we grow, we should certainly try to
do so. If you concentrate merely on paper and say that have increased your
fallow area by 7 millions and got a reserve of 50,000 tons it means nothing.

It has always been a surprise to me as to why we did not concentrate with
regard to our food supply in so far as the production is concerned and I think
that with proper utilisation of water and proper utilisation of manure our pro-
duetion could easily have been doubled or trebled and to that extent the problem-
of food in this country could have been solved. Unfortunately this has not beenr
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done. The nutritive value of groundnuts is very great. 1 had a talk with
nutritional friends in Bombay and they assure me that with a little care in
shelling, a good deal of it which now goes as food for cattle such as seed cakes
could be utilised for human consumption. I ‘am not talking of special experts.
Those who are conversant with the subject and are in touch with public opinion
have assured me on this point and I should request the Honourable Member to
look at this from that point of view as well. The quality of the seed should
‘be improved certainly. The marketing conditions should also be improved. I
hope the Agricultural Department and if possible the Food Department will do
all they can specially in the coming months in the places where food can be
easily grown and where water is now allowed to go to waste. You, Sir, have
geen how in our presidency hydro-electric water from Khandala Ghat goes io
waste, without being utilised for the production of foodstuffs in this country. It
is not that the Government's attention has not been drawn to this. If I
remember rightly, something like 8 years have alreaay passed and yet nothing
has been done. I do not know whether all this is kept waiting for the post war
period. Anyway, I hope that the looming famine conditions will wake us to
our situation.

I therefore ask thé Member in charge to take note of the points T have raised
in my cursory discussion of the subject. I hope they will attempt not only to
produce a better quality of seed but more plentiful seeds. I do not care so
much about exports as the nutrition of the people and I hope that trading
associations like the Bred Traders Association of Bombay will be given proper
wrepresentation on this Committee and thus fulfil a very useful purpose.

Mr. Leslie Gwilt: T am surprised at the opening remarks of my friend Dr.
Deshmukh, because if T understood the remarks of the Honourable the Mover
%e was prepared to accept the motion for Select Committee,

When this motion came before the House during the last session I was &~
cmmember of the Select Committee and in the remarks that I made when the
motion for reference to a Select Committee was moved I made one or two points
and there was one which I feel has not been dealt with as adequately as it might
have been. The point was that the case which the Bill seeks to provide should
also be levied upon the oil entering British India from the Indian States. The
Honourable Member who was then in charge of the Bill, when replying to the
debate, in his stride, as it were, said that he felt that the machinery that would
be necessary for the imposition of such a cess would be out of proportion to
the amount of revenue that would be raised. Well, Sir, he may be correct but
I would like to hear from the Honourable Member now in charge of the Bill
whether in the meantime Government have had an opportunity of studying that
particular point and what are their findings. If my information is correct,
-ground nut oil that is produced in Kathiawar and the Nizam States alone amount
to some 55 thousand tons and here I should say that in order to produce 55,000
tons of oil it is necessary to crush 140,000 tons of ground nuts and an octroi
duty or cess of one anna a pound on the ground nuts crushed or Rs. 4-4-0 per
ton of oil would yield 2,85,000 rupees from those two States alone. If all other
States and all other kinds of oil seeds crushed are taken into account, T submit
4hat there would be a very substantial recovery and I would like to hear from
the Honourable Member if the machinery is going to cost more than the
-amount of cess likely to be recovered, if my figures are correct.

Mr. Muhammad Nauman (Patna and Chota Nagpur cum Orissa: Muham-
‘madan): I do not propose to take up much of the time of the House. I support
the motion for Select Committee. The Bill was already referred to a Select
Committee in the last session when we were here. Now that committee will
have an opportumty to discuss thmgs more fully and give their
points of view. I certainly support the view which has been expressed
by the last speaker Mr. Gwilt that the Government should take into considera-
tion whether it would be advisable or not to levy a cess on the oil entering

3 rum.
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British India from the different States because according to his calculation, it
‘may be a substant’al amount in the neighbourhood of six to seven lakhs, At
the moment, of course, the incidence of taxation which is proposed is not big
-enough according to the Honourable Member in charge and I agree with him,
‘The whole question which we have got to examine is whether this cess and the
working of this system is in the interest of the growers or not. We have got
to give an impetus to the growers and we do not want to subject them to any
such taxation, which although the rate may be small, yet the paraphernalia of
staff, etc., to which the Government officials have been used to might cause a
«certain amount of harassment and this may alienate the growers from their
impetus for larger production. That is one point which has got to be very
seriously considered. My feelings at the moment are that the cess on export
should be increased rather than the cess levied on growers to meet the expenses.
I also urge that no part of the duty which Government raise as income from
that source for the development of which the Government propose to establish
this Department should he utilised on the department; on the other hand the
general exchequer should be able to bear this paltry sum which it is receiving,
sbout 12 lakhs as contribution for this particular item. There is no reason
why the growers should be taxed to any extent. I am not opposing the incidence
of tax, but I am opposing the principle of taxation on the growers in this parti-
cular state. With these words, I support the motion for referring the Bill to
the Belect Committee and I would be glad to hear the Government on this
issue that we have raised in the House at the moment.

Sri R. Venkatasubba Reddiar (South Arcot cum Chingleput: Non-Muham-
madan Rural): Sir, I welcome this measure, but not the Bill as it is before the
House. This was embodied in the Oil Seeds Committee in 1944 and the 1dea
originated that a special committee for oil seeds is to be constituted and
special -legislation should be brought before the House.. ln pursuance pf this,
this Bill has come before the House. The Honourable Member in charge of the
measure has said that the aim is to increase production and to increase the oil
contents in the oil seeds. But he does not say whether the increased production
or the increase in the oil contents will go to the benefit of the producer. He
made no specitic or definite statement with regard to that. Increased pro-
duction of the quantity and oil contents are not always going hand in hand with
increased remuneration to the producer of the oil seeds, and on that point I
should like to have some explanation from the Honourable Member in charge.
I am indebted to my Honourable friend Dr. Deshmukh for having made plain
the fact that ground nut which is the main produce of the presidency from
which I hail is useful as food. My friend has explained that it contains fat to
such an extent that it can be substituted as one of the substances which are
necessary to afford the necessary calories for human beings. It is not only that,
ground nut serves as food for human beings. It is also of great help to the
cultivators. the agriculturists. The cake which is obtained from the ground nuts
is used as manure for growing other crops. It is for growing this very same
ground nut crop, castor crop, these oil cakes which are obtained from these
seeds are used us manure. Even from that point of view this ground nut
cultivation ought to be encouraged by the Government.

Now, Sir, about the cess which is sought to be imposed and which has been
referred to by previous speakers, it is a common feature that for anything the
agriculturist is taxed. He is not only paying land revenue, he is paying so
many other cesses. Educational cess at the rate of ten pies or even one anna
in several districts of my Province is being collected from him. Road cess is
being cqllected from him. . There are so many other cesses, and add to it, now
there is a special cess now proposed on every maund of ground nut which is to
be crushed in a mill. We know that at the time these cesses are sought to be
imposed, the explanation given is that it will not affect the producer. The same
thing was said in several provinces when the Sales Tax was levied, that it will
not affect the producer, that it will not affect the consumer, but that it will affect
only the middleman. Now we know from experience of the working of this
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measure that it hits the poor man most. It is the poor man that is bearing
this burden most. Tt will eventually be cut down from the price offered to the
producer by the miller. So, I suggest that if it is possible, this levy on the
crushing industry should be removed and some other means found out to get
this fund for the committee. T would have been glad if the Honourable Mem-
ber had given us the income that he anticipates from this cess, also the amount
that is necessary to defray the expenses of this committee which is to function
under this Bill. About the constitution, my Honourable friend Prof. Rangsa
has laid special stress on the representation which is sought to be given to the
producers. T join with him in his plea for more representation on behalf of
producers. Unless the voice of the producer is heard and he is made to henefit,
there is no use passing any number of measures or making all sorts of propa-
ganda because all these efforts, like the grow more food campaign, will fall flat
and bound to fail unless the committee and other' organisations take it into
their head to make the cultivation of any crop paying to the producer. With
these words, T support the motion for referring the Bill to the Select Committee.

8rl M. Ananthasayanam Ayyangar: Sir, I am opposed to the very principle
of the Bill, and it is for this reason, that an impetus is sought to be given to
the export trade of raw materials. That has been our bane. We are now try-
ing to impose additional cess on all oil pressed in the mills in this country, not
in private mills but in power mills. That will mean that the export of raw
oil seeds would be encouraged in preference to utilising them for various pur-
poses in this country. That is my first objection. My own feeling is that there
ought to be no encouragement of any kind to export any of our yaw produce
except such as are not wanted in this country. And even with respect to jute
and other such produce which are commercial and which are paying us large
sums of money, I submit that they ought not to be sent in a raw condition but
sent in a manufactured form. We have a practical monopoly in this country
of oilseeds, jutes and hides and skins and the rest of the world has to depend
on us for them. Why should we not improve the industries of this country and
provide employment for millions of men who are starving and hungering every
day. The same old thing is still continuing and this is another weapon in the
hands of foreign persons to exploit our produce in this country. I am therefore
quite opposed to this measure in toto.

Another aspect of this question is this. I have my own feeling that we

are trying to produce various sorts of things in this country to the prejudice of
gmwth.of foo@grains which are absolutely necessary. We are deficient in
foodgrains. Rice is too small, and even before the war we had not enough rice
in this country and had to import rice from Burma: wheat also was being
imported from Austrelis. In these circumstances what is the object of giving
an impetus to the growth of further production of oilseeds in this country to
the prejudice of the growth of foodgrains? Oilseeds may be in addition to the
food but it can never take the place of foodgrains. '
. My third objection is this. Coming to the representation that is suggested
in this Bill, encouragement ought to be given to start growers’ societies in various
d'lst.nct.s. There must be taluka societies, district societies, provincial organisa-
tions and & central apex organisation. Nominations I am dead opposed to.
The suggestion was made by the previous conference of oilseed growers as early
as 1944. When the Bill was framed thereafter and went to the Select Commit-
tee, members wrote minutes of dissent suggesting that various organisations
should be brought up and encouraged by Government either by way of co-
operative enterprise or individuals must join into organisations so that they may
send their representatives instead of representatives being chosen by Govern-
me:iat by nomination. That must be insisted on with respect to growers of oil-
seeds. .

Lastly, I submit that on another ground also I do not think that the measure
is necessary. If it is intended for the encouragement of research on oilseeds
and the growth of a kind of standardisation of oilseeds, I will say that already
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there are other institutions for that purpose. The Imperial Council of Agricul-
tural Research is devoted mainly to this policy. There are similar research
institutions in various parts of this country. Subsidies may be given from the
Government of Indis. A portion of the money which the taxpayer already
pays to the general funds in various shapes and forms may be spent for this,
and sn extra burden should not be imposed. On that ground also I am opposed
to the principle of the Bill. But if there is a general concensus of opinion in
its favour I (fo not want to stand in its way. For everything there is a general
tendency to set up a committee, a committee which may consist of 50 persons
from all over the country. This committee will swallow up whatever is raised
by way of taxation from this cess. I know how these committees work. I have
seen members with one foot in Delhi—if this is the meeting place—and another
foot in the train. If they come by the momning train they make arrangements
to leave by the evening train. In these circumstances this is absolutely un-
necessary. No doubt the Honourable Member who has moved it may think that
ib is a feather in his cap because it is 8 econvention to bhave various committees
formed by the various members on the Treasury Benches. No doubt this will
be only another such committee. In any case I submit that instead of impos-
ing a cess a tax should be imposed on exported articles.

Sir, whatever the decision of the House may be, T am personally opposed %o

the Bill; but if it is referred to a Select Committee I hope these matters will
be taken into consideration.

Sardar Sampuran 8ingh (West Punjab: Sikh): Sir, I am afraid the object of
this Bill seems to have been misunderstood to & certsin extent. I rather
congratulate the Government on bringing forward this Bill because it was very
badly needed. The cultivation of oilseeds throughout the country is very
haphazard and there has been no improvement either in the matter of seed or in
the method of sowing it almost ever since the Agriculture Departments in the
various provinces were set up. This is a very neglected sideline of agriculture
and it is a crop which brings money to the agriculturist. I will take the analogy
of the Central Cotton Committee of India which has done very useful work for
the agriculturist. It is mainly due to the research done by that institution that
we are having so much of long-staple or at least medium-staple cotton in this
country. In the same way if this committee is atarted it is immaterial whether
the money comes from the cess or from the pockets of Government. It is for
Government to arrange; and if we can manage to get the money from the
pockets of Government, well and good. But that is a question of detail which
we can discuss when we discuss the various provisions of the Bill itself. But
for the present we must admit that this is & measure which is very much re-
quired and it will add to the wesalth of the country. We should not postpone
it or deal with it in such a way.that we take another year or two in passing it
through the House. You have seen in the Btatement of Objects and Reasons
that it has been already pending for one or two years and if we delay it by
circulating it for public opinion or for other reasons it will take another year
or two ngain. Thie is n measure which we should try to adopt as soon as
possible because its utility is admitted on all sides. No doubt it is true that
there are other things like wheat and rice on which we still require research
work; but that does not mean that oilseeds should be neglected.

8ir, T suggest that if the Bill should be sent to Belect Committee the report
ghould be submitted at an early date so that the Bill may be passed into
law during this session.

Mr. Madandhari S8ingh (Bihar and Orissa: Landholders): Sir, I am ‘not going
to associate myself with my Honourable friend Sardar Sampuran Singh who
spoke last on d&ongratulating Government on this Bill. So far as I have con-
gidered the Bill T think it is not going to help the agriculturists. What have
the Departments of Acrienlture done so far to help the agriculturists? 8o far
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a8 I know in my own province, the department has done ‘nothing and agricul-
ture is being done in the same way as was done two hundred years ago. They
have not been benefited at all by this Department and so I associate my self
with my Honourable friend Mr. Ayyangar.

There are two aspects of this Bill. First is the production of oilseeds. When
the Agriculture Department has done nothing as yet to improve agriculture, I
do not see how this law or this Committee will give relief to the agriculturists.
In one way or other this cess is going to be a burden on the agriculturists.

Then, 8ir, T find that the Bill is intended to help marketing. I do not
understand how marketing can be facilitated when the villages are not connected
by roads. For about six months in the year it is very difficult to go to any
village; after the monsoon starts right up to November one cannot go to any
village. Therefore I think that the agriculturist will not in any way be helped
by this Bill. Marketing can be improved only if the Government takes upon
iteelf the task of constructing village roads. I do not understand how they
can improve marketing facilities otherwise, and I think it will be a burden on
the agriculturist.

In my area, Sir, the rate of canal tax is very high. The agriculturist wants
that rate be reduced and it should be reduced. But on the other hand I find
that under this Bill the burden on the agriculturist is going to be increased.
With these few words, Sir, I associate myself with the remarks made by my

" Honourable friend, Mr. Ayyangar.

Sir Pheroze Kharegat: I have slready acccepted the reference to the Select-
Committee, and so there is perhaps no need for me to say very much. But
I would like to make it quite clear that this Committee is definitely going to
help the agriculturists of India because, as I explained earlier this morning,
by its efforts it will succeed in producing more oilseeds per acre, and that
increased production will mean increased income to the agriculturist. Again,
it will produce oilseeds which have a higher oil content and we know from
experience that manufacturers and traders are prepared to pay a considerably
higher price for oilseeds which contain a larger proportion of oil. Therefore
from that point of view too the producer will gain by getting a higher price
for what he produces and by producing more than what he does at present.

1 am sorry my Honourable friend, Mr. Ayyangar, was probably not in the
House when I spoke this morning because several of the points that he had
raised now had been dealt with by me in my earlier speech. I had explained
then that our exports of oilseeds have already dropped from 134 lakhs of tons
to 8} lakhs of tons and our policy is—it is the accepted policy of Government—
to try and reduce these exports to the minimum and, if necessary, only to
export the oil rather than the oilseeds. I also made it quite clear that there
is no intention whatsoever of competing with foodgrains. The idea is to
increase the production per acre and not to increase the acreage under oilseeds.

As regards the method by which the cess is to be levied I take it that will
be discussed in detail by the Select Committee and I need not therefore go

into the matter at present.

The only point I may make clear here is that the burden of the cess is not
going to fall on the producer; particularly if the cess is going to be levied on
the oil then there is no reason for supposing that the producer will have to bear
most of the burden. How it will be distributed amongst the various Interests,

I cannot say.

As regards the constitution of the committee, there again the suggestion
that there should be a representative of the seed traders association and other
such matters, will be gone into, I think, by the Belect Committée. .

The question of the States is much more difficult because we have no juris-
diction over the States, but what we are hoping is that when the Act is passed,
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‘ Hyderabad and the other States which are large producers will levy a correa-
ponding duty which will be made over to the Committee. The main areas
concerned are Hyderabad und the Bombay States—i.e. Kathiawar. So far us
these States are concerned, they are responsible for more than 90 per cent. of
the preduction in the States.

My Honourable friend, Dr. Deshmukh, suggested that the production should
be increased. I have got the figures here before me which show that the
production of oilseeds which was 4:1 million tons in 1938-39 has increased to 4
million tons already, that is, by 10 per cent. Hige suggestion that the cake
should be used as a food for human beings has been examined by the Nutrition
Experts and they have advised against it, though we are aware of the fact that
there are certain other experts who consider that this cake, if suitably treated,
is suitable as human food. On the other hand, as I have just said, there are
others who consider that it is not worthwhile using the cake for human beings.
So far as the groundunuts themselves are concerned, everyone agrees that taken.
in moderation they are an extremely valuable addition to the normal diet.

The other points that were raised about general improvement of agriculture

and the construction of roads and so on, I am afraid I cannot deal with, because

_it will take too long. I could talk for hours on what the Governmént have done
and are doing, but this is perhaps not the time nor the place for that.

1 think, Sir, that covers all the points that have been raised.

Mr, Leslis Gwilt: My Honoursble friend made no reference to the point
which I raised, and I suggest it is important.

Sir Pheroze Kharegat: I thought I said that the point will be looked into
after this Bill has been passed, and we will try and prevail on the States to.
adopt similar measures and introduce a similar cess.

Mr. R. O. Morris (Madras: European): What happened to the funds raised
hitherto?

8ir Pheroze Kharegat: Here again it is unfortunate that the Honourable
Member was not present this morning when I spoke. I gave a full account of
the money that was spent. I think I pointed out that so far as the Cess is:
‘concerned, which goes to the Imperial Council, it comes to about 10/12 lakhs.
8 year which has been used on research on rice, on wheat, on millets, on pulses,
on oil-seeds, on animal husbandry, on fisheries and so on. A reasonable portion
of that amount has been spent in connection with the breeding of better varieties
of ground-nuts, of til, of mustard, of linseed, and of saflower. We have also-
given money which was obtained from H. M. G. as a gift in 1941 or thereabouts.
That portion of it which was allotted to the I. C. A. R. has been used for the
improvement and storage of ground nuts and for research work on controlling:
pests and diseases of the various oil-seeds which I have mentioned.

Mr. President: The question is:

““That the Bill be referred to a Select Committee consisting of Pandit Sri Krishna
Paliwal, Mr. Sasanka Bekhar Senyal, Mr. B. B. Varms, Dr. BG. V. Deshmukh, Sijt. Bl?ué?
Hiray, 8ri R. Venkatasubba Reddiar, Mr., Muhammad Nauman, Nawab Biddique Ali Khan,.
Mr. Asghar Ali Khan, Mr. Mohammad Rahmat-ullah. Rai Bahador D. M. Bhattacharyys,
Mr. B. C. A. Cook, Bir Pheroze Kharegat, Mr. E. L. C. Gwilt, and the mover, with instruc-
tions to report by Monday, the 25th February, 1946, and that the number of members whose-
presence shall be necessary to constitute a meeting of the Committee shall be five.”

The motion was adopted.

CODE OF CRIMINAL PROCEDURE (AMENDMENT) BILL

The Honourable Sir Asoka Roy (Law Member): Sir, I move:

. “That the Bill further to amend the Code of COriminal Procedure, 1808, be taken into-
oonaideration.” .
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the case for the Bill is briefly explained in the Statement of Objects and
Reasons. The Bill had its origin in the representation by the Patna High Court
to the effect that it was often desirable in the interests of expeditious disposal
«of work in a Court of Session that a case or appeal made over to an Additional
Sessions Judge should be recalled with a view to its being heard by the Sessions
Judge or by another Judge of the Court, that in the existing state of the law
any such recall involved & reference to the High Court, and much waste of time
resulted. Provincigl Governments were consulted on the proposal which has
been unanimously supported. I may add that the Bombay High Court hes
«expressed the opinion that the amendment should be made at the earliest oppor-
tunity. Sir, the Bill is directed to a mere matter of administrative convenience
and 1aises no question of principle. In the circumstances, I hope that the
amendments for the circulation of the Bill and for reference thereof to a Select
Committee will not be pressed. Sir, I move:

Mr. President: Motion moved:

“That the Bill further to amend the Code of Criminal Procedure, 1888, be taken into
<consideration.’

Mr. Sagazika Sekhar Sanuyal (Presidency Division Non.Muhammadan Rural):
Without moving my amendment, I would ask your indulgence and that of the
‘House to make certain observations directly connected with the principle behind
ithe proposed amendment of the Government.

The Honourable Sir Asoka Roy: I think I made it clear that the Bill involved
mo question of principle. It was directed to be a mere matter of administrative

«convenience.
Mr. President: Order, order.

Mr. Sasankn Sekhar Sanysl: Everything involves questions of prinoiple.
My objection to the Bill is not in so far as it goes but my objection is that the
Government ghould have seized this opportunity of enlarging the power of
transfer within the meaning of Section 528 and instead of giving the very limited
powers to the Sessions Judge the Government ought to have vested the Beasions
Judge with all the powers of transfer which are given to the Magistrates under
‘Section 528 of the Criminal Procedure Code. Bir, in this connection I would
invite your attention to a portion of the opinion given by an eminent lawyer,
-and that appears Sir, in part of the literature which was circulated by the
Legislative Department in another comnection. Mr. N. Barwell, an eminent
legal practitioner said:

“It cannot be doubted that the effect of such binding decisions would before long drive
‘the Legislature to remove the present grave defect in the Criminal Procedure Code, in
consequence of which as it now stands and it is now used, it is probably the world's worst
piece of adjectival law.”

It is undoubtedly & piece of legislation which has been very much a source of
.annoyance to litigants and lawyers. .

My. short point is this. Both on question of principle and on question of
«expe liency, why does not the Government consider the necessity of investin;g
the Sessions Judge with powers of transfer in general as provided for in Section
528, instead of giving the Bessions Judge power of transfer and withdrawal only
in respect of those cases which are before the Additional Sessions Judges. That
is my straight point. This involves partly a question of principle and partly
a8 question of expediency. As a question of principle, may I invite your atten-
tion to Chapter II of the Criminal Procedure Code? In Chapter II of that
Code you will be good enough to find that the classification of Courts is sketched
and therefore you find that besides the High Court and the Spacial Courts, there
are the different criminal courts. At the top is the Bessions Judge and at the
‘bottom you find the subordinate Magistrates. In between the two there are the
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‘)istrict. Magistrates and the Sub-divisional Magistrates. What is the wisdom
in giving general powers of transfer as the Court has done only to District
Magistrates and Sub-divisional Magistrates and denying that power to a Bessions
Judge which is undoubtedly higher in power and status than these subordinat:
Magistrates. At the top the High Court has general powers transferred under
Bection 528. That is as it should be. Then, Sir,” within the district there is a
general power of transfer . . .. ..

Mr, President: Order, order. Though I must admit, not being connected
with criminal courts, I do not quite follow the fine distinctions which the
Honourable Member is making so far as the subordination of different courts is
concerned, it appears to me that the present Bll is restricted only to a small

int, and that is that the Sessions Judge and the Additional Bessions Judge

eing persons practically having concurrent powers, it is not possible for one of
them to transfer cases to the other and that is what the Bill seeks to remedy.
Am T right there?

The Honourable Sir Asoka Roy: Yes, Sir.

Mr, President: So the scope of the Bill is restricted only to administrative
convenience. The other point which the Honourable Member is trying to make
out will be a wider point, viz., as to whether the courts should be subordinat-
ed to each other and how the powers of transfer may be vested in higher courts.
That will be a different issue which, I am afraid, will not come within the scope
of the present Bill.

Mr, Sasanka Sekhar Sanyal: Sir, I quite appreciate the observations made
by you. To quote yourself, as you said the other day, even when the Bill raises
a very restricted issue, yet in order to discuss the merits or demerits of the parti-
cular issue, we cannot forget or overlook the necessary and invariable bearing
which that particular ‘ssue has upon other co-related matters. Even so, I assure
you, 8ir, that I am not travelling wide in order to drag before the House the
various lacunae in the Criminal Procedure Code. I am simply drawing the
attention of the House to the unwisdom of bringing the issue in a form which not
only does not serve the real purpose but also to a certain extent defeats the very
purpose itself. If you will give me a little latitude, even if I go wide of the
mark, I would just impress upon the House the point at issue and I want to
advise the Honourable the Law Member not to be satisfied with removing a very
restricted lacuna when he could have brought in a measure within the very ambif
of Bec. 528 which would not only serve the purpose in view but will also give
larger relief to law itself. Therefore as & matter of general principle or as @
general proposition I was drawing your attention to the fact that at the top there
is a higher court which should exercise general powers of transfer, then, Bir,
below the District Magistrate and the Sub-Divisional Magistrate exercise powers
of transfer. These things are covered by Sections 526 and 528—526 exclusivel
for High Courts and Sec. 528 for District and Sub-Divisional Magistrate.
would advise the Honourable the Law Member only to add the words Sessions
Judge in the place where District Magistrates amdy Sub-Divisional Magistrates
occur in Sec. 528,

Mr, President: I feel that the Honourable Member has sufficiently made
out that point. He wishes to bring to the notice of the House and the Honour-
able the Law Member the desirability of considering the powers of transfer so far
as the sessions judges are concerned. Any further discussion now on that point
would be beyond the scope of the present Bill.

Mr, Sansanka Sekhar Sanyal: Not merely on a question of general principle
or proposition but also on a question of prudence anﬂ expediency, without going
into the larger question of Criminal justice or the larger question of the separs-
tion of the judiciary from the Executive I will just state only one point and tha¥ -
is this. Always there should be a power given to the sessions judge which will
enable him to exercise general powers of supervision upon the magistrates. You
know, Sir, that our magistrates are executive judges .". . . .



Mr. President: I am afraid the Honourable Member is going into a very wide
field. He has brought to the notice of the House, the desirability of considering
the question in its wider aspects and any further discussion now on that question
will.be, I think, outside the scope of the present Bill. '

" nBr‘.uSlnnh Sekhar 8anyal: Sir, will I be permitted on the third reading (1
eBill...... :

Mr. President: What is beyond the scope of the Bill in the first reading is
‘equally beyond the scope of the Bill in its third reading.

Mr. Sasanka Bekhar Sanyal: I understand your difficulty, Sir, but I hope
you will also understand my difficulty. I will not embarass the House or my-
self but one thing I would request the Honourable the Law Member to do and
that is not to be satisfied with the small amendment now proposed.. Let him go
ahead, give larger powers to the sessions judge for transfer, because that will
serve the cause of justice. If the sessions judge has general power of transfer the
subordinate courts which are more or less of an executive nature, will always
feel that the more judicial judge will interfere with the vagaries of justice and
the litigants . . . . . .

Mr. President: Order, order. I do not think I can permit the Honourable
Member to go into that aspect of the matter. He has sufficiently said about it.
Has he any other point with reference to this Bill?

Mr. Sasanka Sekhar Sanyal: No, Sir.

8ri T. V. 8Satakopachari (Tanjore cum Trich'mopo'y: Non-Muhammadan
Rural): Sir, I would like to have from the Honourable the Law Member an ex-
planation or some satisfactory reason for adding to his amendment these words:

‘*At any time before the trial of the case or the hearing of the appeal has commenced
before the Additional Sessions Judge."

Those words are superfluous in this respect. You will find that in Sec. 528
all the clauses commence by saying any Sessions Judge may withdraw, any
Chief Presidency Magistrate, ete., etc., can withdraw or recall, Provincial Gov-
ernments may authorise district magistrates . . . . .

Mr. President: May I po'nt out to the Honourable Member that he will
have an opportunity of bringing these points into discussion when we come to
clause-by-clause reading stage.

The Honourable 8ir Asoka Roy: Sir, I might answer my Honourable friend’s
point immediately. If he had read the Statement of Objects and Reasons he
would have seen that it is made clear that Additional Sessions Judges are not
judicially subordinate to the Sessions Judge and that is why it is provided that
the recall of the case should take place only before the trial of the case or the
hearing of the appeal has commenced before the Additional Sessions Judge.
That is the idea. '

‘With regard to my friend Mr, Sanyal’s point I would only emphasise that
this Bill is directed to the purely administrative function of distributing work,
that is to say, where the Sessions Judge finde that for some reason or other the
day's work in his file or that of an Additional Sessions Judge has fallen through,
while another Additional Sessions Judge has more work than he can cone with
expeditiously, it will permit the Sessions Judge to recall to his file (for hearing
by himself or another judge by re-transfer) a Sessions case or Criminal appeal,
the hearing of which has not yet commenced. The idea of adding those words
was to make it quite clear that the Additional Sessions Judee will not be made
subordinate to the Sessions Judee and that the Sessions Judge's powers were
limited. The nower of recall or transfer could only be exercised before the actual
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hearing started.
Ag regards my friend Mr. Ranval's sugeestionr. T shall examine ther - with

eare and cons’der what action. if any, can be taken. .

Mr. President: The question is: . |

*That the Bill further to amend the Code of Criminal Procedure, 1888, he taken into
consideration.”’
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The motion was adopted.

Clause 2 was added to the Bilk

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable Sir Asoka Roy: Sir, I move:

“That the Bill be passed.”

Mr, President: Motion moved:

““That the Bill be passed.” ) . ) ‘

Mr. Sasanka Sekhar Sanyal: Sir, without inflicting a speech in this matter,
since the Honourable the Law Member has said that he will consider the ideas
expressed by me, I have only to request him to look into the matter at an early
date, because being occupied with the administration of criminal law in the
interior of the country, my idea is that the entire Criminal Procedure Code
requires general overhaul; and the points raised will, I hope, receive the early
attention of the Government so that some relief can be available to the litigant
public.

Mr, President: The question is: i
“That the Bill be passed.”

The motion was adopted. ¢

INSURANCE (AMENDMENT) BILL
PRESENTATION OF REPORT oF SELECT COMMITTEE

The Honourable Sir Ascka Roy (Law Member): Sir, I present the repast of
the Select Committee on the Bill further to amend the Insurance Act, 1938.

CODE OF CRIMINAL PROCEDURE (SECOND AMENDMENT) BILL

The Honourable Sir Asoka Roy (Law Member): Sir, I move:

“That the Bill further to amend the Code of Criminal Procedure, 1898 (Second Amend-
ment), be taken into consideration.™

The genesis of the Bill is explained in the statement of objects and reasons.
1 have only to add that Provincial Governments and High Courts were consulted
on the expediency of undertaking legislation in pursuance of the lead given by
their lordships of the Judicial Committee, and that the proposal has received
unanimous support. | should have thought myself that this was a Bill which can
give rise to no controversy and I hope that the amendment for circulation will
not be pressed. I find on the paper there is an amendment to be moved by Sir,
George Spence, which is intended to provide for a case which has been dealt
with by the Federal Court on appeal from a High Court. The amendment fills
up & lacuna in the Bill and is acceptable to me. S8ir, I move.

Mr. President: Motion moved:

“That the Bill further to amend the Code of Criminal Procedure, 1898 (Second Amend-
ment), be taken into consideration.’

Mr. Basanka Sekhar Sanyal (Presidency Division: Non-Muhammadan
Rural): 8ir, I will not move my amendment, but with your permission I will
just bring one matter to the attention of the Law Member for such relief as he
can bring in this matter at an early date. The question relates to the case of
an appeal which was considered by their lordships of the Privy Council and so
far as the Honourable the Law Member has attempted to fall in line with their
observations, I have nothing to say by way of objection. But may I remind the
Honourable the Law Member that the statutory provisions of bail are defeated
even by the courts themselves and we have to guard ourselves against that?
Even last year there was an Amendment Act by this House and there section
426, relating to bail, was a&mended by section 8 of Act IT of 1945: it was there
laid down that when any person other than the person accused of a ron-bailable
offence is sentenced to imprisonment by a court and an appes] lies from tha$

* sentence, the very court sentencing him may give him bail'forthwith. That is &
very welcome provision because in ordinary cases of sentence of i,mprisonm;nt i
E
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is not desirable that the man should have to go to jail and then be given bail,
But do you know how the courts defeat the legislature? The courts give a sen-
tence of imprisonment and an additional sentence of ten rupees fine and then the
law says that bail is not available because this legislature has laid down thaf
when a person accused of & non-bailable offence is sentenced to imprisonment by
u court, imprisonment is one thing and imprisonment plus fine is another.
Therefore the convicting court which was allowed to give bail to an accused
who has been sentenced to imprisonment cannot give bail if there is a sentence
of bail plus fine. That is how the purpose of the legislature is defeated.

To illustrate it by another example. My honourable friend would consider
the provisions of section 388 of the Criminal Procedure Code: there it lays down
that when there is & sentence of fine, instead of issuing warrant or giving an
alternative sentence of imprisonment the court could give time for payment of
the fine. But it is very well known that die-hard courts do inflict a sentence of
imprisonment and fine; and so far as the sentence of imprisonment is concerned,
if it is for one day, before bail can be had from the district magistrate it is usually
turned down; and so far as the question of fine is concerned the law does not
apply because it was a case where there was a sentence of fine and imprisonment;
but it could not be applied and when there is both, on this principle this section
which was introduced into the Jaw last year has been flagrantly flouted in many
places. I am speaking from my own experience as a humble lawyer in the
interior of the country. I would again ask the Honourable the Law Member to
take a comprehensive view of the Criminal Procedure Code: it is a very badly
administered law, and the bad and reactionary courts have made it worse.
Therefore something should be done to remedy this.

Mr, President: The question is:

““That the Bill further to amend the Code of_ Criminal Procedure, 1888 (Second Amend-
ment), be taken into consideration.’

The motion was adopted.
Mr, President: Clause 2.
Bir George Spence (Secretary, Legislative Department): 8ir, I move:

“That in clause 2 of the Bill in the ?roposed new sub-section (2B) after the word
‘maintained’ the followinF be inserted, namely : . )

‘or has been granted leave to apﬁenl to His Majesty in Council against an order of the
Federal Court on an appeal from the High Court involving the imposition or maintenanze
of a sentence’.”

The Honourable the Law Member has already indicated the purpose of this
amendment and I do not think I need say anything further. I move.
Mr, President: The question is:

“That in clause 2 of the Bill in the rroposed new sub-section (2B) after the word
‘maintained’ the following be inserted, namely : ) ‘

‘or has been granted leave to appeal to His Majesty in Council against an order of the
Federal Court on an appeal from the High Court involving the imposition or maintenance
of a mentence’.” -

The motion was adopted.

Mr. President: The question is:

“That clause 2, as amended stand part of the Bill"

The motion was adopted.

Clause 2, as amended, was added to the Bill.

Clause T was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable Sir Asoka Roy: Sir, I move:

*“That the Bill, as amended, be passed.”

Mr, President: The question is: .

*That the Bill, as amended, be passed.” .
The motion was adopted. y



MOTION FOR ADJOURNMENT

INDISCRIMINATE ARREST oF MusLiM LEAGUE WORKERS AND OTHER DEMONSTRATORS
AND WANTON USE oF HANDCUFFS AND C'HAINS By THE DELHI PoLicg

The Honourable Sir John Thorne (Home Member): I understood you expe.t-
ed me to make a statement at this stage on what has happened in this case.

I bave made inquiries and I find that the 37 people who were arrested have
been chalaned, as the local phrase goes, in the court of the Additional
District Magistrate. He has taken cognizance of the cases. For his
own coavenience I gather he has classified them into seven cases and has issued
processes and the hearings will begin almost at once. So that, there is no doubt
whatever that the cases are sub judice and my submission is that no part of this
adjournment motion is, in the circumstances, admissible. This morning, I
understood you to state the view that if the cases have been taken on the file by
a magistrate, the first part of this adjournment referring to the indiscriminate
arrest of these people was inadmissible. I am not so clear as to the view you
took about the admissibility of the second part of the motion which refers to
the wanton use of handcuffs and chains by the Delhi Police but I submit that it
would be impossible to go into that part of the motion without prejudicing the
cases which have now been taken on file. It will be my argument that the use
of handeuffs—no chains were used—was a matter whicE was obligatory on the
Police officers who effected these arrests because the arrested persons by reason of
their behaviour and some of them by reason of their character fell within certain
categories of a certain police rule. I should be very unwill'ng indeed to descrile
the circumstances which bring these people within the wording of this particular
police rule which enjoins the use of handcuffs by the police officers who arrested
them. 1 submit therefore that the second part of the motion equally with the
first cannot be discussed without prejudice to the cases that have been filed.

Sir Mohammad Yamin Khan (Agra Division: Muhammadan Rural): With
regard to the cases that have gone to the Court, does the Honourable Member
mean that the chalan has been filed and the Court has taken cognisance under
certain section and the court has issued processes for the witnesses to come or is
it merely that the case has gone to the Court in order to ask for remand, because
remand is applied for only when the case is with the police and they want further
time for investigation and they are not sure about the offence having been com-
mitted? The grant of remand is absolutely different from the Court becoming
cognisant of the case. It is only when the police places the case before the
Magistrate in order to show that the arrested persons are guilty on account of
the evidence that the police have got in their possession that the case becomes
sub judice.

The next point I would like the Honourable Member to make clear is~ wha
section does he say authorises the handcuffing of people.

Mr. Pregident: We may take that point subsequently.

Nawabzada Liaquat Al Khan (Meerut Division: Mubammadan Rural): I
would be convenient if the Honourable the Home Member told us what are the
charges against these persons and under what provisions of the law these
gentlemen have been chalaned.

The Honourable 8ir John Thorne: I thought I had made it clear that the
circumstances are those which my Honourable friend Sir Muhammad Yamin
Khan mentioned as the first category. That is fo say, these cases have been
taken on file. The magistrate has taken cognizence of them and he has given
them certain numbers 14/3 to 20/3. He has issued processes for the hearing of
the witnesses and the hearing will begin at once. I submit there is no doubt at
all on that. It is not a matfer of putting the arrested persons up for remand.

_'They are now before the Court for trial, .

As regards my friend the Nawabzada's question, I understand that the cEsfgo
is under the Defgnce of India Rule 56 (8) which provides a penalty for action
oontrary to the substantive part of the rule which requires that processions should
not be taken out except in certain circumstences.

(987 )

4 PM.
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Mr. Mubhammad Nauman (Patna and Chote Nagpur cum Orissa: Muham-
madan): I want to say that the case as yet could not be said to be sub-judice.
The police have no evidence. The Police are still in the process of manufactur-
ing evidence. They do not know . . . . . '

Mr, President: Order, order.

Mr. M. Asat Ali (Delbi: General): I am only concerned with the last part
of the adjournment motion. I recognise that if these cases have been taken
cognisance of by, I think, the Additional District Magistrate . . . - . .

Mr. President: I should like to have one or two points made clear. So far
as the cases are said to be sub-judice, I have no doubt in my mind that they are
sub-judice. Now, the other position is as regards the behaviour of the policé in
handcuffing and pufling chains. That is what the Adjournment Motion says.
As the Honourable Member has explained the only question that remains is hand-
cuffing. I appreciate the delicacy of the discussion, but the question is, what
ever the police rule may be, the House is entitled to discuss whether it is desir-
able in cases of this type that the police should handcuff people. That would
be the principal issue and to my mind it is an important issue. For that purpos,
it is not necessary to refer to this particular case of particular individuals, but it
can be generally discussed as to whether in similar circumstances where there is
a defiance of a particular order under Rule 56 (8), whether handcuffing and chain-
ing is & proper thing or not. That seems to me to be an important matter. I
do realise the delicacy of it. The effect of the whole thing will be that the scope
of discussion will be limited only to this aspect and to no other. Has Honour-
able Member Mr. Nauman got to say anything?

Mr. Muhammad Nauman: 1 was just saying that I saw them myself with
chlt;.eins and handcuffs. So, if the police has made any report to the contrary it is
a lie.

8ir Mohammad Yamin Khan: That has been admitted.

Mr. President: I have made the position of the Chair very clear, Has the
Honourable the Home Member got to say anything else ?

The Honourable Sir John Thorne: 1 understood you, Bir, to have admitted
the second part of the Motion, and.on the point of admissibility, I think I am
barred from saying any further. But I am afraid that the matter is not quite
so simple as you suggest. The question is not whether some one who offends
against sub rule (8) of Rule 56 can be handcuffed or not, but whether a person
who behaves in a certain manner after arrest and in certain circumstances can
be handcuffed. My fear still is that I may not be able to say what I ought to
say on that point without prejudice to the trial of these accused. The police
rule which 1 shall have to quote refers to certain circumstances and certain
bebaviour. It would normally be my duty to show that the arrested persons fell
within the description given in the police rules, and thet cannot be done without
referring to matters which I should ordinarily be unwilling to refer to with the
hearing of the case impending. That is my point, Sir. It is not a question
whether people who offend against certain Defence of India Rules should on
arrest be handcuffed or not, the question is whether people who after arrest
behave in a certain manner with also certain circumstances existing in the imme-
diste environment whether they can be handcuffed or not.

Mr, M. Asat Ali: That is the allegation.

Mr, President: As I understand the situation, the motion is now principa)ly
sbout handcuffing and the behaviour of the accused prior to the handcuffing,
That is not going to be u matter of decision by the court, though I quite appre-
ciate that, it msy have some relevancy with reference to the sentence which the
eouft may bave in mind. It may.be remotely relevant, but this matiér of
bamdcuffing practically brings before the House, to my mind, the very raie whicl:
gives the police that power and the discussion will be as regerds the destrability
of having such a rule; whether sach a rule applies. or does not apply in an indi-
vidual case will be a different matter. Now that there is an oppor{unity, it is
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* .oetter that the House expresses its opinion over this. That is how I look al the
proposition. The whole thing is one transaction and therefore, reslly speaking,
I did not divide the motion into one or two parts, though in the morning I said
“‘the second part’’, but I also said ‘‘matter of this motion was one transaction”,
The fact that there are judicial proceedings instituted restricts the scope of the
adjournment motion very much.

Mr, Muhammad Nauman: Sir, I move:

“‘That the Assembly do now adjourn.”

Sir, I think Honourable Members are in possession of facts about arrests
and I am not going to make any point with regard to them. Information was
received by my Party at about 1-30 p.M. yesterday. I went to the Kotwali

' myself to get facts and information. 1 saw the D. 8. P. and wanted. fo know
certain facts.

Mr, President: I would suggest to the Honoursble the Home Member to
quote the rule so that the House will be in a better position to follow the
debate and the arguments also will be more to the point.

The Honourable 8ir John Thorne: The Rule is Rule 26(22) of the Punjab
Police Rules which are in force in the Delhi Province. I will read the relevant
portions.

The marginal note is ‘‘conditions in which hundcufis are to be used’’. The
rule reads as follows:

“Every male persun falling within the following categories who is to be escorted in- police
custody and whether under police arrest, remand or trial- shall, provided that he appears
to be in health and not incapable of offering ctfective resistance by reason of age be caretully
bandcffed ou arrest and betore removal from uny building from which he may pe taken after
arrest."’

LAt this stage, Mr. President vacated the Chair which was then occupied by
Mr. Deputy President (8ir Mohammad Yamin Khan)]

Then follows six catezories. 1 am not concerned with (s) to (d). They are
not relevaut to the present case. Then follows (e). These are persons who
under the rule have to be curefully handcutted. = The police officer has no option.

‘‘(e) Persons who are violent, disorderly or obstructive or acting in a manner calculated tq
provoke popular demonstration,

(f) Persons who are likely to attempt to escape or to commit suicide or to be the objsck
of an atu;;pt at rescue. ‘L'nis rule shall apply whether the prisoners are escorted by road
or in a vehicle.”

Mr. Muhammad Nauman: Bir, we have now seen the Honourable the Home
Member quoting the Yuujab police rules. 1 will only give the rnouse the condi-
sion in which I saw these men so arrested and the House can very well judge the
circumstanees which wou.d at au justity saine.  Ailegutions were made that
certain processions were taken on llth and these arrests were made at the
residences of those people ou the 12th February. All ot them ure respectable
gentlemen holding some responsib.e position in the League organisation and
other public organisations of the country. They did not offer any resistance
whatsoever at the time of arrest. 1ln spite of the fact they were willing
prisoners, they were handcuffed for the purpose of humiliation. Not only that
the police lorry was paraded from one street to another, but rather exhibited
everywhere. First of all they were taken to the Kotwali and then they were
sent to jail by such routes as they thought the procession had passed. This is
the position. I saw the D. 8. P. of the City and I wanted to know under what
rules they were arrested and under whose orders. He said the orders were
official and could not be disclosed. I wanted to question these arrested persons
whether they had offered resistance and wanted to know from the D. 8. P.
whether I could meet them; but he told me a lie and said that there was nq
one in the Kotwali then. As soon as I came out of his room next minute
T found nine of them coming out of & lorry. ©f course I did not speak to them
because I thought it might not be liked by the police officer in charge and 1 did
mot like to violate any of his methods at that stage. I met meny Mussslmans
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outsjde from whom I made jnquiries into the conditions of arrests. They were-
eye-witnesses to these arrests and I was told by them that no resistance was
offered by any one and there could have been no occasion for resistance. They
were not arrested in the procession and there was no question of any excitemeut
being created in the public. The police approached them and said they were
under arrest and they quietly came in. 1 was told by those eye-witness that
they were not even permitted to go and put on their coats but were told to
come as they were dressed. So I wil] say that the police report that the
Home Member has received is false in material facts and there was no question
of resistance by any one of them. The D. 8. P. did not even give me the
approximate number of men arrested till aftermncon of yesterday. We do not
even know whether today the arrests are being continued. According to the
story as given by Government or the police they have been challaned under
some section for having taken out a procession on the 11th. But after 24
hours there was an after thougat and now they have been arrested and a number
of cases are peunding aguinst them. I do not want to say anything on the
merit of those cases but the House Will judge whether there could have been
any accasion for resistauce when police officers went to them and said that they
were under arrest. There was no attempt to escape or make demonstrations
which would justify their being put in handcuffs or in chains as the police rules
provided according to the Home Member. The Honourable the Home Membenr
said that the police report is that they were not in chains. I myself saw Thine of
them in handcuffs and in chains. So either the police have told a lie 6r I am
giving a wrong story to the House. This will have to be judged by the House only.
Not only that, but the D. S. P. was requested to remove these handcuffs and
chains after they were brought at Kotwali, but he refused to do 8o and said these
arrested men would have to be like that tilt they were received in the jail. Of
couree he said that to others, not to me because I did not make that request,
knowing the attitude of the police in India. Among those arrested are people
of standing,—the Secretary of the Provincial Muslim League of Delhi, the Presi-
dent of the Delhi Cloth and General Merchants’ Associations and other persons
who are respected by the public and who cannot be expected to behave in an
unruly manner so as to warrant the use of handeuffs and chains. Of course the
police have been trained like that and perhaps they cannot distinguish between
an unruly and a respectable person. I censure the Government here for training
the police to behave in this manner to a public whose servants they are. There
is indignation in the country, and particularly in this city, against the methods
used by the police and the way in which these people have been humiliated is
simply disgraceful. Bir, without referring to the merits of the case I will say
that according to the police authorities themselves they took out a procession
on the 11th February 1946.

Mr. Deputy President: The Honourable Member need not go into the
merits.

_ Mr, Muhammad Nauman: I censure Government for the cruel and humi-
liating methods adopted by the police in arresting these respectable persons
against whom nothing has so far been known. And the Home Member could
not even explain the circumstances in which there people were handcuffed and
chained. We are not in possession of the full facts and do not know whether
these arrests are still continuing or not. We do not know what the orders of
Government are and I hope the Home Member will give us the full picture.

" These particular cases may be sub-judice if they have been brought before a

magistrate but if the process of arrests is contlnuing then the others cannot be
sub-judice, and I protest against the action af Goverumeni in arresting these
people. Sir, T move.
Mz, Deputy President: Motion moved: ° -
“That the Assembly do pow adjourn.” . . {



MOTION FOR ADJOURNMENT 28

Mr. M, Asat Al: Sir, it is not without great reluctance that I rise to parti-
cipate in this debate. My reluctance is dué to the fact that the scope of the-
adjournment motion has been reduced to the very minimum, and the subject.
before the House now is the behaviour of the police in this particular instance,
in so far as they handcuffed certain persons whom they took into custody. I
should have liked this subject to have been a little wider than that for my pur..
pose today so that I might have gone into not merely the behaviour of the
Delhi police on this particular occasion but into the entire mentality of the
police in Delhi and elsewhere not only on this but on similar occasions; and I
may have had something to say about the manner in which the police treats
those who feed, clothe and maintain them for the purpose of maintaining order
and not for the purpose of creating disorder. It is my definite conviction tha#
the police in this country, so far from being concerned with maintaining law
and order for the citizens and in the interest of the citizens, generally provoke
disorder. They create disorder and they behave in s manner which leads to
provocation. This is what happens everywhere. It is not only Delhi that we
are thinking of; we are thinking of the behaviour of the police all over tha
country. We know what is happening all over India. They make up their
mind and say vou shall not pass across this boundary. Dalhousie Square—I am
illustrating only—is sacrosanct; all processions can pass all over Calcutta, bud
they shall not enter the sacred precincts of Dalhousie Square. I ask why should
there be any such lines and boundaries drawn by the police and the people
prevented from using public roads, people for whom those roads are meant,
people whose money has gone to the building of those roads and who are entitled’
to the use of these roads? Why should they be prevented from proceeding in a
particular direction? I give it to you as a rort of illustration, Sir: Outside this
very House for days together people wers demonstrating, they were shouting,
they were angrv. Well, all of us were cheerful about it, we walked through
them, the crowds were there. they were standing all the time, they made room
for you to pass through. Did anything happen? No. Because the police knew
th.at all this was happening right under our nose and if they misbehaved their
misbehaviour would be noted, but when the same thing happens elsewhere away
from our eyes. when we were not there, the police knew how to misbehave, so
that a situation may be created and they mav get the credit for malntaining law
and order. That is what they have done. I condemn it. I condemn it no
merely in Delhi, but I condemn it everywhere.

As for the attitude of the Delhi Police, T hope the House will not call upon
me to give a resume of my views on the subject. I have dealt with them for-
the last 85 years and they have dealt with me for the last 35 years. We know-
each other full well. I know how their mind works. All T can say about it is.
that occasionally they are very decent and we have to be thankful to them for
exercising great restraint on oceasions which give them great provocation. On
occasions like this they may have resorted to even more severe methods. Youwr
should be thankful that they did not shoot these people. You are talking of -
handecuffing ete.; we should be grateful that a situation was not creatéd when
these people might have been attacked with lathis and worse things might have
followed. They could have done that. I em perfectly certain that if we were
not meeting here. some such events might have happened. I can conceive
that these happenings are not entirely beyond possibility.

But, Sir, confining myself to this particular instance, I should just like to
ask one question of the Honourable the Home Member: May I know why the
Defence of India Rules are being applied to the present situation? When »
procession was taken out without securing the permission of the appropriate
authorities, it should have been dealt with in the ordinary way. Where do the
.Defence of India Rules come in?

The Honoufable 8ir John Thorne: On a point of order. What the Honour-
able Member is now saying, {s this within the scope which was permitded by the
‘Honourable the President? . :
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- Mz, Deputy President: The Honourable Member is giving an illustration
to show why the Police handcuffed these people. He is only building up his
argument on those lines. I am watching very carefully.

Mr, M. Asat Ali: I may very respectfully submit to you, Sir, that I was
perfectly within order inasmuch as 1 was trying to show that the.very cause
for handcuffing could not possibly Lave arisen if the Police had not misbehaved.
By misbehaving they made use of the law which ought never to have been
brought out of their armoury, a law which should be treated as obsolete. This
was intended for war time; this is not intended for peacetime. They apply s
wrong section; they make use of a wrong weapon and then they say ‘well, under
‘the circumstances these people were guilty of offences in respect of which perhaps
bail could not be granted, or some such thing might be said, and therefore we
had to deal with them in a particular way'. I say this was no such occasion.
The utmost that the Police should have done under the circumstances should
have been to leave notices with them, summons with them, that they should
appear before a certain Magistrate on a certain day, and left them at that.
They need not have done anything else.

Now, allow me, Sir, to read out the particular part of the provision of the
Rules, the Punjab rules—it ix very unfortunate that we are still subject to
rules made in the Punjab; we have no rules of our own—on which the Police
rely. T believe they rely in this particular case—on the rule which T am now
going to read:

“Every male person falling within the following categories, who has to be escorted in
police custody, and whether under police arrest, remand or trial, shall, provided that he
appears to be in health and not incapable of offering effective resistance by reason of age,
be carefully handcuffed on arrest and before removal from any building from which he may
Ve taken after arrest. . . ... "

Under what circumstances? Under the following circumstances:

‘“Persons who are violent, disorderly, or obstructive, or acting in a manner calculated to
provoke popular demonstration.”

Mr. Nauman has given a deseription of the persons who were handcuffed. He
has cnly referred to them. Unfortunately 1 have not got their names before me
but if he had mentioned their names 1 am sure [ would have known them.
Persons whose names have appeared in the press are well known to me and
i can say definitely that none of those who are mentioned in the press could
possibly have acted in & manner which would have merited the kind of attitude
which the Police adopted towards them. If they did, it would be a most
surprising thing to me. I cannot imagine the Secretary of the League, I cannot
imagine the Becretary of the Communist Party—I have known him for years,
together—and T cannot imagine those respectable persons to whom reference
has been made by Mr. Nauman, tp have acted in a manner which might have
merited that kind of treatment by the Police. The Police are a very nice people,
they can be extremely nice even to these people next day, and they will esay
that they were working under instructions which were given to them. When
they meet them, they will say ‘we are only servants; it is only for the sake of
our belly that we do all these things; when we are asked to misbehave, we
migbehave. If we are ordered to behave we behave.” Well, that is why I say
I condemn those who issue instructions to them to behave in such a manner
that instead of maintaining order they may lead to disorder, because having
behaved in that manner, they have led to a situation which has called for a
protest. This protest may grow. There may be more demonstrations. Thers
may be lathi charges. There may be shooting. You never know. Is that the
‘way to maintain law and order? The whole system is rotten to the core. It
should be revised and until it is-not revised it must be condemned.

8jt. N. V. Gadgll (Bombay Central Division: Nos-Mubammadan Rural):
T rise to support the adjournment motion inoved by my friend*the Honowgable
‘Mr. Nauman. I do nob know whether Mr. Nawman had any experienne of being
chained or handcuffed. T have, on moze than wo ocsssions. - Therefore I hawe
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-a right to participate in this debate and more particularly because I was hand-
cuffed just a few yards from this very Assembly building. In 1932 when I was
here to to make preparations for the special session of the Indian National
Congress, I was arrested, handcuffed and made to walk from ngsway‘nght
up to the police station in Parliament Street. I was challaned for being a
vagrant. I was paying a decent amount of income-tax. I am, as I was then,
a law graduate of the Bombay University. By no stretch of imagination could
I be accused of vagrancy. Further, T was pledged to non-violence and I am
gure that nobody will accuse me of ever being violent either in my words or
action and yet T was handcuffed. I know, Sir, this handcuffing and chaining
business is reserved by the police for those who are respectable according to us,
those who are patriotic, those who stand up to their self-respect and refuse to be
bowed down. Such people are rewarded by handcuffs and chains. Those who
want to break the chains of slavery are bound to be chained by this Government.
I know certain limits have been imposed on the discussion of this motion. If
the Government had not reduced to seven years the sentence of transportation
in the case of Capt. Rashid and had released him straight away, there would
have been no occasion for demonstrations or processions. If there had been no
procession there would have been no breach of Rule 54, and if there had been
no breach, there would have been no arrest and no handeuffing. An Honourable
Member: ‘““And no adjournment motion.”” But I suspect, Sir, that there is
some plan in creating trouble all over this country.

The Honourable Sir John Thorne: Quite possibly!

8jt. N. V. Gadgil: It is not in Delhi alone that such taings kave bappened.
Tt has occurred in Calcutta and tomorrow it may be at Lahore or in any other
town.

Mr, M. Asal Ali: Be careful. Don't tip them!

8jt. N. V. Gadgil: The point is that all over the provinces the bans against
processions and meetings have been removed. In Delhi the ban still continues.
I am of that opinion that there are limits to obedience. There are dangers of
obedience. If the law has not the general consent of the public and is entirely
executed and administered on the strength of arbitrary and coercive powers the
Government has, it ceases to have any validity for those against whose opinion
and consent it is administered. I therefore consider this banning in Delhi as a
challenge to every young man in Delhi and if they went against it all honour to
them. After all the king’s highway is not the private property of the Govern-
ment. The public road is a public road and every citizen has a right to use it in
such a manner as not to interfere with a similar exercise of rights by other
individuals.

It is admitted that on the 11th whatever demonstrations or processions were
underiaken passed off pemocefully. Nobody was arrested. It camnot be said
that they were violent then. The whole thing passed off quietly and in a non-
violent manner. If there had been any violence, I am sure there would have
been some justification for arrests on the spot, perbaps some justification for
‘handcuffing some of them. But when you agree that nothing happened on the
11th, the day on which the procession and the demonstration took place, where
was the necessity for the Government to drag some of them from their houses—
that 8 the information supplied to me.

Mr. Muhammad Nauman: All of them.

8jt. N. V. Gadgil: The Governrent, if it was wise in not toking action gn
the 11th, where was the wisdom ou the next day? They could have served them
with summons and asked them to appear in a Court of law to answer such
‘charges as the Government in its wisdom framed against them. I submit it was
a deliberata attempt to create such ap atmosphere that it would ultimately lead
_to some more dembdnstrations, some more. provopation so that there may. be
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firing and the problem of feeding many mouths may be solved to some extent.
I do not know whether the Food Department is actually co-operating with the
Home Department. ‘‘Bullets for brickbats’’: that seems to be the slogan.
The maintenance of law and order means the maintenance of the British Rule.
Law means salaaming every European official whom you may meet in the streets,
and order means never ask for anything, be satisfied with what you bave and:
what you have not. That seems tc be the .connotation of law and order with
the present Government. We have a different notion of law and order. We-
bave a different philosophy of law; for I maintain that the law gets its validity:
from its general acceptance by the public. If I did not consent to this law,
1 have every right to disobey it, ctherwise I am not trug to my inner self. I
therefore justify the breaking of this ban by the students. I.canmot justify this
Government for not taking action on the 1lith if it was netessary but taking it:
on the 12th. They have been doubly guilty. Unless there is something behind
it, there is no explanation for this conduet of the Government. I therefore sub-
mit that this handcuffing business, this chaining business was deliberately indulged.
in in order to create provocation. Where was the necessity for these people
being taken from street to street instead of taking them straight from the
Kotwali to the Delhi Jail where T was for a few weeks. I know the riad very
well. It goes straight from police chowki to the Delhi District Jail. Where
was this necessity unless the intention was that the crowds should see them,
that the crowds should be provoked and some of the bullets may be used.

8o, Mr. Deputy President, I suspect a great design behind all this. It is not:
merely a matter of handcuffing and chaining. I therefore support the motion-
for adjournment. .

Sir Hassan Suhrawardy (Burdwan and Presidency Divisions: Muhammadan.,
Rural): Sir, the Deputy Leader of the Congress Party and Mr. Gadgil have
very clearly set out salient aspects of this matter and I do not think we need
go cver the same. But I would like the Honourable Member sitting on the
Treasury Benches to realise one thing. Why is it that there is this unrest, this-
bad blood throughout the country. We Indians are law-abiding people. We are
as much disgusted with lawlessness as those who are now in charge of law and
order. What is the cause of it all? Supposing I see a person who is struggling
for hig breath and his face is livid and I want to hold him down and give him
symptomatic treatment, ] am not then a good physician. A good physician:
should go to the cause, and remove it only then will all the sypmtoms disappear.
What is the cause of all these outbursts, in Bombay, in Calcutta, in Delhi and'
other places? It is an unmistakable sign that Government such as it is today—by
whatever name you may call it—has lost its prestige in the eyes of the people and’
they want to establish it by terrorising people. The Defence of India Act is
brought in operation not against she enemies of Indta but against Indians them-
gelves. Is it a peace-time law? Has the Indiah Penal Code absolutely become a
dead letter? Are you unsble to treat the situation by ordinary mesans that your
have to take shelter behind such an extraordinary law? If Government think that
terrorism and brutality are going to serve the purpose of keeping law and order:
in this country or make people respect law and order, Sir, I say that they are:
very much mistaken. I admire the British system of Government. which
have brought here a lot of good things, in the sphere of education (however
defective, or bad though it may be) and also in the sphere of public health. But
you do not get the thanks for it because you always do things in such a way
that you look like bad physicians, bad psychologists. You do not understand
that manacling, handecuffing, brutality, taking people through the streets hand-
euffed and humilisting them, provoking people, then shooting,them down, are:
not the methods which are going to help you malntain law and order. I do not
remember that I have seen—may be in Ireland I saw once handcuffed peopla—
1 have never seen handouffed people tn London . . . . .
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Mr, Satya Narayan Sinha (Darbhanga cum Saran: Non-Muhammadan): Og
-a point of order, 8ir, is the Honourable the Home Member entitled to read

.newspapers during the course of the debate?
Mr, Deputy President: Not unless the Honourable Member is reading some-
thing connected with the motion under discussion.

Sir Hassan Suhrawardy: The Honourable Member seems not to care for
what the Indian people’s representatives say. They say what does it matter:
we will do as we have done before. I would very much request the Honourable
-the Home Member to twist the tail of those people who have erred on the side
.of vehemence and brutality about punishing which we heard such a lot from
Mr. Mason. Now when they have the option of treating a situation with patience
and understanding, they treat it with brutality. There can be discrimination
even in the application of a brutal law. Who gave that order. People were
arrested in their homes and were not even allowed to put on their coats: they
‘were taken not by the short route (which Mz. Gadgil knows to well) from the
Kotwali to the place of lockup. Nay, they were paraded through the streets,
thus humiliating the Indians thereby proving that Government is all-powerful.
A Government which is puffed with pride of power is bound to come to grief.
‘What happened, Sir, not so long ago to the Feuhrer of Germany, who puffed
up with pride and insolence tried to ride roughshod over other people? Today
‘the whole world is in trouble, because the poor people are not treated with com-
‘mon human justice and common humanity. Sir these unarraed people in Delhi
gave vent to their feelings. Next day you go and catch them. You bring the
old Defence of India Act Section 58 sub-rule 8 or 4 and then humiliate them.
‘This is a thing which should not be done by the British Government, who have
always told us that they had brought adalat into the countrv. They say that
they have brought adalat, or even justice with no discrimination. If that is so,
may I ask the Honourable the Law Member what sort of adalat is this, that
you bring an extraordinary military law from your armoury to fight these poor
people? You are simply provoking people. I once again ask the Honourable
.the Home Member and the Defence Secretary and every other Member sittin
on the Treasury Benches (I know some of them are persons of great persona
«charm) that they will do the best they can to put a stop to this exercise of
brute force, and go to the root cause of all this trouble. I.et them try to find
out why there is so much unrest in the country. why there is so much bad blood
in the country, why this Government is getting such a bad name. I would
ask them to treat people with humanity, treat people with consideration under-
standing human psychology and then vou will be where vou ought to be . . . ..

Prof, N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): In
England !

Sir Hassan Suhrawardy: If you are prepared to quit India as vou say, do nof
leave us with a bad taste in our mouths.

Mr. Nagendranath Mukhopadhyay (Calcutta Suburbs: Non-Muhammadan
Urban): Sir just one word. My submission is that I suspect the true policy
behind the Government’s conduct. Mahatma Gandhi has led the nation to
non-violence and if people remained non-violent they do not know how to manage
it. Whenever they repress non-violent soldjers after sometime they find that
they become more vigorous and more powerful. They do not know how to deal
with these non-violent soldiers but they know one thing. They know how to
deal with violence and so these people by holding the I.N.A. trials by goading
these young men to violence they are trying to bring out violence, so that they
can deal with it in their way. That is the object with which the Government
pro!seeds: These young men came out of their schools to exprgss their dis-
satisfaction with the judgment passed upon Rashid Ali. I foresee that after a
i;wt days Rashid *Ali will be let free and released. There is no doubt about

at . .. ...
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‘Mr. Deputy President: The Honourable Member miust confine himself to-
bhandouffing. _

Mr. Nagendranath Mukhopadhyay: I submit that the policy of the Govern-
ment is suspicious. In order to goad the nation to vioience they have been
following this policy.

The Honourable Sir John Tharne: Sir, I must first make it clear that I was
not guilty of the implication of discourtesy which was made against me just now.
1 was not reading this newspaper with the object of showing indifference to what
was going on in the House. On the contrary, being a person of difficult speech
and slow mind, 1 was attempting to familiarise n.yself with some passages in this
paper, which at an appropriate moment I would quote.

Well, Sir, I am afraid I shall bore the House, because coming after some of
these exciting and excited speeches 1 shall confine myself to mere ruie and fact
and I shall do my best to keep within the very limited scope which has been
allowed to the motion. The wording of this part of the motion refers to ‘‘the
wanton use of handcuffs and chains by the Delhi Police’’. Now, 1 understood
my friend Mr. Nauman to make a distinction between bkandcuffs and
chains—there were handcuffs and there were ulso chains. I should
have liked a further explanation of that. I do not think I have ever worn hand-
cuffs myself, but my impression is that there is a cuff on each wrist and there
is a chain connecting the two cuffs. I1f my friend was speaking only of the
chaiii counecting the' two cufis, then, of courses, these people when they were
handcuffs also wore chains. But if the suggestion is that in additicn to the
ordinary type of handecuffs they were in some way fettered, for instance, with
ankle chains or anything of that sort . . . .

Prof N. G. i!._anga.: Chain connected with . . . .
Mr. Deputy President: Order, order. .
The Honourable Sir John Thorne: My information is . . . .

Shri Sri Prakasa (Benares and Gorakhpur Divisions: Non-Muhammadan
Rural): We all know what it is . . . .

The Homourable 8ir John Thorne: May I continué?
Mr, Deputy President: He is giving his explanation.
Shri 8ri Prakasa: Yes, but he has never worn handcuffs: He does not know,

we know. the policeman holds the chain between himself and the hand-cuffed
prisoner,

Mr, Deputy President: The Honourable Member may continue.

_ The Homourable Sir John Thorne: I suggest that ‘‘chains’’ is merely a
picturesque addition to this motion because clearly if one had a handcuff on
each wrist and no chain between them, one would be in no way restricted : one
would, in fact, bave something on one’s wrist which might be used as a deadly
weapon. So much for the exact wording of the motion.

Another complaint made was that the action taken by the police was intended
to be deliberately humiliating. The suggestion was made that they were hand-
cuffed without good reason and that after being handcuffed they were then
paraded about the city—I think that is the word used—by routes which were
circuitous and not necessary for getting them to their destination. I see no
reason whatever to believe that there was any intention to humiliate the people
arrested or that there was any object of parading them about the city. As I
understand what happened, these processions took place on Monday, ending up
in the evening. The police then investigated the offences alleged to have been
committed : they took evidence, they were given the names of a number of
people who had taken a prominent part in the alleged offences. Those people
beldnged to various parts of the city—both New Delhi and Delhi, I believe.
They communicated with, I avas toid, eight police stations within whose limits
those people might be found. The persons were drrested within the limits' of
eight police stations. It was necessary to bring them or most of them to the

b P.M,
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Kotwali; 1 understand that the Kofwali in Chandii Chowk ie not only in itself
a police station—one of the many police stations in the city—but is also the
headquarters of a senior officer of the police—I think the Deputy Superintendent
of Police—and the investigation was conducted under his superintendence, anfi.
-it was necessary to bring a number of the arrested persous to the Kotwali;
although I am told that not all of them were taken there, but some were taken
straight to the court. However, I see no reason whatever to believe this imputa-
tion that with the object of humiliating these arrested persons they were paruded
about the city. :

Now, I read to the House earlier this police rule which, I would point out, is
not permissive—it is mandatory. A police officer in charge of a station, if he
finds that any person arrested falls within any one or more of these categories,
has not to decide for himself whether to use handcuffs or not—he is required to
use handcuffs. You may say that it is a bad rule, but that is another matter;
and if any one wants to have the rule changed, the method of doing so is not by
way of adjournment motion to censure officers who have in fact obeyed the rule
and thereby done their duty. My friend, Mr, Asaf Ali, borrowed mny copy and
read to you bits which I had already read, but I might perhaps read them yet
a third time:

An officer in charge who makes an arrest is required to use handcuffs. The
prisoners should be carefully handcuffed on arrest and before removal from any
building from which he may be taken after arrest. ‘‘Persons who are violént’'—
(Mr. Nauman, I think, said that as a result of his inquiries he found that it was
not alleged that any of these people made resistance; it is not my contentionr
that any of these people actually made resistance to arrest or behaved with
resistance after they were arrested)—‘‘disorderly’’—(my information is that a
number of these persons were disorderly)—'‘or acting in a manner calculated to
provoke popular demonstration.’ -

That is category (e). Category (f) is ‘‘persons who are likely to atiempt to
escape’’ I do not think it was supposed that any of these -persons was go'ng to
attempt to escape. ‘‘Or to be the object of an attempt at rescue’—I am told
that there was in the minds of the police officers some pretty good resson for
supposing that the excited crowds who had gathered round the arrested persons
might attempt a rescue.

Now, if I may once more take up this paper, without being accused of in-
difference to the House, I will read you this:

**As the police lorries carrying the handcuffed arrested men entered the Kctwali, the large
crowd which had gathered outside shouted ‘‘Glory to prisoners of the British'’. Mr. Anis
Hashmi, who was in the lorry escorted by the police, angrily asked the people mot to shout
like that, but say “‘Down with British Imperialism’ ‘‘Release the I. N. A. men”’ and “Long
live the Muslim League”. The walls of the Kotwali echoed with tremendous shouts o
“‘Down with British Imperialism', as the arrested Muslim Leaguers and the crowd outside
joined in raising this shout.” :

This might give pleasure to some of my honourable friends, but # cannot be
supposed that it gave pleasure to the police who were in the performance of their
duty. The men who were'carried in these vans were shouting slogans at the top
of their voices and attracting the attention of the crowds all along the route.
When they came to the Kotwali there was a crowd, and I am told quite a big
crowd collected and there was a brigk interchange of shouting and I am told—
and it seems not impoesible—that some of the slogans were by no means as
innocuous as those that I have read out. However pleasant that may be to
gentlemen who approve of the behaviour of the persons who were arrested, the
police were certainly within the terms of these categories of the police rule
entitled to use handouffs, not only entitled but required to do so and I cannot for
a moment agree with any condemnation of the police officers who were respon-
sible for these arrests.

Mr. M. Asaf AMl: On a point of information from Sir John Thorne. He was
just now referring to the particular rule on which the police relied in this instance.
I think the word used is ‘should’. You cannot say it is mandatory. Tt is
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[Mr. M. Asaf Ali] ) _ -
directory. They can use their own discretion on these occasions. It is the
*same thing as section 46 and section 50 of the Criminal Procedure Code but thjs_

goes a little further.
The Honourable Sir John Thorne: My friend is wrong. The word is ‘shall’—
‘Every male person shsll be carefully handcuffed’.

1 am on rather delicate ground here but my friend Mr. Nauman referred to all
‘these people as respectable persons and persons of stahding. I do not want to
-eay 8 word against any one by name and I certainly must not be understood a8
making any imputation at all on the gentlemen who have beep named in the
eourse of the previous speeches but it is our experience, it is general experience,
that when there is a row, the row is by no means left to respectable people tu
.carry on or to persons of standing. Other types will join in and my information
is that a number of these people who had to be arrested are not respectable
persons but on the contrary are persons with a thoroughly bad record. I do not
want to say anything more about it. I should not have mentioned it but for
the suggestion that every one of these 87 persons are perfectly respectable men.

Mr, Deputy President: The Honourable Member has two minutes more.

The Honourable Sir John Thorne: 1 hope not to ask for longer than that.
I-do not think I have anything more to say except that 1 have been depressed, I
must say, by some of the suggestions made this afternoon—the suggestion that
the police or those who are masters of the police are deliberately insiting or
deliberately provoking people in order to have a row. (4An Honourable Member:
‘Do you doubt it?'’) I cannot taink of a more unworthy imputation on ofticers
who have to.maintain public order and I may say that I cannot think of any im-
Jputation which is more likely to inflame the minds of people and cause more
trouble than the suggestion that on the side of the authorities there is any desire
whatever for a row. In these recent days, to my mind, the Delhi police have
shown great restraint. They have not attempted to disperse these processions.
They waited. They did not interfere with the processions. They waited until
they were over. Then in performance of their duty, seeing that these processions
were offences, they arrested the persons who were the ring leaders.

Mr. Deputy President: The Honourable Member's time is up.

The Honourable Bir John Thorne: Before sitting down I should like to pay &
tribute to some of the responsible Muslim leaders of Delhi, in particular to s
gentleman who is, I believe, President of the Delhi Muslim League. I am told
that he and some others have used all their influence to prevent the law being
broken, that the tail has wagged the dog as the tail is apt to do when feelings
run high. His advice was discarded and the regrettable circumstances that have
-arisen are not the outcome of any deliberate policy of the Provincial League but
8 sign that some of the persons who were connected with it have outrun the
discretion of their leaders.

Nawabzada Liaquat Ali Khan: The Honourable the Home Member towards
the end of his speech said that he was glad to know that it was not the policy of
the Muslim League to either create any disorder or break the law, but he was
under the impression that the demonstrations which took place last Monday
were really due to the mischievous activities of a few individuals. There my .
friend is absolutely wrong. The trouble with this Government is that it is never
.able to appreciate and understand the real feelings of the people of this country.
The demonstration that took place on Monday last was the expression of dis-
satisfaction and resentment -amongst a very large section of the people of Delhi
-over the sentence passed on Captain Rashid and the keeping of the I. N. A.
personnel under detention or under trial. I think the people of Delhi are to be
congratulated that they showed great restraint and they did not do anything
wntoward on the 11th in spite of their feelings running o higl? and feeling so
wtrongly over the present policy of the Government with regard to the I. N, A.



MOTION FOR ADJOURNMENT 260

personnel. I think the Honourable the Homec Aember must be aware that the
Mushm League prograiume was to huve dug howsting cerciuony on vhat day and
hold 4 publec meeting. ‘Lhere was no procession on the programme. 1t was
really u spontaneous uction on the part ol some people o nave iormed them-
SULVES 10W % provessiull uud Inurched thirough the sireets o1 Uetin.  Lhe fact that
the police did hot consider i1t necessary ui uny stage o slop these people
warelung in procession snows that the procession wus peacetul aud Lbere was no
obstrucuion to traffic. ‘Lhe fact that the public meetng passed off peacefully and
all the demoustration in that connecuon pussed off peacetully shows that ag far
as the civilian population 1s concerned, 1v bud 00 wtention, no deswre to break
the law as such. Lheretore, it is regrettable, Mr. Deputy President, that Govern-
ment, in their anxiety to make a show ot thew authoriyy should have taken action
the next day, that is the 12th. dir, the Honouruvle tne Home Member referred
to Rule 56(3) of the l)etence ol India LRules. He told us that these arrests were
mude under this Kule.. Sub-rule 3 says:

“"Any poiice ofiicer may take such steps and use such force as may be reazouably necessary
for securing comphiance with any order made undor this rule.”

The Honourable Sir John Thorne: On u point of persoual expisustion, 1
had not the fiules by me. 1 wus not reterring to sub-rule which my Honourable
friend read out. 1 was referring o the portion of the Defence of india Rule 56
which makes it an otfence to do so and so. -

Nawabsada Liaquat Al Khan: It is an offence. I am not saying it is not
an offence. 1 understood the Honourable the Home Member to say that he
withdraws his reference to sub-rule 8 of liule 56 because m the beginning he did
mention it and this was under sub-rule 8.

The Honcurable 8ir John Thorne: 1f mny Honourable friend has correctly read
sub-rule 8, 1 was not relerring to sub-rule 8. 1t was the sub-rule which makes
it an offence. :

Nawabsada Liaquat Ali Ehan: Now, Sir, the sub-rule which makes it an
offence is this. That is sub-rule 4.

“If uny person contravenss any ovrder made under this ruie, it shall be punishuble with
imprisonment for a term wiicn may extend to three years or with fine or with both.”

1t is not necessary under tlus laue to arrest people, issue warrants of arrest
and handcutf them and do all gorts of things. As was pomted out by the Deputy
Leuder of the Congress Party, the police could have easily issued summons or if &
warrant had to be issued, 1t could have been a builable warrant. I believe if it
wag necessary that under the law, a warrant has got to be issued because the
punishment is toree yeurs or more, theu 1t could have been done. But it shows
that the action of the police was deliberate and rcally the action of the police was
to frighten peopie into submission. To my mind the Government shouid be
wiser by this time and realise that the people of India have now passed the stage
when they could be frightened into uot doing the right thing. 'That time is
pussed. On the contrary, such actions as have been taken by the Delhi polic:
are likely to arouse public feeling moere than help to subside it.

The Honourable the Home Member has in justification of the action of the
po.ice in handelttiig these geutlemen stated that outside the Kotwuli there was
a big crowd that raised various slogans. I think the statement of this fact
wenkels the argumen. of my Honourable friend rather than strengthening it
becausc in spite of thi- fact that there whs a big crowd, in spite of the faot that
their leaders were handcuffed and in spite’ of the fact that peopie were greatly
excited, no untoward incident took place outside the Kotwali except shouting ut
slogans. Therefore it shows that there could have been no justification or any
fear in the minds of the police that if they had not handcuffed these persons,
some terrible catastrophe would have happened. 8ir,"the Honourable the Home
Member said that according to his information some of these persons are not
respectable. He might huve told us whether any onc of these 37 persons were
bronght o the Kotwali without handeuffs. Was any one of these 87 persons
arrested and brought to the Kotwali without h;mdcuf{s‘z
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‘“The Honourable 8ir John Thorne: Sowmc. A few.

‘Nawabsada Liaquat Ali Khan: liow wany?
The Honourable Sir John Thorne: I do not know.
* . .Shri 8ri Prakasa: 'here were not sufficient Landcufis.

‘Nawabzada Liaquat Ali Khan: My information is thav every une of them was
‘brougnt 1 handcuns to vae nofwair. 1 know most of them, 11 not ail of them,
they are anything but violent. 'I'hey ure very meek and mild people and 1 wish
they had a little more spirit in them. ‘lheretore, to put this rorward or to trot
cut thisg argument that us there wus some fear of thewr becoming violent, there-
tore they lLua to be nanacuwted, 1 do not thimk it would carry counvicticn with
any Honourable Member on this side of the House. Let me tell them and they
can pass it on w thewr underimgs: Lhe time 18 passed now when handcuffs on a
man who is serving his country can humiliate him. 1f they do it for the sake of
humiliating or lowermg hum in the eyes of his countrymen, then let me teil them
that they are greatly mistuken. They ure only wasting their hundcuffs and their
time. Un the contrary let e tell them that this uction of theirs raises the
prestige of a person if he is brought in handcuffs to either the court or the
fobwau. Bir, even on the stutement of my llonourable friend the Home
Member there does not seem to be any justification whatsoever for the methods
which the police have used in mnaking these arrests. Most of them, and 1 think
practically every one of them wus arrested in his house. They did not know
‘anything about it. They did not collect large nunmiber of people outside their
houses to see that they should try to make them escape from police custody.

. There was no fear of any kind. As a mutter of fact, a wise Govermment, ‘and I

- dwy great emphasis on the word ‘wige , u wise Government woald not have tiken
sny notice of what huppened on the I'lth. ‘fhe Government by their Sction have
focussed the attention of the people on this particular incident. ket me tell
them that if they think that they will succeed in freightening people into sub-
wission, they are greatly mistaken. On the contrary they will be responsible
and if anything untoward happens, 1 will hold the Governwent responsible
because that wiil be due to their action, to their unwise action which they have
taken. It is w well known fact uid everybody realises it, that the peoples in
India are very much agitated over the question of I. N. A. men. My Honour-
able friend the War Secretury suid the other day that the chunge in the policy of
Government was due to the consideration that it might lead to o political settle-
ment.

Mr. P. Mason (Governmnent of India: Nominated Official): 1 do not think 1
said that; there has been no change of poliey.

Nawabzada Liaquat Ali Khan: But they did change their policy when the
Commander-iu-Chief first rewitted the sentences and 1 think my- Honourable
friend did say that it was done in the hepe that it would make it easy for a
political settlement to tauke pluce.

Mr. P. Mason: Yes, but I did not say there was a change of policy.

Nawabzada Liaquat Ali Khan: It was riot u change of policy but it was done
in that hope; I will accept my Honourable friend’s word for it. But all that I
want to tell him is that this subsequent action of theirs will shatter that hope
which they entertain, if they have any such hope. “Their subsequent action will
create more bitterness among the people and 1 tell them that in their own interest
and in the interest of the people of India they should revise their policy ‘and -
follow another policy under which people will not be treated with such brutality
and discourtesy as was done in Delhi.

Khan Bahadur Haflz M. Ghazanfarulla (Rohilkund and Kumaon Divisions :
Muhammadan Rural): Sir, from what has been said in this House I think it is
elear that there was no resistance at all by these people and it was mere high-
handedness that these pieople were handeuffed und brought to the Kotwali. The

#*
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Honourable the Home Member said there was some shouting of slogans, bus I
want to ask him whether these people were handcuffed before or after the shouting
of shese slogans. I have seen people arrested in many places and for many crimes
but they are not handcuffed. 8ir, it is surprisinghto see that on the same day
the Viceroy invited Mr. Jinnah and Mahatms Gandhi to assist him in tackling the
food position, these people who would have helped Mr. Jinnah in making the
food situation easier were treated so shamefully. Government must change
their policy and people should not be treated like this. I think the people of
Delhi must be congratulated on the way they have behaved, otherwise there
would have been another Calcutta affair here, with loss of lives. 8ir, I support
the motion.

Several Honourable Membees: The quesfion may now be put.

Mr. Deputy President: The question is:
“Thas the question be now pat.”

The motion was adopted.

Mr. Deputy President: The question is:
“That the Assembly do now adjourn.’

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock on Thuredsy, the 14tk
February, 1946.
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